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LOK SABHA
Thursday, March 12, 1839/Phalguna
21, 1880 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR SPEAKER 1n the Chair]
ORAL ANSWERS TO QUESTIONS

State Trading in Foodgrains _.
+
( Shri Keshava:
Shri Rajendra Singh:
Shri Ram Krishan Gupta:
Shri Rameshwar Tantia:
Shri S. M. Banerjee:
Shri Tangamani:
Shri A K. Gopalan:
Shri Vajpayee:
Shri Shree Narayan Das:
Shri Vasudevan Nair:
Shri Vidya Charan Shukla:
Shri Kistaiya:
Shri Raghunath Singh:
Shrimati Renu
Chakravartty:
Shri Supakar:
Shn Naval Prabhakar:
Shri Bhakt Darshan:
Shri Narasimhan:
*1146 Shri Pangarkar:
ﬁ Dr. Ram Subhag Singh:
Shrimati Parvathi Krishnan:
Shri Mahanty:
Pandit D. N. Tlwary*
Shri Parulekar:
Shri Jadhav:
Shri D. C. Sharma:
Shri N. R. Munisamy:
Shri Mohan Swarup:
Shri Hem Raj:
Shri Anrobindo Ghosal:
Shri Assar:
Qasi Matin:
Shri Bimal Ghose:
Sardar Igbal Singh:
Shrimati Ila Palechoudhuri:
Shri Siddananjappa:
Shri Daljit Singh:
| Shri Ajit Singh Sarhadi:
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Wiil the Mimster of Foed and Agri-
cultare be pleased to state:

(a) whether the scheme for state
trading 1in foodgrains has been
finalised,

(b) 1if so, the details thereof;

(¢) whether dealers 1n foodgrains,
throughout the country, have protest-
ed against the introduction of this
<cheme, and

(d) if so, the reaction of the Gov-
crnment thereto”

The Deputy Minister of Food and
Agrteulture (Shri A, M Thomas): (a)
Not yet, Sir

(b) Does not arise

(¢) and (d) Many representations
have been received from the trade
interests against the introduction of
the scheme but the Government will
have to decide what 1s 1n the larger
interests of the country

Shri Keshava: May we know 1if 1t
1s contemplated to consider the work-
ing of this 1nstitution en ® no-loss
no-profit basis or like any other com-
mercial concern?

Shri A. M. Thomas: Our principal
1dea 15 to work it on a no-loss no-
profit basis Perhaps we rmay have to
subsidise some quantities that are
distributed to fair price shops

The Minister of Food and Agricul-
ture (Shri A. P. Jain): With your per-
mission, may 1 add, this 1s one of the
matters which 1s under consideration
It will form part of the scheme We
cannot say anything definite about 1t
at the moment

Shrimati Ila Palchoudhuri: May I
know, when this scheme comes into
being, what the Government contem-
plate doing, so that the hirdships of
the people 1n getting foodgrains at the
moment may be mitigated?
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Shri A. P. Jain: The hon. lady
Member may have a little patience
When the scheme comes before the
House, she will find that these things
are provided.

Shri Rameshwar Tantia: May I
know whether this scheme will be
entrusted to the State Trading Corpo-
ration or a new Corporation will be
formed for handling this?

Shri A. P. Jain: The hon Member
should not expect me to forecast the
details of the scheme

Shri 8. M. Banerjee: May I know
what positive steps are being taken
to mobilise all sections to support the
scheme and counteract the offensive
launched by some sections of the

people?

Shri A P. Jain: The most effective
step 1s to prepare a sound scheme
which may be workable Of course,
we are also counteracting the pro-
paganda by propaganda

Shri Tangamani: May I know whe-
ther the Government has seen press
reports about the statement by the
Madras Minister that a kind of scheme
is being contemplated in Madras
State itself” I would lhike to know
whether they will encourage separate
schemes being introduced in different
States without waiting for finalisation
of the scheme by the Centre?

Shri A. P Jain: No There is going
to be one scheme of State Trading for
the whole of the country Maybe,
there may be certain variations in the
case of certain States in details

Shri Vidya Charan Shukla: May I
know what 1s the meaning of whole-
sale trade that 1s put by the Govern-
ment” What quantity approximately
does 1t represent?

Shri A. P. Jain: I can give some idea
of what we mean by ‘wholesale’ now
Of course. 1t will be for the scheme
to give a definition of ‘wholesale’ for
the purpose of the scheme A whole-
saler today means one who keeps a
certain quantity of foodgrains at a
time. In some States it means 50
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maunds and in other States it means
100 maunds. It also means that he
must deal in certain quantities, gene-
rally 10 maunds or more at a time.

Shri Shree Narayan Das: May I
know whether the hon. Minister will
place the details of the scheme om
the Table of the House as ulso the
financial implications of the scheme
so that Members of Parliament may
be able to express their opinion?

Shri A. P. Jain: Surely, when the
scheme is finalised, I will put it before
the House for discussion.

Dr. Ram Subhag Singh: This
scheme was announced in November,
1958, and the hon. Minister himself
admitted just now that the most
effective way of controlling the prices
is the prompt finalisation of this
scheme Assuming that he knows all
these things, may I know why the
finalisation of the scheme is being
kept in abeyance?

Shri A. P. Jain: I would like to
give an idea of what we have done
The National Development Council
took the decision about the end of
November Then a group of officers
representing the Ministry of Finance,
the Planning Commission, the Reserve
Bank of India, the State Bank of India
and the Food and Arriculture Minis-
try was appointed to work out a paper
on State trading That paper was
ready by the first week of January,
when 1t was put before the Cabinet.
The Cabinet directed that it may be
sent to the State Governments for
their comments These comments
have been received Final touches
are being given to the scheme which
will be submitted to the Cabinet
After the Cabinet takes a decision, it
will be put before the House

Shri Thirumala Rao: Is it a fact
that long before the scheme is thought
out in detail and finalised, an
announcement has been made by the
Government that they want to have
State Trading in foodgrains and large
quantities of grains have gone under-
ground bringing about a spurt in the
prices of foodgrains?
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BShri A, P. Jain: The principle was
accepted and the details are being
worked now. Omne of the effects of
the announcement may have been
that some traders may have tried to
conceal stocks

Shri Braj Raj Singh: May I know

Mr. Speaker: Shr1 Vajpayee There
are 25 names here Shn Bra; Raj
Singh’s name is not here

Shri Braj Raj Singh: This 1s a very
important matter

Shri Vajpayee: The Asoka Mehta
Enquiry Committee recommended for
socialisation of trade 1n foodgrains
and that recommendation was not
accepted by the Government at that
time May I know what new develop-
ments have occurred that have neces-
sitated the decision of socialisation of
foodgrains trade now?

Shri A. P. Jain: The course of his-
tory of this matter 1s known to the
hon Membe:1 as to every one else
He knows that the decision was taken
later

Shri D C. Sharma: May I know if
the Government 15 going to introduce
any changes so far as procurement of
foodgrains 1s concerned and whether
1t will be in force both at the Centre
as well as the State levels’

Shrn A. M. Thomas: As the hon
House 14 aware the operations for the
purchase of foodgrains by the Govern-
ment have now bhecn inten<ified Pro-
curement i1s done on bcehalt of the
Central Government, and the States
themselves on then own account aie
also procuiing

Shri Joachim Alva: What led the
Government to take this step? I« it
not the systematic exploitation of the
population of India by the gramn
dealers, traders, wholesalc merchants
at blackmarket rates and the suffering
of the population in the Towns and
in the countryside?

Mr. Speaker: The hon Member has
made a speech

PHALGUNA 21, 1880 (SAKA)

Oral Answers 5742

Shri Joachim Alva: I want to know
what led the Government to take this
step

Shri A P. Jain: Surely that was
one of the considerations

Shri Vasudevan Nair: It was
reported that in the month of Decem-
ber the Kerala Chief Minister met the
Prime Minister as well as the Food
Minister and had a talk about the
difficulties of the Kerala State Then
it was reported that the Prime
Minister assured the KXerala Chief
Minister that within a month or two
we will be having State Trading and
the difficultres will be met May 1
know whether 1n view of the fact
that State Trading i1s not going to
come in the near future, the Central
Government will meet the present
difficulties of the Kerala State?

Shri A. P Jain: We are trying to
solve the difficulties of the Kerala
Government as best as we can As
regards the details of what the Prime
Minister saild and what discussion
took place, I do not think that all
that the hon Member thinks was part
of the discussion

Waavafazr a7 €z e &
W A N § Ty aar ag Ay w3
forr s fo oY e S g amar
wTar § S gHART w1 A7 fqr A
At g dr9 § = wfa w7 & fgare &
T off wra & FE gAT A THW 7

Wt HoFodA FG A1 aga A
T A W AT A ] A AAT
TAAT IFATS FY A1F 7 EY | AT FH AT,
grmr At 33 137 Wl 73 § gwr

Shr1 Narasimhan: Has the Finance
Commission commented on the State
Trading during previous occasion as to
the losses, and mav 1 know whether
the comments will be 1cmembered
while devising the scheme?

Shrnn A. P Jain: W¢ will make
cvery effort to see that tzxere 1S no
loss Wec should not expect there
would be any loss
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}  Several HMon Members rose—

Mr, Speaker: Hon Members will
-~ take this up in the Food debate I
have allowed a sufficient number of
questions Next question

v Bhri Braj Raj Singh: Half an hour
debate, Sir It will help the Govern-
‘ment.

~ Mr. Speaker: Yes
. L Location of Second Shipyard

Shri 8. C. Samanta:
Shri Subodh Hansda:
Shrimati Mafida Ahmed:
Shri Subbiah Ambalam:
Shri Vidya Charan Shukia:
! Shri Mohammed Imam:
Shri D C Sharma:
L8hri Vasudevan Nair:

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Starred Question
No 428 on the 1st December, 1958 and
state

(a) whether the High Level Com-
mittee appointed to examine the
report of the British Shipyard Mission
regarding the location of second ship-
yard has since finalised 1its work,

*1147%.

(b) i so, the recommendations of
the Committee,

(c) the place finally selected, and

(d) the estimated cost of the pro-
Ject and foreign exchange require-
ments?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Not yet I
understand the Committee 1s still
engaged m examining, certain techni-
cal points which have to be investi-
gated before a site can be finally
selected

(b) to (d) Do not arise
Shri Vidya Charan Shukla: May I
know

Mr. Speaker: Shr1 8 C Samanta,
hon Members will look into the list
of the names

MABGH 4, 1950
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Shyi 8. . Samanta: May I know
whether the note on the recsmamaen-
dation of the British Shipyard Misslen
has been 1ssyed by the Wast Bengal
Government and may { know whether
the Government have received it and
handed 1t over to this high-powered
committee?

Shri Raj Bahadur: Thers are certain
press reports to that effect on which
I made enguiries 1n the Ministry. 8o
far, I do not think we have received
a formal note from the West Bengai
Government As and when we receive
1t, we shall inform them of 1t

Shri S. C. Samanta: Is 1t not u fact
that this mission put great emphasis
on the availability of skilled labour
and civil engineering works nearabout
the proposed site?

Shri Raj Bahadur: It 15 not only
these two factors that are there, but
there are many other factors too,
which have to be taken mto account
by the mission It was on the basis
of all these factors that the Mission
has said that there 1s no site available
which was 1deally suited for the loca-
tion of a shipyard but out of the five
sites which they have mentioned in
their report in their opinion, Cochin
offers by far the weightiest advant-
ages

Shri Vidya Charan Shukla. The
hon Minister while replying to a sup-
plementary question on this question
on 16th August, 1958, said that two
meetings had already been held of the
committee, and the question was
likely to be decided at the next meet-
ing May I know the reasons why
the decision 18 being delayed?®

Shri Raj Bahadur: There are certain
very important technical matters, for
example, the civil engineering aspect
of the site, the location of the exist-
ing bridges, the site vis-a-vi¢ the
defence installations, the cost invoived
on account of any modifications that
might be needed The consideration
and examination of all these matters
does take time It was only as late
as the 18th of February that the
committee had 1ts last meeting
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Srf Mohainmed Wikm: The Brifish
fosm thit vidted our coutitly récom-
Mehdét some particular sites, after
an elaborate inquiry, for the location
of the shipyard. Now, the hon Minister
has been pleased %o say that the pre-
sent committee 18 yet to select a swit-
able place for the location of the ship-
yard So, are we to presume that the
recommendations of the British team
are torpedoed and that an entirely
riew site 1s going to be selected”

Shri Raj Bahadur: The Committee
18 there to examine the report from
all aspects, and the five names that
are given are being considered by the
committee

Shri Vasudevan Nair. May I know
what extra technical points are being
considered by this committee, 1n view
of the fact that the British mussion
consisted of the best experts on this
question?

Shrt Raj Bahadur: The Bnitish
experts considered the whole question
from their point of view, but the com-
mttee has got to take into account
several other factors which I have
just mentioned It 1s not as 1f the
committee 1s there deliberately to
make a departure from their recom-
mendations of the Mission, but it 1s
there to vet and examine as best as
1t can the recommendations and then
come to a final decision, because so
many factors are involved

Shri Hem Barua. May I know whe-
ther 1t 1s a fact that the British ship-
yard mission submitted a model along
with 1ts report 1illustrating the lay-out
of Cochin, and if so, what are the
factors that weigh with Government
at present 1n therr site location
mission?

Shri Raj Bahadur. I have already
rephed to that question I have said
that the site wvis-a-vis the defence
installations 1s one of the important
factors The cvil engineering aspect
18 the second important mspect As
for the other technical objections, aty
this stag¥, 1t 13 rather premature for
me to say what they are or to com-
ment upon them
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S¥iri Skbodh Hansfia: As the three
stéél planfs are located néar the Cal-
cutta port, may I know whether these
factors will also be taken info con~
sideration while selecting the final
shipyard site?

Shri Raj Bahadur: The British
mission did definitely take that matter
also into account and I am sure the
commttee will also bear m mind this
factor when 1t examines the report

Shri Joachim Alva: Will the natural
and just claims of Karwar be still
considered?

Shri Raj Bahadur: I can hardly say
anything about that

Shri D. C Sharma: May I know
whether the Mimistry will hold consul-
tations with some other Minfstries
before a final decision 1s taken?

Shri Raj Bahadur. The committee
as 1t 1s constituted consists of the
highest officers of the Defence Miris-
try, the Ministry of Commerce and
Industry, the Finance Ministry, and
the Tiansport and Communications
Minsstry

T.B. Training Centres

*1148. Shr1 Subodh Hansda: Wil
the Minister of Health be pleased to
state

(a) whether the location of three
more Tuberculosis Demonstration and
Training Centres proposed to be
opéned during 1958-59 have been
decided,

(b) 1f <o, when they are gomng to
be started, and

(c) 1f not, what are the difficulties
standing 1n the way”

The Minister of Health (Shri
Karmarkar). (a) to (¢) One TB
Demonstration and Traming Centre
was established at Hyderabad in June,
1858  Another Centre will be estab-
hished at Patiala shortly The third
Centre 1s proposed to be established
at Agra after buildings have been
constructed and necessary *staff pro-
vided by the State Government
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Shrl Subodh Hansda: May I know
whether any survey has been made
about T.B. and if so, the percentage
of attacks in the country?®

Shri Karmarkar: A national sample
survey was made, and 1t was found
that the prevalent rates of active or
probably active T.B varies from 30
to 25 per thousand of population m
cities, and towns and accessible
villages

Dr. Sushila Nayar: .. the T.B
traming centres, I understand that a
very important aspect 1s treatment m
the homes I would like to know
whether an assessment of the results
of this scheme has been made, and 1f
m the light of that, 1t 1s proposed to
extend 1t all over the country, to eradi-
cate the disease?

Shri Karmarkar: Regarding home
treatment there are general indica-
tions, as from the New Delh1 TB
tramning centre for instance, which has
already gone into operation, this
scheme has resulted in a favourable
result 1n the sense that the domici-
liary treatment 1s effective, we would
hike to extend this treatment every-
where, but our limitations are the
finances required

Shri B. K Galkwad: May I know
whether there 1s any special propnety
involved in selecting these three
centres”

Shri Karmarkar: The propriety 1s
that they were found to be suitable
centres The State Governments were
prepared to work out the schemes
Al] these things were taken into con-
sideration when these centres were
selected

Dr. Sushila Nayar: Has the hon
Minister worked out the cost of
domiciliary treatment as compared
with that of the sanatorium treat-
mert? I understand that it 1s very
small May I know whether in view
of this, more concentration is pro-
posed on this scheme in order to pre-
vent the spread of infection®

Shri Ksrmarkar: Yes, domiciliary
treatment is cheaper than the sana-
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torium treatment, which we cannot
afford on a nation-wide scale; and
therefore, we are favouring and pro-
moting schemes for domicihary treat-
ment

Raja Mahendra Pratap: I think we
should not encourage T.B. by having
more T.B hospitals. Is it not better
to have centres for moral teaching,
which can really stop TB?

Shri Karmarkar: Morally good per-
sons also get TB sometimes

N Ay : F ATadg sA oY
¥ qg 9@ AT § 5 N e
73z Fh-uAred ¥ oA F e
7T g, 4T AT R 677 X &
s o TXo UHo W & wAiq
IR ERIAF AT m aw
¥ o ez *1 3AH fasqr g

st wovewT: T feeoht § Wy
&o dto v ¢, agr ww ez
fmr srar &

st weR AT AT § 5 A
& ¥fawr wd § fr af-9sE Ho dro
& T £ aEY a1 A T W
FZq A8 fag a1 @ §

st woeeT : fag o qT @) §
#gAA & wrw P v dga fafafes
g wtc waw wifafafer ar 9 §,
e ar o forer gada foar mar
¥ for & wrfaw odf & fgama
Iz fa@ oA § 1 ¢ ofermie &
a7 ¥ § 7 aga wre B,
ar 39 ¥ 20 UEYT 7§ )

st awdet : Ifw Qar Arf &
A 2, gafed &ro dfro fre ¥ Awile
T AT
Mr Speaker: Order, order. The

hon. Member will communicate indi-
vidual cases to the hon. Minister.
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Me. Speaker: Next question Shn
Keshava

Shri Keshava: I think a mustake
has crept 1n in the clubbing of ques-
tions together My question 18 con-
cerned only with parts (c) and (d)
of the main question It 1s in con-
nection with the city of Bangalore
8o, perhaps, that may be answered
separately

Mr Speaker
omitted”?

Bangalore has been

Shri Keshava The Salem-Bangalore
railway 1s a different hine altogether
My question relates to the lme
between Bannerghata and Anakhol
That does not come at all in the line
between Hasan and Mangalore Per
haps, on account of Bangalore and

Mangalore there seems to be some
confusion
Mr Speaker When a number of

hon Members table similar questions
they are all clubbed together, and
sometimes, they conflict 1n one or two
details

Hassan Mangalore Line

.+.
Shri Keshava
Shri Mohammed Imam

*1149 < Shri Agadi
Shri Siddananjappa P

‘Will the Minister of Railways be
pleased to refer to the reply given to
Unstarred Question No 1768 on the
17th December 1958 and state

(a) whether the survey report of
the Hassan-Mangalore Line has since
been examined,

(b) if so, the nature of decision
arrived at,

(c) whether this line will pass
through Bannerghata and Anakhol,
and

(d) if not, the reasons therefor?

The Deputy Minister of Rallways
ésm'l S V Ramaswamy)®' (a) No,
1r

(b) Does not arise

-
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(c) No

(d) These are places
Salem and Bangalore

Shri Mohammed Imam: The ques-
tion 1s whether the survey report of
the Hassan-Mangalore Line has been
exammned and completed May I
know 1if the survey has been com-
pleted and if so, when 1t will be
sanctioned and taken up for construc-
tion?

Shri § V. Ramaswamy It is still
under examination v

Shri Mohammed Imam How long
will 1t take?

between

Shn § V Ramaswamy As long as
1S necessary

Shri Basappa Is it a fact that the
hon Railway Minister gave an assur-
ance when speaking on the Railway
Budget that a decision would be taken
in the course of the discussion of the
Railway Budget” If so what 1s the
delay due to?

The Minister of Railways (Shri
Jagjyivan Ram) 1 did not say that
during the course of the discussion of
the Rallway Budget What 1 said
was that I am expecting that a final
decision in the matter may be taken
during the course of the pres(nt
session of Parliament

Shry  Joachim Alva Before this
question of Hassan-Mangalore line
was ever decided 1n regard to survey,
1 want 10 know whether the Railway
Board ever ¢xamined the question of
Karwar which 15 near Mangalore, and
that 1s a most undeveloped area there
with bad transport and communica-
tions Are Government still con-
sidering before the survey 1s put into
effect the question of estabhishing a
rallway line in Karwar district?

Shri Jagjivan Ram This raillway
line 1s hinked with the devclopment
of the Mangalore port Simularly,
any raillway for Karwar will be con-
sidered 1f at any time the question of
the development of Karwar port has
yeen decided
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Shri Jeachim Alva: Is the hon.
Minister awsre that the Mangalore
port is a third class port and not an
all-weather port, and that the claims
of. Karwar, which is known to be one
of the best harhours in the world, are
heing ignored Dbecause powertul
wealthy interests are behind the case
for Mangalore?

Shri Jagjivan Ram: I do not want
to give my decision as to which one
is first class and which one is third
clags. As I have said, whenever ®
decision is taken to develop the
Karwar port, whether it is third class
ox first class, the question of construct-
ing a railway line there also will be
considered.

Shri Joachim Alva: Powerful
wealthy interests are behind Manga-
Jore.

Foreign Experts for Multi-purpose
Prajects

*1150. Shri Ram Krishan Gupta:
Will the Miister of Irrigation and
Power be pleased to refer to the reply
given to Unstarred Question No. 2523
on the 23rd September, 1958 and state:

(a) whether India still requires
foreign experts for construction of
major Multi-purpose River Valley
Projects;

(b) if so, whether the requirements
of foreign experts for this purpose
have since been assessed and finalised;

(c) 1f so, particulars thereof; and

(d) the arrangements made to
secure them?

The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) Yes,
Sir.

(b) and (c). Requirements of the
services of foreign experts cannot be
assessed precisely and finally as the
necessity for the services of experts
can only be felt when very highly
complicated and intricate problems,
which have not been solved already
in the country, are met with during
actual execufion

MARCH 13, 106
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(@) Services of foreign Comsultants
are obteined under the various Joreign
Aid Programmes and sometimes also
by direct contract.

Sbhri Ramn Krishan Gupta: May I
know the number of foreign experts
still employed in India?

Shri Hathi: The number of foreign
experis employed on contract was
13. Others are under the aid pro-
grammes.

Shri Ram Krishan Gupta: May I
know whether there is any proposal
to train Indians in this line?

Shri Hathi: Of course, Indians are
being trained. We started with near-
ly 50 foreign experts at Bhakra. The
number 18 now reduced to 11.

Shri C R. Pattabhi Raman: Are
Government nterested in training
Indian experts for these various jobs?

Shri Hathi: Wherever it is possi-
ble, we are putting under-studies.
They are being trained,

¥z Mfew I : a5 ey
A war ¢ fr gy e foad fadelt
faftwat *7 wrawear A 8, SEH
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UF SO & qTL F qanr @ fF ogy aim
LT AT Yo F, 0T e 14 § | A ATAAT
argar § 6 #a e w3 g e A
gy 7 fem fadehy fadaw §
oZ A ¥ OF A G0 agew
& fa=r7 &, wF AT @ Safw gw oY
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ot pr@t  frar 490 AwieEw O
sofY 1y € |a freT % ot 9 agr
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®E AR AT FT R0
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Sart Afit Singh Savbadi: Has any
tentative target date been fixed by
which the present foreign experts in
Blakra are to be replaced by therr
counterparts who are under training
now?

Shri Hathi: As I said, we are
putting under-trainee engineers ‘They
are trauned up and will take over as
and when they come up to standard.
Many of our Indian engineers have
now become quite confident as
experty and they undertake the job
In Hirakud, for example, we have no
foreign experts They are all our
engineers

/s Mfewr W : werr ARy,
AW AAFOF AT AT IJAT AN
foay TqT 2 4 & R ATEAT AT 47 O
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Shri Hathi: I do not think that 1=
the correct pomtion

Western Shipping Corporation
(Private) Ltd.

*1151. Shri Rameshwar Tantia: Wil?

the Minister of Tramspert and Com-
munications be pleased to state

(&) what progress has been made
in regard to acquiring of ships by the
Western Shipping Corporation
(Private) Ltd since 1ts establishment;
and

(b) what 1s the mimimum number
of ships required for operation on the
trade routes allotted to the Corpora-
tion and when the Corporation 1s

expected to acquire the requsite
number of ships?

The Minister of State in the Minis-
try of Transport and Communications
(8hri Raj Bahadur): (a) The Western
Shipping  Corporation have already
acquired one second hand tanker and
have ordered the construction of
9 vessels including a tanker Faive of
the vessels including the tanker zre
expected to be ready for dehvery
during 1959

(b) To begin with the Corporation
1s expected to enter the India-Poland
and the India-Persian Gulf route..
For these routes at least 8 vessels
will be required The Corporation 1s
expected to acquire ships up to this
number during the Third Plan period

Shri Rameshwar Tantia. After two
years and ten months, only one tankei
has been acquired May I know what
are the difficulties® How many years
or months 1t will take before full
operation 1s expected?

Shri Raj Bahadur- As I said, we
are going to have five ships by the
end of 1859 I do not think 1t can be
done more.speedily than that, because
after all ship-building does take time.
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Shrl Rameshwar Tantla: May I
¥new whether the Visakhapatnam
Shipyard was considered” Can 1t
build ships for this purpose?

Shri Raj Bahadur: I have said that
‘we have placed orders on the Visakha-
patnam Shipyard also One of them
is expected to be delivered by Septem-
ber 1960 and the rest m the early
part of the Thuird Plan period

Shri Tangamani: How many ships
are likely to be put on the sea between
India and Persian Gulf routes this
‘year?

Shri Raj Bahadur. I cannot exactly
s#ay that because we require a mini-
mum of five ships to operate the India-
Perman Gulf service including one
cargo-cum-passenger sh p

Ticketless Travelling

¢1152. Pandit D. N. Tiwary. Will
the Minister of Railways be pleased
to state

(a) whether it 1s a fact that Gov-
ernment propose to make extensive
use of audio-visual methods to mobi-
lise public opimon agamnst ticketless
travelling and

(b) if so, the details of the <cheme®

The Deputy Minister of Rallways
(Shri Shahnawaz Khan)' (a) and (b)
Campaign against ticketless travelling
is normally carried on by the Rail
ways utihzing such audio-visual
‘media as documentary films, posters
announcements on loudspeakers fitted
at stations etc But no special steps
in this connection are now under
consideration

Pandit D N Tiwary: May 1 know
whether Government are aware that
the steps taken so far have not resuit-
<d in any success” If so, 1s any special
effort going to be made 1n this con-
‘nection?

Mr. Speaker. The other day we
passed some legislation

Shri Shahnawaz Khan Yes

Mr. Speakbr: Then hon Members
said that 1t was too severe Hon

MARCH 12, 1950
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Members are themselves respousible
for legisistion The other day they
said ‘No, no All and sundry are
harassed’ One hon Member said that
he and his wife got into a wrong
carriage and suddenly they were
asked to get down He pulled the
chain He then asked the House whe-
ther he was to be prosecuted for that
After all thus, the hon Member is ask-
ing what are the steps that are taken
Those people must only be hanged
hereafter Next question

Some Hon. Members rose—

Mr. Speaker: I am not going to
allow these questions hereafter I will
give strict instructions to the Seere-
tariat relating to questions on the
General Budget and on the Railways
generally Ticketless travel is gomng
on endlessly Next question

Shri Hem Barua: May ] have an-
other information?

Mr. Speaker: Not relating to this
ticketless travelling Ticketless travel-
hng 15 a usual affair Next question

Supply of Foodgrains to U P

*1153. Shri 8. M. Banerjee: Will
the Minister of Food and Agriculture
bhe pleased to state

(a) the total quantity of foodgrains
supplied to UP during the months of
December 1958 and January and
February 1959, and

(b) the price at which supplhed?

The Deputy Minister of Food and
Agriculture (Shri A. M Thomas): (a)
About 233 lakh tons of foodgrains
were supphed to Uttar Pradesh during
December 1958 and January and
February 1959

(b) The prices at which these food-

grains have been supplied are as
under —
Wheat Rs 14 per maund

Rice Rs 16 per maund
Milo and Maize Rs 11 per maund
These prices were inclusive of the

cost of gunny bags, and for delivery
FOR destination station
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Shri 8. M, Banerjee: May I know
whether 1t 13 a fact that the wheat
supphied by the Centre at the rate of
Rs 14 a maund 18 being supplied to
fair-price shops by the UP Govern-
ment at Rs 15 a maund, 1if so, may I
know why there 1s this difference,
and whether this has been brought to
the notice of the Central Govern-
ment?

Shri A. M Thomas: Some margin
would have been charged on account
of transport charges I do not think
it 15 Re 1, 1t differs from place to
place

Shri S§. M. Banerjee: 1 belong to
UP and I know that there 13 a
difference of Re 1 a maund

Mr. Speaker: Order, order So
far as details are concerned, if there
18 any difference, hon Member will
communicate 1t to the hon Minister

Shri § M Banerjee: May I know
whether 1t 1s 1n the knowledge of the
hon Minister that the UP Govern-
ment has raised the limit from Rs 150
to Rs 250, and, if so, whether 1n
view of this increase more supply will
be given to UP Government for
dictribution?

Shri A M Thomas' It 1s true that
the hmit has been raised to Rs 230
and now all persons drawing Rs 250
and less are entitled to draw ration
from fair-price shops In view of
that we have also increased our
supplies

Shri Jadhav: In reply to an Un-
starred Question No 824, on 24th
February 1959 1t was stated that UP
18 self-sufficient in foodgrains May I
know what quantity was supphed
during the year 1958-597

Shri A M. Thomas: Normally UP
18 self-sufficent, but we all know
about the catastrophe that happened
n 1857-58 UP has been supplied
about 5108 thousand tons of food-
grains

oft arodelt : war 7g @ ¢ fF o
# A g vAW & A ¥ o Wk
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Shri S. M. Banerjee: May I know
whether the Central Government 1is
also supplying some quota of wheat
to the flour mills in UP, if so, may
I know the quantity supplied, and
whether 1t had been brought to its
knowledge that they are msusing 1t
and they have been caught?

Shri A. M. Thomas: Imported
wheat 15 being supplied from August,
1858 for the requirements of flour
mills m UP We have altogether
supphied at the rate of 14,500 tons a
month

Shri S. M Banerjee: May I know
whether you are fixing any price?

Shri A M. Thomas: Yes Prices
are also fixed No complaint of the
sort mentioned by theehon Member
has come to our notice’ If my hom
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friend brings 1t to our notice wé will
engnire.

vl Nagl Reddy: May I have the
break-up of figures relating to rice
supplied to UP in 1958 and 18597

#$iwl A. M. Thomas: I have said that
in 1938 we have supplied 5109
thousand tons of foodgrains 1n
Jwnuary we supplied 61'5 thousand
tons and in February we supphed
79-8 thousands tons

Shrl Nagi Reddy: I am asking about
rice®

Shri A. M. Thomas, The total quan-
tity of rice supplied to UP 1s only 700
tons—600 tons in December and 100
{ons m January After all, rice 1s not
required in UP especially at this
period

Shri Kamal Singh: Is 1t not a fact
that large quantities of foodgrains are
smuggled into UP, if so, may 1 know
what steps Government propose to
take to stop this smugghng especially
from Shahabad district in Bihar?

Shri A. M. Thomas: We have
received such reports, but every effort
18 being made to have adequate check
postg 1n the border areas

Irrigation Projects

+
Shri Nagi Reddy:
T3S Shei Ramam:
Will the Minister of Mrrigation and
Power be piessed to state:

(a) tHe steps adopted to economise
m the construction of irrigation pro-
Jects without reducmg the tempo of
construction; and

(b) hew far have those measures
been successful 1n effecting economy?

Tile Depuly Minister of Irvigation
snd Power (Shri Huthi): (a) A state-
ment giving the more important steps
adopted to effect economy 1in the con-
struchan of irmgation projects 1s
placed on the Table of the House
{See Appendix II, annexure No 103 ]

(b) It 1s not posmble to make a
precise: assessment of the overall

ecohomdy resdRing from the various
memiures taken

MARCR 12, 198
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St Nipgt meddy: My 1 Enow
whether 1t 18 & tact that qoite & Jidge
runtBer ¢f projects which have baén
coristritted have been held up because
endugh steel Mas rot been supplred,
and therefore there has been an over-
all expenditure increase 1n the adminis-
trative side of the projects?

Shri Hathi: That 1s why under item
9 of the statement we have sad
“Proper planming and detailed invest:-
gations prior to the commencément of
exerution of work” Proper plarnming
has to be done about the requiréements
of the material

Shet Nagi Reddy: May I know
whether within these filve years quite
a number of projects in Andhra have
been held up even after construction
simply because there 1s not enough
steel and even to this day the use of
those projects has almost been nil,
if so, may I know what steps are being
taken m this connection?

Shri Hathi. In some cases it may be
that the steel may not have been
available due to shortage of steel We
have to depend upon foreign coun-
tries for steel Steps are being taken
to expedite the procurement of steel

Korba and Birsinghpur Power Stations

+
[ Shri Vidya Charan Shukla-
*1156. { Shri Kistaiya:
Shri Aurobindo Ghosal’

Will the Minuster of Irrigation and
Power be pleased to refer to the replv
given to Starred Question No 1078 on
the 17th December, 1858 and state the
progress made m regard to the pro-
posal to implement the Korba Power
Station Expansion and Birsinghpur
Thermal Power Station schemes in
Madhya Pradesh”

The Deputy Miunister of Irrigation
and Power (Shri Hathi): The Birsmgh-
pur Thermal Power Station Scheme
has recently been approved by the
Planning Commission for implementa-
tion during the Second Plan and the
prehiminary works of thms pro)ect are
m hand Investigation for a suitable
site for the location of the station_is
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in progress. As the interqonnpeted
operstion of ihis scheme with Korha
Power Station js Ukely to meet the
demands of power 1n the region, the
immediate necessity to proceed with
the Korba Thermal Station Extension
Scheme is not considered pecessary

Shrd Vidya Charan Shekla: Is it
not a fact that the CPWC  has
approved of the Korba Extension
Scheme and has recommended ¢e the
Government that 1t should be sane-
tioned and taken up during the
Sesond Plan period?

Shri Hathi: I have stated the
latest position, that as the other
scheme, the Birsinghpur Thermal

Power Station Scheme, has been now
spprwve’ Jy© die Raanige  Jemaid:
sion and foreign exchange 15 also
being made availgble, i1t may not be
necessary to go ahead with the Exten-
siop Scheme

Shri Vidya Charan Shukla: I want.
ed to know whether the CWPC
recommended to the Government that
the Korba Extension Scheme should
be taken up during the Second Plan
period

Shri Hatlu. It was recommended,
but before that another power scheme,
the Birsinghpur Thermal Power
Station Scheme, was thought of
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Shri Vidpa Charsn Shukla: What
Are the requirements of the region as
\ssessed by the CWPL, and what Is
‘he power available in Eastern
Madhya Pradesh®

Shri Hathi: I would require notice
to give isformation regarding casterm
Madhya Pradesh or any other per-
Rular region
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The Deputy Minister of Food and

4 griculture (Shri A. M. Thomas): (a)
o, Sir

(b) Does not arise
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gy a ¥ v A qfeey § e
frvy gr At gen feht & sw @ @
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Shri Daljit Singh: May I know

whether the rates of foodgrains are

nigher in Pakistan than m India?

YThe Deputy Minister of Food and
Agriculture (Shri A M. Thomas):
According to our mformation, in this
particular border area, the prices 1n
Pakistan are less
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Agreement between Punjab and
Rajasthan regarding Bhakra Nangal

-

{ Shri Harish Chandra Mathur
. Shri Ram Krishan Gupta
1158. 4 Shri Rajendra Singh
LSardar Igbal Singh

Wik the Minister of Irrigation and
Power be pleased to refer to the reply
given to Unstarred Question No 1785
on the 12th December, 1958 and state
what agreement, 1f any has since
been arrived at between the partic:
pants regarding the administrat.on
and contro! of Bhakra Nangal Project?

The Deputy Minister of Irmgation
and Power (Shri Hathi)' A statement
giving the nformation 1s placed on
the Table of the House [See Appen-
dix III, annexure No 104)

Shri Harish Chandra Mathur: What
were the main points of dispute
between the Rajasthan Government
and the Punjab Government which
stood in the way of the finalization
of this agregment for five years and
how these disputes have now been
resolved®

MARCH 12, 1859
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Shri Mathi: The main pomnt wag as
to how the day-to-day operation
should be made so far as the common
works are concerned, and 1if additional
power was required for Rajasthan for
some fertilizer factory or so, whence
and at what rate it should be given
and how the water has to be utilized
These were finalized on 13th January,
1959

Shri Harish Chandra Mathur: My
question 13, how these three main
pomts of dispute have now been
resolved Is it only by the surrender
of the Rajasthan Government that
there has been a satisfactory solution?
I want to know how the disputes have
been resolved now?

Shr: Hathi There 1s no question of
anybody surrendering anything The
decision was taken at a conference
where the Chief Ministers of Rajasthan
and Punjab and the Union Irrigation
Minister were present After a full
discussion certain decisions were taken
These decisions are embodied broadly
in the statement which 15 laid on the
Table of the House

Shr: Harish Chandra Mathar, The
first point was about the day-to-day
administration Is 1t not a fact that
the Rajasthan Government 1« not to
be associated with the administration
of the project after its completion and,
if 1t 1s so what are the reasons which
have given satisfaction 10 the
Rajasthan Government and how the
flow of water and electricity 15 going
to be regulated satisfactorily?

Shri Hathi The flow of wate: and
electricity to be received by Rajasthan
18 definite, fixed and precise If there
1s any difficulty 1t has been Jaid down
that the Chief Engineers of the two
States will discuss amongst themselves
and find out how to resolve a dispute
or difference If that is not possible,
they should be referred to a Standing
Commuttee where the two Chief Eng-
neer« and a representative of the
CWPC will meet and decide 1If
that also 1s not possible, then the
matter may be referred to arbitration

by a person appointed by the President
of India
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Sardar Ighal Siagh: In the state-
ment it is said that the supplies of
water from the Sutlej including those
for the existing areas under the
Sirhind Canal will be shared. May 1
know the details of the agreement
regarding the Sirhind Canal?

Shri Hathi: The whole agreement
consists of 51 clauses, and it is avail-
able in the Library of the House,

Sardar Igbal Singh: May I know
whether it is a fact that 2,200 cusecs
will be supplied to Rajasthan from
the Sirhind Canal and if that is so,
what was the basis for it, when there
is only very little water now for the
Sirhind Canal areas?

Shri Hathi: It will be difficult to
remember all the detailed figures. The
hon. Member may refer to the actual
agreement.

Shri Ram Krishan Gupta: What is
the share of the two States for the
supply of power?

Shri Hathi: The cost of the share
will be borne by Punjab and Rajasthan
in the proportion of 84:78:15:22.

Shri Ram Krishan Gupta: I wanted
to know the share of the two States
for the supply of power.

Mr. Speaker: The share or the pro-
portion for the distribution of power.

Shri Hathi: I think 1t is 15 pcr cent
and 85 per cent. respectively.

Shri Tangamani: In the statement
we find that Rs. 68.31 crores is the
total cost of the dam and the pro-
portion will be about 85 15. Then, it
will come to about Rs. 55 crores for
Punjab. So, may I know whether
this amount of Rs. 55 crores includes
the share for power also, in which
case, what is to be the contribution of
the Punjab Government towards the
irrigation part of the scheme alone?

Shri Hathi: This is the cost of the
dam, the cost of the construction of
the dam. The dam will meet the
requirements of irrigation and power.
The details about the allotment and

PHALGUNA 21, 1880 (SAKA)
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allocation between power and irrga-
tion of the whole project is being
worked out.

Shri Tangamani: Out of this Rs. 5%
crores which is the share of tae
Punjab Government, I would like to
know how much of it is for irrigation
purposes and how much of it is for
power. This information is necessary
because we have to find out how much
betterment levy will have to be col-
lected from the Punjab peasants.

Shri Hathi: That does not arise out
of this question, but I might say that
Rs. 68 crores is the total cost of con-
struction. Now, the allocation netween
irrigation and power is being worked
out. It will then be known what will
be the cost for the irrigation part of
the dam and what will be the cost
for the power part of the dam. It
has to be worked out.

Shri Tangamani: How can you cal-
culate that—

Mr. Speaker: The hon. Member
must ask the other Government.

Shri Harish Chandra Mathur: May
I know whether and to what extent
additional supply of power has been
considered for Rajasthan at the time
of signing this agreement?

Shri Hathi: The additional power is
25,000 for the fertilizer factory, if it
comes from the power house on he
right side
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The Deputy Mipisier of Ballways
(el 8. V. Ramaswamy): (a) No, Sir.

(b) and (¢) Do not arise

& e @ W A oA
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May 1 know whether the design of
this bridge has been changed with a
view to adjust, if necessary, for a
‘broad-gauge line which may be laid
there?

Shri 8. V Ramaswaimy: There 1s
that muck mergn

Shrl Shree Narayan Das: May 1
%know by what time the brnidge wall
be constructed?

Shri S V. Ramaswamy: By about
1960 1t has to be completed

International Wheat Conference

+
( 8hri D. C. Sharma:
*1161. < Shri Shree Narayan Das.
LShrl Shivananjappa:

Will the Minister of Food and Agri-
oulture be pleased to state

(a) whether India sought fo lower
the maximum and minmmum
guaranteed prices of wheat at the
International Wheat Conference held
at Geneva recently, and

(b) 1f so, with what results”

The Deputy Mimster of Food and
Agriculture (Shri A. M. Thomas): (a)
Yes

(b) The International Wheat Confer-
ence 15 reported to be just over A
copy of the agreement, as finalised,
Thas not yet been received, but 1t is
understood that the maximum and
smnimum prices agreed to are $1 80
and $150 respectively, which apply
to Manitoba®No 1 wheat i1n store 1n
Canada

MARCH 12, 1980

kindly consider the proposals atfer
they have been received, or whether
they will accept them as such?

The Minister of Feed and Agriowl-
ture (Shri A. P. Jain): We shall have
to take a decision on merits

Shri D. C. Sharma: BMay I know
in what way this maximization and
mimimization of price control so far
as wheat 18 concerned are going to
affect India?

Shri A. P Jain: If we become a
member of the Agreement and i the
prices tend to exceed the maximum,
then we shall be entitled to buy a
certain quantity at those rates from
the exporting countries

Shri Shree Narayan Das: What will
be the obligations of the Government
of India if the Government becomes
a member of the Agreement’

Shri A. M. Thomas: We are obliged
between the price-range $1 80 and
$150

Shri Braj Raj Singh: How much is
1t 1n terms of Indian currency?

Shri A. M. Thomas: That has to be
calculated There 1s the obligation to
have our commercial imports from the
exporting countries registered under
the Agreement

Shri Kasliwal: Prewviously, the
United Kingdom was not a signatory
to the International Wheat Agree-
ment, but it appears now that the
United Kingdom has decided to be a
signatory to the new International
Wheat Agreement May I know how
this move on the part of the United
Kingdom 1s going to affect the inter-
national price of wheat?

Shri A. P. Jain: I do not think the
entry or otherwise of UK will have
any effect on the price

Shri Hem Barua: In view of the
fact that the new International Wheat
Agreement has already been signed at
Geneva and the agreement provides
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tor 11 w 1% shillings sterling per
wushel, may I know how it is going
to affect the prices of wheat 1n this
country?

ki A. P. Jain: As I said, thus agree-
ment will have no effect on the
internal wheat prices, except to the
extent that if the prices tend to exceed
the maximum, we shall be entitled to
import a certain quantity fromi the
exporting countries at that price

Shri Hem Baroa: May I know
whether any new countries have
already )oined the existing exporting
countries?

Shri A. P. Jain: All the exporting
countries are already members of thas
agreement; they are Argentina,
Australia, Canada, France, and US A
These are the principal exporting
countries

Shri Hem Barua: No new additions?
Shri A, P. Jain: No

Shri D. C. Sharma: What advantages
have accrued to the Indian Govern-
ment by joining this international
wheat conference?

Shri A. P. Jain: The advantage 1s
this If we need any imports, we are
always assured of the imports at that
price

Shri Shree Narayan Das: May I
know whether the Government of
India 1s bound to purchase a certain
quantity of wheat, 1f it becomes a
member of the agreement”

Shri A. M. Thomas: No, wc are not
obhiged to purchase any definite
quantity

Shri Kashiwal* It was evaident from
the answer given by the hon Minister
that UK 1s not an exporting country,
but 1t 1s an importing country May
I know whether they have now
decided to become a signatory because
there 15 going to be a fall in prices of
wheat?

Shri A, P. Jain; One does not know
whether UK 18 gomng to jomn the
agreement, m the past they have
chosen to remain out of 1t
394 (A1) LSD—2
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Some hon. Members: We want the
Eng]lsh answer

Mr Speaker;: The English answer
May be read

Shri B. 8. Murthy: (a) Yes, Sir A
Study camp was convened at a willage
Cyjled Pattancheru near Hyderabad,
from 20th January, 1959 to 4th
Eebmary, 1869

(b) No, Sir
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{c) Only Members of the Informal
Consultative Committee for the Minis-
try of Community Development &
Co-operation were invited to this
camp by the Ministry.

Members of Informal Consultative
Committee of the State were also
invited, through the State Govern-
ment. In addition a few M.Ps. and
MLAs. of Andhra Pradesh were
invited by the State Government.

Mr. Speaker: I would urge upon
hon. Members one thing. Hon, Minis-
ters who hail from the south are gble
to0 learn Hindi and speak. Why not
other hon. Members also? Are they
waiting to learn Hindi until they
become Ministers? Let them also
progressively learn Hindi, so that
after a period—one or two years—this
question of reading the answer in
English or in Hindi may disappear.

An Hon. Member: Will there be a
general rule that nobody will speak
in English, but only in Hindi?

Mr. Speaker: There will be no
tule; I am only making an appeal

Shri B. §. Murthy: Members of
all perties both in the Andhra
Pradesh Legislatures as well as in
Parliament have been invited for this
camp.

Shri Subbiah Ambalam: May I
know whether Government is going
to hold such meetings hereafter and
if s0, when is the next meeting to be
convened?

Shri B. 8. Murthy: No decision has
g0 far been arrived at as far as this
{s concerned.

Shri Raghubir Sahal: I understand
that a report has been prepared
regarding the camp which was held
at Pattancheru in Andhra Pradesh

and it has been distributed to mem-
bers of the informal consultstive
committee on community devalop-
ment. May I know if this report has
been distributed to other Members of
Parliament also and to the State Gov-
ernments to create interest in these
camps?

Shri B. S. Murthy: Yes, Sir; a
copy of the proceedings has been
circulated to all the members of the
consultative committee on community
development in Parliament and also
to all the States Any other Member
who is desirous of having it, can ask
for copies and they will be supplied.

Shri Shree Narayam Das: May I
know the number of Members of
Parliament and the number of mem-
bers of the various State Legislatures
who attended this camp and what
was the cost?

Shri B. 8. Murthy: 25 Members of
both Lok Sabha and Rajya Sabha and
25 members of the Legislative Assem-
bly and Legislative Council of Andhra
attended. As far as the Mmistry at
the centre is concerned, Rs. 600 only
were spent The Andhra Pradesh
Government was the host and so we
could not know exactly the expendi-
ture incurred by them.

fo qug sgey

Shrl B. 8. Murthy: It 18 not a
question of giving training to the
members. All the members who
assembled there discussed several
subjects concerning community
development, the country and the
Plan. We expect those members who
have had the benefit of participating
in the discussions at Pattancheru to
do as much as they can in order to
make the public interested in com-
munity development.

Mr. Speaker: 8o far as this House
is concerned, thew will not put
questions, but learn it themselves.
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Shrl B, 8. Munhy: As a matter of
fact, Andhra Staie has extended the
invitation to other MPs who are not
members of tke consultatyve cm-
mittee of the House. If the hocst € ate
18 desirous of mviting all MPs, there
is no objection whatsoever

Production of Calclum Ammonium
Nitrate

+
( Shri Ignace Beck:
*1164. { Qazi Matin:
| Shri 8. C. Godsora:

Will the Minister of Food and Agri-
oculture be pleased to state-

(a) whether 1t 1s a fact that the
fertilizer plants at Nangal and
Rourkela will profuce Calcium
Ammonium Nitrate,

(b) if so, what steps have been
taken to populanse this fertilizer in
advance to create a ready market;
and

(c) whether 1t is a fact that the new
fertilizer 1s hygroscopic and requires
better storage conditions?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) Yes, Sir

(b) (1) Demonstration,

(h) Free distmbution for trial on
cultivators’ fields.

(m) Increased imports and distr-
bution 1n areas of States near to the
location of the factories.

(iv) Sale m the years 1954 to 1858
at prices below cost price

(c) Yes, Sir.

Shri Ignace Beck: May I know the
total annual output of calcium
ammomum nitrate from both these
plants?

Dr. P. 8. Deshmukh: The maximum
fertihser that will be produced will
be 3,90,000 tons m each of these two
plants The Nangal plant 1s expected
to go into production in 1960 and the
Rourkela plant 1n 1961,

The Deputy Minister of Irrigation
and Power (Shri Hathi): Regarding
the supplementary to SQ No 1158 I
did not give the exact allocation of
the cost of the dam For the informa-
tion of the hon Member I may now
state that the basis of allocation of
cost for electricity and irrigation 1s 1n
article 43 of the statement and
Appendix D

WRITTEN ANSWERS TO
QUESTIONS

Subsidised Hostel for Children at
Secunderabad

*1154. Shri T. B. Vittal BRao: Will
the Minister of Railways be pleased
to refer to the reply given to Starred
Question No 1111 on the 17th Decem-
ber, 1958 and state*

(a) the progress made up to-date
regarding the construction of a sub-
sidised hostel for 100 children of
railway employees schooling at
Secunderabad,

(b) the amount spent so far; and

(¢) when will 1t be thrown open
for admission?

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): (a) Tenders
for the work have been finalised and
the Railway Administration will let
out the work on contract shortly

(b) No expenditure has been book-
ed so far agamst this wogk

{c) By about January 1860
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Prodaction of Feodgrains

*1188. Shri Rami Reddy: Will the
Minister of Food and Agriculture he
pleased to state:

(a) how the shortfall m the pro-
duction of foodgrains in the country
during the last year i1s expected to be
met; and

(b) the value of the foodgramns for
meeting the shortfall”?

The Minister of Food and Agricul-
ture (8hri A, P Jain): (a) and (b)
The shortfall m the production of
foodgramns in 1857-58 was of the order
of 67 mllion tons For obvious
reasons, it was not possible to make
up the defiaait by mmporting an equal
quantity of foodgrains from abroad
The quantity imported 1n 1958 amouant-
ed to 317 million tons valued at
Rs 1204 crores The Government
had to manage the position as best
they could by distributing these
mmported foodgramns and by taking
other regulatorv measures, such as
zonal restrictions on the movement of
foodgrains, price control etc

Medicinal Herbs

*1163. Shri Hem Raj. Will the
Mimister of Health be pleased to state

(a) the names of the State Govern
ments who have framed schemes for
the plantation and development of
medicinal herbs

(b) whether any aid in the form of
loans, subsidies or grants 1s given to
such State Govermments by the Central
Government for this purpose, and

(c) if so, on what basis’-

The Minister of Health (Shri Kar-
markar): (a) No concrete schemes fol
the plantation and development of
medicinal herbs have been received
from State ;Governments

(b) and (¢) Do not arise
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Corruption in Howrah Division

*1166. Shri Jadhav: Will the Minis-
ter of Rallways be pleased to state

(a) whether his attention has been
drawn to the numerous reports pub-
lished in Bengali and Enghsh periodi-
cals of Calcutta in November, 1958
alleging gross corruption and mal-
practices in the different departments
of the Howrah division of the Eastern
Railway,

(b) whether 1t 18 a fact that the
Union of the Licensed Porters de-
monstrated against these corrupt
practices 1n front of the Office of the
Public Relations Officer at Esplanade,
Calcutta on the 28th November, 1958,
and

(¢) what steps Government have
decided to take in the matter?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) Yes

(b) Yes
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(e) The matiar is still under inveati-
gation.

Rotrenchment of Mirakud Dam Profect
Bmpioyoss

Shri P. K. Dee:
Shyi B. C. Predhan:
Shri P. O. Boreeah:

Will the Minister of Irrigation and
Power be pleased to state

(a) whether a notice has been
recefved from 4500 employees of
Hirakud Project to go on  strike in
case their demands are not conceded,

1167

(b) 1if so, what are their demands,
amd

(c) what steps are being taken by
the Government to conmder those de-
mands?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (¢) A
statement 1s laid on the Table of
the House [See Appendix III, an-
nexure No 105]

Lady Hardinge Medical College

*1168. Dr. Sushila Nayar: Will  the
Minister of Health be pleased to state

(a) whether 1t 15 a fact that one of
the Deputy Director Generals of
Health Services has been appomnted as
Principal of the Lady Hardinge
Medical College,

(b) whether 1t 15 also a fact that this
was done without any reference to
the Board of Administration or the
Selection Committee, and

(c) 1f s0, the reasons therefor?

The Minister of Health (Shri Kar-
markar): (a) The Deputy Director
General of Health Services (Medical)
has been asked to perform until fur-
ther orders the duties of the post
of Principal and Medical Superinten-
dent of the Lady Hardinge Medical
College and Hospital pending the

selection of a suitable person for the
post

Written Answers 58

(b) and (¢) Az ﬂ:.u“x:“ ; purely
tepPOrary arrangemen not re-
quire a reference to the Board of
Administration or the Selection Com-
mittee constituted for the institution

Odiies Hours to Ease Traflic Oangestion
in Delhi

*1169, Shri Vajpayee: Will the
Minister of Transport and Communics-
tioms be pleased to state:

(a) whether the Central Govern-
ment have been approached by the
Delhi Adminstration to consider the
deswrability of staggering the office
hours to ease traffic congestion §n
Delhi, and

(b) 1t so, Government's reaction
thereon”

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) No

(b) Does not arise
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Independent Air Operators

*1171, S8hrl Basumatarl: Will  the
Minister of Framsport and Commu-
aleations be pleased to state whether
independent Air Operators have to
take export permits, Reserve Bank
customs clearances and deposit cost of
aireraft i cash or secunty prior to
undertaking any foreign charters?

The Deputy Minister of Civil Avia-
tion (8hri Mohiuddin): I lay on the
table of the Sabha a statement giving
the requisite information

STATEMENT

A hcence under the Export Trade
Control Regulations 1s necessary for
the export of aircraft, accessories and
parts thereof on non-scheduled flights
irrespective of whether these are
operated by scheduled operators or
private non-scheduled opeiators The
only difference 1s that licences to-
non-scheduled operators are granted
against a bond (with bank or insur-
ance company surety) to the extent
of 25 per cent of the value nf aircraft,
accessortes etc, to be utilised on the
non-scheduled flights No cash de-
posite are required to be made by the
operators

2 There is no distinction made
between non-scheduled flights operated
by scheduled operators and those
operated by non-scheduled operators
in the matter of customs and Reserve
Bank clearances Both have to
comply with the normal requirements
regarding customs clearance and
clearance from the foreign cxchange
angle, wherever required, under the
Rules.

National Park in Punjab

#1172, Sardar Iqbal Bingh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the amount of Central Govern-
ment's assistance to the National Park
in the Punjab during the period of
the Second Five Year Plan; and

(b) what progress has been made
towards the‘establishment of the Park
in that State?

MARCH 12, 1060
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The Minister of Food and Agricul-
ture (8hrl A. P, Jain): (a) and (b).
As far as the Government of India
are aware, during the first 3 years of
the current plan period the State
Government have not taken any steps
to set up a National Park in the Stafe
They have, therefore, not asked for
any Central Assistance

Manufacture of Diesel Engines

*1173. Shrimati Renu Chakravartty:
Will the Minister of Rallways be
pleased to state-

(a) the terms and conditions on
which foreign collaboration 1s  being
permitted to Tata’s and Birla's in the
manufacture of diesel engines for the
railways,

(b) whether private foreign capital
18 going to enter m joint ventures in
this industry,

(c) the amount of foreign and
Indian capital to be floated,

(d) whether any royalty and
repatriation of profits clause has been
incorporated, and

(e) 1if so, the details thereof”?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) Proposals
received from the firms are under
technical and financial examination
No decision 1n respect of terms and
conditions on which the foreizn col-
laboration 1s to be permitted has been
taken so far,

(b) to (¢) In view of the pacsition
as explained 1n (a), these do not arise

Aeronautical Inspection Orgamsation

[ Shri A. K. Gopalan:
*I’4. 1 Shrt Kodiyan:

Will the Mimister of Transport and
Commaunications be pleased to state:

(a) what are the functions and
duties of the Aeronautical Inspection
Organisation of the Civil Aviation De-
partment,
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(b) whether there is an office of the
Aeronautical Inspection Organisation
at the Hindustan Aircraft Ltd, Banga-
lore and it so, since when;

(c) whether this organisation 1is res-
ponsible for coordination of repair,
overhaul and manufacture of air-
frames, aero-engmes and spare parts
of air crafts belonging to the civil and
military, and

(d) if so, under what terms and
conditions?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) Sir, I lay
a statement on the table of the House
gwving the requisite information
{See Appendix III, annexure No 106 ]

{b) Yes, Sir, Since 10-1-1840
(c) Yes, Sir

(d) ‘Civil aircraft’ are inspected in
accordance with the Indian Aircraft
Rules 1937, as part of the nnrmal
duties of the Director General of Cival
Aviation ‘Military aircraft’ are
mspected under an arrangemen: with
the Ministry of Defence Inspection
charges at agreed rates are pdyable
by the Defence Ministry

Manipur State Transport

*1175 Shri L. Achaw Singh: Wil
the Minister of Transport and Com-
munications be pleased to state-

(a) whether it 1s a fact that the
Accounts of the Manipur Stat» Trans-
port have not been audited since 1952-
53, and

(b) 1f so, the reasons thereof?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) No

(b) Does not arise
Tobacco

*1176. Shri Bibhuti Mishra: Will the
Minister of Food and Agriculture be
Pleased to state:

(a) whether Government have taken
any constructive steps to improve the

PHALGUNA 21, 1880 (SAKA)
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variety of Indian tobacco to produce
good quality cigarettes during the
period 1957 to 31st January, 1958, and

(b) it so, with what resuit?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes

(b) A statement 1s placed on the
Table of the Sabha [Sec Appendix
III, annexure No. 107]

Surplus Rice in Madhya Pradesh

*1177. Shri N. B. Maiti: Will the
Minister of Food and Agricultuare be
pleased to state:

(a) whether he 1s aware of the
statement reported in The Statesman
of 14th February, 1959 Delh1 Edition,
Page 5, Col 6, to have been made by
the Chief Minister of Madhya Pradesh
at a Press Conference held at Bhopal
on February 12, 1959 that there would
be a surplus of nearly 500,000 tons of
rice :n Madhya Pradesh in the current
year,

(b) whether 1n view of the above
fact, he has allowed West Bengal
Government to purchase some of their
present requirements from Madhya
Pradesh, and

(c) if not, the reasons therefor?

The Minister of Food and Agricul-
ture (Shri A P. Jain): (a) Yes, Sir

(b) No, Sir

(c) Surplus rice 18 being procured
in Madhya Pradesh by the Goavern-
ment of India and paddy by the
Madhya Pradesh Government them-
selves The requirements of West
Bengal will be met from time to time
by making allotments from the Central
Reserve or from the stocks purchased
by surplus States

Lay out Plan of Kotla Mubarakpur

*1178. Shrimati Sucheta Kripalani:
Will the Minister of Health be pleased
to state

(a) whether 1t 18 a fact that the
lay-out plan of Kotla Mubarakpur
(New Delhi) 18 being drawn up; and
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() it eo, how long it will take to
Amalise the matter?

The Minister of Health (Shri Kar-
markar): (a) Yea

(b) The Tawn Planning Organisa-
tion is working on it. They ere expect-
od to finalise their proposals shortly.

Fovelgners in D.V.C.

*1179. Shri Daljit Singh: Will the
Minister of Irrigation and Poewer be
pleased to state:

(a) the number of foreigners em-
ployed in the Damodar Valley Cor-
poration at present and their salaries
separately; and

{b) the time by which the foreigners
are likely to be replaced by Indians®

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Mr. A. M,
Komora, Chief Engineer, is the only
foreigner employed in the Damodar
Valley Corporation. He is being paid
20,000 dollars per annum free of In-
come tax plus Rs. 500 per mensem

{b) Mr. Komora’s present term
expires on the 30th April, 1859. It is
proposed to replace him by an Indian
Chief Engineer

Irrigation and Power Potential of
Rivers in Orissa

*1180. Shri Panigrahi: Wil the
Minister of Irrigation and Power be
pleased to refer to the reply given to
Starred Question No 422 on the 1¢th
February, 1959 and state:

(a) whether any overall study of
the wrnigation and power potential of
all the rivers in Orissa, besides Maha-
nadi, hag been made;

(b) i so, which of the rivers in
Orissa, besides Mahanadi have been
studied in this respect; and

{c) what is the power and irrigation
potential of Orissa rivers, including
Mahanadi, which have been assessed
s0 far?

The Depuly Minister of Irrigation
and Power (Shri Hathi): (a) to (¢) A
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Punjab Sugarcane (Prohibition of use
for Manutacture of Gur) UOrder, 1859

Shri Jhulan Sinha:

»
1182. < Shri Bibhuti Mishra:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the circumstances and justifi-
ability for the promulgation of the
Punjab Sugarcane (Prohibition of Use
for Manufacture of Gur) Order, 1959,
and

(b) whether the adverse effect the
order is likely to have on the growing
of sugar-cane in Punjab has  been
taken into account so far as future
years are concerned?

The Minister of Food and Agrioul-
ture (8hri A. P. Jain): (a) The Order
wag promulgated at the request of the
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Punish Government as  the sugar
fectaries in Punish were facing Rre-
mature closure on account of diversion
of sugarcane to manufacture of gur,
due to ite high price. Three out of
gix working factories in Punjab are
co-sperative sugar factories. This pre-
mature closure would have resulted 1n
heavy losse; to co-operative sugar fac-
tarfes and consequently to sugarcane
growers who are share-holders of
these Mills.

(b) The order is not likely to have
any adverse effect on the growing of
sugarcane in Punfab.

Food Poisoning in Kerala

“Shrl Kuattikrishnan Nair:
| Shri Maniyangadan:
Shri V. Eacharan:
Shri Nallakoya:
, Shri Assar:
LShri Vajpayee:

Will the Minister of Health he
pleased to state:

*1188.

(a) whether 1t 1s a fact that a ser-
jous food poisoning incident occurred
i K. hikode, Kerala State on the
25th February, 1959 involving hos-
pitalization of many persons,

(b) whether 1t 1s also a fact that
this 1s caused by the use of a portion
‘of the same contamnated stock of
foodstuff which had caused loss of
many lives last year in various parts
of Kerala;

(e) if so, the details :egarding the
above incident; and

(d) the action taken by the Govern-
ment m the matter? o

The Minister of Health (8hri Kar-
markar): (a) to (d). Twenty six
persons (14 men, 5 women and 7
children) who had taken tea from
two shops in Kozhikode were taken
1ll and were admitted to  Hospitals
on the 25th February, 1859. The
male cases were admitted to the Dis-
trict Hospita] and the female and
children cases were admitted to the
Women's and Children’s Hospital,
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Keghikode. The men were discharged
on the 26th and the women and
children on the 28th February, 1959
from the hospitals. No deaths have
been reperted. The cause of the
incident is being investigated by the
State Government, The suspected
articles have been seized by the
State Government. Samples of vomit
of the patients gnd of the suspected
articles are being analysed and the
results of the analysis are awaited.

Chlorinated Water Supply in Delhd

*1184. Ch. Brahm Prakash: Wil
the Minister of Health be pleased to
state:

(a) whether the contents of
Chlorine 1n the water supply at
Delh1 has been increased recently; and

(b) if so, the reasons for the same?

The Minister of Health (Shri Kar
markar): (a) Yes, Sir

(b) This has been done as a pre-
cautionary measure against pollution

of raw water due to the following
jeasons‘——

(1) A large force of labour 1s
working near the intake wellg
for construction of the barr-
age and for digging intake
channels.

(1) cultivation of inelon 1n the
river bed upstream of Wazira-
bad is carried at present

Khosla Committee Report

Shri Ram Krishan Gupta:
Shri T. B. Vittal Rao:
7] Shri Vidya Charan Shukla:
| Shri D. C Sharma:

Will the Minister of Railways be
pleased to refer to the reply given to
Starred Question No. 269 on the 2Tth
November, 1958 and state:

(a) whether the Khosla Commttee
appointed to go into the conditions of
Railway Bridges and to suggest
measureg for improving the same has
since submitted its prellminary re-
port;

*1185.
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(b) it so, the salient features there-
?

(c) when the examination of the
zame by the Railway Board is likely
{0 be concluded; and

(d) when action is lkely to be
4nitiated on those recommendations?

The Deputy Minister of Rallways
A8hri 8. V. Ramaswamy): (a) No, Sir

(b) to (d). Do not arise

Tungabhadra High Level Canal

Shri Nagi Reddy:
*1186. {Shrl Ramam:

Will the Minister of [rrigation and
Power be pleased to refer to the
reply given to Starred Question No
44 on the 18th November, 1958 and

state:

(a) whether detailed estimates have
been prepared for the first phase of
the Tungabhadra High Level Canal,
.and

(b) 1f so, when 1s the first stage to
be completed?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes,
Sir.

(b) According to the joint project
report submitted by the State Govern-
ments, Stage I of the Tungabhadra
High Level Canal 1s proposed to be
completed in a period of three
years. Actual completion will, how-
-ever, depend on the availability of
funds.

Electricity Boards

*1187. Shri Hem Raj: Wil th:
Minister of Irrigation and Power he
pleased to state:

(a) the names of those States which
thave completed their schemes for the
setting up of Electricity Boards;

(b) whethgr the big power projects
in different States will also be en-
trusted to these Boards;
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(c) what will form the nucleus of
the capital of these Boards; and

(d) how far they will be helptul
In  the expansion of electricity in
rural areas as compared with the
present arrangements under Govern-
ment control”

The Deputy Minister of
and Power (Shri Hathi): (a) to (d).
A statement 1s laid on the Table of
the House

STATEMENT

() Electricity Boards have been
set up in the States of Madhya Pra-
desh, Bombay, West Bengal, Kerala,
Rajasthan, Madras, Mysore, Bihar,
Assam and Pungad Ineimacion fias
been received from the Governments
of Uttar Pradesh and Andhra Pra-
desh that they have finalised the
scheme for setting up the Boards, with
effect from the 1st April, 1959 The
Government of Orissa are also acti-
vely cngaged 1n making arrange
ments for the establishment of a
Board shortly

(b) Although 1t 1s intended to
transfer all the Power Projects to the
Boards, the Electricity (Supply) Act,
1948, does not contan  any specific
provision to this effect The question
of amendment of the Act for this
purpose 1s, therefore, under considera-
tion, in consultation with the State
Governments

(c) The funds of the Board will
comprise the loans advanced to them
by the State Governments, and the
Boards’ own borrowings from the
public, with the previous sanction of
the State Gov@nments, besides the
assets transferred by the State Gov-
ernment Departments to the Boards

(d) The State Electriaity Boards
are being set up for the rationalisation
of production and supply of electri-
city in the entire State, with parti-
cular reference to such development
in areas not served or un-adequately
served by an electricity system. Rural
electrification is thus a special res-
ponsibility of these organizations.
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“Shrimpy”’ and “Prawns”

Shri P K. Deo:
‘“"'{sm-l B. C. Prodhan:

Will the Mimster of Food and Agri-
cultare be pleased to state:

(a) whether any survey has been
made as to the availability of “shimps”
and “prawns” along the Orissa sea
coast,

(b) whether there 18 any proposal
to establish one shrimp processing
factory 1n Onmssa, and

(¢) the amount of foreign exchange
earned by the export of processed
“shrimps” 1n 1958-59 so far?

The Minister of Food and Agricul.
ture (Shri A P. Jain): (a) A survey
as to the availabihity of fish of differ-
ent types, including “shrimps” and
“prawns,” along the Orissa sea coast 13
made on the basis of actual landings

(b) Yes, Sir

(c) No forcign exchange 1s earned
by the export from the Orissa sea
coast but the figure of foreign ex-
change earned by the export of pro-
cessed “shrimps” for the country as
a whole for the pcriod January to
November, 1958 1s 1 76 crores

Strike by Trainees of Mahila Gram
Vidyapith, Allahabad

{Shri N B Maiti.
*1189. { Shri Vajpayee*
Shri Assar:

Will the Minister of
pleased to state

Health be

(a) whether 1t 1s a fact that the
Nurse-cum-Midwife Training Centre
of the Mahila Gram Vidyapith, Alla-
habad, has been closed down;

(b) whether 1t 1s also a fact that
the tramnees and the Principal of the
Centre have submutted their case to
the Union Health Ministry, and

(¢) if s0, the action taken in the
matter?
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The Minister of Health (Shri Kar-
markar): (a) The training of Auxi-
lLary Nurse-Midwives at the Mahila
Gram Vidyapith, Allahabad, with
Central assistance has been disconti~
nued

(b) The Principal and some of the
trainees met the Nursing Adviser in
the Directorate General of Health
Services to represent their case

(c) Arrangements are being made
by the UP Government for the ad-
mission of the trainees who were un-
dergoing tramming at the Mahila Gram
Vidyapith 1n other institutions in the
State

Mangalore Port

J Shri Ram Krishan Gupta:*
) Shri Raghunath Singh:

Will the Minister of Transport and
Communications be pleased to state:

“1190.

(a) the nature of recommendations
made by Dutch Expert for develop-
ment of Mangaiore Port as an All-
weather port, and

(b) the nature of the decision taken
by Government of India in this re-
gard?

The Minister of State in the Minis-
try of Transport and Communications
(8hri Raj Bahadur): (a) Shn
Posthuma, Port Expert, has not yet
made any recommendations regarding
development of Mangalore Port as an
all-weather port, his report 15 ex-
pected shortly

(b) Does not arse
Raflway Accidents

1779. Shri Ram Krishan Gupta:
Will the Minister of Railways be
pleased to state.

(a) the details of serious accidents
which have taken place since 1st
January, 1959 on Indian Railways,
(Raillway-wise) up-to-date;

L]
(b) the extent of loss sustained by
Indian Railways (Railway-wise);
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() the ressons for each accident,
and

(d) the further steps taken to cheek
their recurrence?

The Deputy Minister of Rallways
(Bhri Shahnawas Khan): (a) to (c)
The information 1s furrushed in  the
statement laid on the Table [See
Appandix III, annexure No 1098]

(d) The question of taking further
steps, L any, to avaid a recurrence
of such scmdents, v 11 be considered
after receipt of the detailed report
{rom the Government Inspector

B.CG Team in Punjab

Shri Ram Krishan Gupta
1180. { Shri Daljit Bingh:
| Sardar Igbal Singh-

Will the Minister of Health be
pleased to state

(a) the present strength of BCG
Team m Punjab State,

(b) the number of Medical Officers
working for mass BCG Campaign,
and

(c) the number of such umts work
ing 1n different parts of the State”

The Minister of Health (Shri Kar-
markar). (a) The normal strength of
a BCG team in the Punjab State 1s

Medical Officer 1
Techniclang 6
Dniver 1
Peon 1
Cleane: 1

Information 1s not available regarding
the present strength of the units

(b) 13 Medical Officers
(c) 13 Units

Delhi Transport Undertaking

1781 Shri Ram Krishan Gupta. Wil
the Mmster. of Transport and Com-
maunications be pleased to state the
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amount af profit or Joss soprued to the
Delh: Transport Undertaking during
1858?

The Minister of State in the Minils-
Gy of Srangport and Communicatiens
(Shri Raj Bahadur): The accounts of
the Delh: Transport Undertaking are
mamntaned on financial year basis
The profits of the Undertakuing during
1958-69, on the basis of the Revised
Estimates, are expected to be Rs 108
lakhs

Potatoes Production

1783 Shri Ram Krishan Gupta:
Will the Minster of Food and Agri-
culture be pleased to state the esti-
mated production of potatoes for
1938-59 (State-wise)?

The Minister of Food and Agricul-
ture (Shri A P Jain): The All-Indis
Final Estimate of Potato for 1958-5¢
has not yet become available

Development of Agriculture in
Bombay State

1783 Shri  Pangarkar Will the
Mmister of Food and Agriculture be
pleased to state

(a) the amount proposed to be given
to Bombay State for development of
agliculture during the year 1959 60°
and

(b) the amount asked for the same
period?

The Minister of Food and Agricul-
ture (Shri A P Jamm) (a) The an-
nual Plan ceilings for Bombay State
for 1859 60 for the Agricultural Sec-
tor, excluding Co operation, as agreed
to by the Planning Commission was
Rs 16 17 crores

(b) The amount asked for by the
Bombay Government wag also of the
same order, te, Rs 16 17 crores

Jagadhri Railway Workshop

1784 Shri D C Sharma: Wil the
Mimnister of Rallways be pleased to
state
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{a) the total allocation for develop-
ment of Jagadhri Railway Workshop
during the Seconq Five Year Plan
period,

(b) the details of the various phases
of the programme, and

(c) the work done so far in this
regard”

The Deputy Minister of Rallways
(Shri S. V. Ramaswamy) (a) There
18 no specific allocation dunng this
plan period for thig particular project

(b) The scheme as prepared envic-
ages completion without phasing

(c) Even land acquisition has not
heen passthle so far

Irrigation and Power Projects in
Jammu and Kashmir

1785. Shri D. C. Sharma: Wall the
Minister of Irrigation and Power be
pleased to state

(a) the central assistance in  the
form of loans and grants given to
Irrigation and Power Projects locat-
ed 1n the Jammu and Kashmir State
duning the First and the Second Five
Year Plan periods, and

(b) the names of the Projects for
which central assistance was given?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
amount of Central assistance given
during the First and Second Five Year
Plan periods to the Government of
Jammu & Kashmir for the approved
development schemes, which nter
ahia included 1rrigation and power
<cheme. as well, 1s given below

{Rs mm lakhs)

1951-52 18 80
1852-53 80 00
1953-54 125 00
1954-55 200 00
1958-86 200 00
1956-57 405 38
1887-58 175 00
1958-59 No loan has been
given so far
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(b) A list of the irmpgation and
PQwer schemes which were inter-alia
Included in the approved development
schemes for which Central assistance
Was given 1s laid on the Table [See
Abpendix III, annexure No 110}

Tojegram and Telephone Facilities in
Gurdaspur Distt

1786. Shri D C Sharma: Will the
Minister of Transport and Communi-
Cations be pleased to state

(a) the number of villages having a
PApulation of 5,000 and more which are
nqt provided with telegram and tele-
pPhone facilities in Gurdaspur district
of Punjab State so far, and

¢t the e &y wikteh sack face-
Iityes will be provided?

The Minister of Transport and
Communications (Shri S. K, Patil):
(8) According to the last census
there are onlv four places other than
District  Headquarters and Tehsils
With a population of more than 5,000
Thece are

(1) Dhariwal
(2) Dinnanagar
(3) Qadian
(4) Su)anpui

Telegraph faciities exist in all these
foyr places and Public Telephone
office, are working mn the first three
Places Proposals for a Telephone
Office at Sujanpur was examined by
the Postmaster-General, Punjab and
the proposal was found to be unre-
Munerative

{b) The proposal for opening a
Public Call Office at Sujanpur will be
réyiewed agamn next year If found
rémunerative the work will be sanc-
tihned

Letter Boxes in Gurdaspur Distt.

1787 Shri D C Sharma: Will the
Minister of Transport and Communi-
Citions be pleased to state

(a) the number of willages in Gur-
daspur district (Punjab State) which
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are not provided with letter boxes so
far; and

(b) the time by which letter boxes
will be provided?

The Minister of Transport and Com-
raunications (Shri 8. K, Patil): (a)
The total number of willages in Gur-
daspur District 18 1483 The Post and
Telegraph Department does not
provide letter boxes in every village
The policy of the Department 13 to pro-
wvide letter boxes in rural areas in
localites which post two or more
letters per dav and are situated at a
distance of one mile or more from
the nearest post office or letter bon
There are only 367 such willages in
Gurdaspur District where letter boxes
are justified and all these willage-
have been provided with the requisite
letter boxes

(b) Does rot arise
Ajmer Railway Workshop

1788. Shri D. C Sharma Will the
Minister of Rallways be pleased to
state

(a) the details of the articles manu.
factured annually at the Aymer Rar’
way Workshop, and

(b) the percentage of the annual
requirements of the Railways met by
this workshop?

The Deputv Minister of Railways
(Shri Shahnawaz Khan): (a) Loco,
Carnage & Wagon duphcates for the
Metre Gauge consisting of about 11,300
items

(b) Approximately 92 per cent of
the items of duplicates requred for
MG Loco, Carriage and Wagons are
met by this workshop

Special Trains

1789, 8hri Ram Krishan Gupta: Wil
the Minister of Railways be pleased to
state

(a) the total number
trains run during 1058,

(b) the tqtal mileage covered bv
them; and

of special
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(¢) the number of persons who
travelled by those trains?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) 1,776

(b) 3,08,906

(c) The information regarding the
number of passengers travelled in
most of the special tramns run in con~
nection with melas, festivals etc 18
not available as the same 1s not main-
tained separately

Railway Employees

Shri Dal)it Singh-
shind {Shn Siddiah-
Will the Mimister of Rallways
be pleased to state

(a) the total number of Class I,
11, III and IV employees on Indian
Railways category wise, and

(b) the number of employees
each category belonging to Scheduled
Castes and Scheduled Tribes?

The Deputy Minister of Railways
{Shri Shahnawaz Khan): (a) and (b)
The information 1s being collected and
will be laid on the Table of the Lok
Sabha

Railway Protection Force

1791 Shri Daljit Singh Wil the
Minister of Rallways be pleased to
state

(a) the strength of the Protection
Force on the Eastern Railway as on
the 31st January, 1959,

(b) the number of Chief Securilv
Officers and Junior Officers, and

(c) the number among them belong-
ing to Scheduled Castes and Sche-
duled Tribes m each category?
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The Deputy Minister of Rallways
(Shri Shahsawas Khan): (a), to (¢).
The required (information is given
below:

. o;o. of gl‘gl of Nso.hof
Designation cers e- che-
duled

duled
Castes Tribes
1 Chief Sece
ursty Officer 1 . .
2, Security Offi-
cr 2 2 .e
3. Assistant Se-
cuny Oilhe
cers 14 . ..
4. Inspectors 3 206
s. Other Class 16 1

I11 Staff 144
. Class v
Staff. . 8,346 450 43

Famlily Planning Centres in Orissa

1792. Shri P. K Deo: Will the
Minister of Health be pleased to state
the number and location of family
planning centres in Orissa?

The Minister of Health (Shri Kar-
markar): 29 Urban and 37 Rural
Chinics have so far been opened by
the Government of Orissa 1n the
State The location of the clinics 1s
given 1n the statement laid on the
Table {See Appendix III, annexure
No 111}

B C.G. Campaign in Orisssa -

1793 Shri P K. Deo: Will the Minis-
ter of Health be pleased to state:

(a) the present strength of BC.G
teams 1n Orissa State;

(b) the number of medical person-
nel working for mass BC.G. cam-
paign;

(¢) the number of such units work-
Ing m different parts of the State and
their location,

(d) which of the areas are covered
by the mass campaign; and

(e) by which date all the areas of
the State will be covered?

The Minister of Health (Shri Kar-
markar): (a) There are 9 B.C.G.
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teams with 8 doctors, 60 technicians
and 10 Publicity Assistants, and ancil-
liary staff

(b) 8 medical officers.

(¢) Nine teams under four Zones
located at Berhampore, Ganjam,
Sambalpur and Cuttack.

(d) The BC.G. mass campaign is
conducted in the entire State.

(e) It is contemplated to cover the
entire State by the end of the Second
Plan period.

Extensioa -cum Development
Centres m Oris a

1794 Shri P. K. Deo: Wil] the
Minister of Food and Agriculture be
pleased to state:

(a) the amount allotted during the
years 1957-58, 1958-59 and the re-
maining period of the Second Five
Year Plan to the Orissa State for the
establishment of extension-cum-deve-
lopment centres under the Aill India
Poultry Development Scheme; and

(b) how that amount has been
spent or is proposed to be spent?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a)

Poultry

Year Amount of Central
assistance

1957-58 Rs. 161 lakhs

1958-59 Rs. 0.30 lakhs

1959-60 Rs. 1.85 lakhs

1960-61 Not yet decided

(b) For continuance of 7 poultry
extension-cum-development centres
which have already been set up and
for starting five new centres during
the remaining two years of the Second:
Plan period.

Hotels in New Delhi

1795. Shri D. C. Sharma: Will the
Minister of Health be pleased to refer
to the reply given to Unstarred Ques-~
tion No. 617 on the 20th August, 1958.
and state:

(a) the details of the latgst inspec-
tion report in regard to sanitatiom
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sotiitions of New Dalhi hotels; and

(b) the efforts being made to im-
prove the position®

The Misister of Health (Shri
Earmarkar): (&) and (b). 450 inspec-
tions have been carried out of hotels
in the New Delhi area by the Health
Staff of the New Delhi Municipal
Committee from 15-8.1958 to-date

Generally, the samitary conditions in
the New Delhi hotels are gradually
improving. Washing of utensils with
‘hot running water has been introduc~
<d in many hotels and 1n a few of
them sterilization arrangements have
also been started. All the food hand-
lers and attendants are being regular-
ly examined by the Health Depart-
ment of the Committee and protected
against common infectious diseases
Where persuation does not succeed.
legal action 1s resorted to

Sanitary conditions in some of the
unhicensed restaurants located in re-
habilitation colonies or the temporary
municipal markets are, however, not
upto the mark. The shopkeepers are
being asked to carry out necessary
structural improvements in such res-
taurants,

Fixation of Rent for Hired Godowns
in Andhra Pradesh

1796 Shri E. Madhusudan Rao: Will
the Minister of Food and Agriculture
be pleased to state*

(a) the total number of cases pend-
ing for non-fixation of rents of
godowns hired by the Government in
‘Telangana area of Andhra Pradesh,

(b) the reasons for non-finalisation
©of such cases; and

(c) by what date all such cases will
be finalhsed?

The Minister of Food and Agricul-
ture (Shri A P. Jain): (a) 14, in res-
pect of godowns hired from private
parties

(b) Astessment of rent by the
C.P.W.D /State PW.D 1s awaited
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(c) Bteps are being taken to finalise
these cases as quickly as possible.

Grain Godowns in UP.

_l'u'l. Shri Sarju Pandey: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the number of gramn godowns
constructed by the Central Govern-
ment so far :n UP and the capacity
of each of these godowns and their
location; and

(b) the total number of such
godowns to be constructed in U.P.
during 1959-60?

The Minister of Food and Agricul-
ture (Shri A. P, Jain): (a) A Silo-
cum-elevator of 10,000 tons capacity
and Masonry godowns of 10,500 tons
capacity have been constructed at
Hapur In addition, Shadow Factory
godowns of 19,760 tons capacity at
Harduaganj have been taken over by
the Food Department

(b) The construction of godowns of
25,000 tons capacity at Kanpur has
been sanctioned

Water Supply at Igatpuri Station

1798. Shri Jadhav: Will the Minis-
ter of Railways be pleased to state*

(a) whether it 1s a fact that the
Present arrangement of water supply
falls short of the needs of the Railway
and the Railway Servants at Igatpun
on the Central Railway;

(b) whether 1t 1s a fact that Gov-
ernment propose to have a new scheme
of water supply there;

(c) 1f so, when the work 1s hkely
to begin and what i1s the estimate of
the scheme; and

(d) what 1s the number of Railway
employees at Igatpur:®

‘The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) No, Sir.
The existing supply is adequate for
the present demand
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(b) A scheme was tentatively pre-
pared by the Central Railway for
sugmenting the water supply for the
fsture. This, however, has been kept
in sbeyance in view of the impending
slectrification of Igatpuni-Bhusaval
Bection as on the introduction of elec-
tric traction the overall demand for
water supply will change

(c) Does not arise
(4) 2,000

Rallway Lines for Backward Areas

1799. Shri Daljit Singh. Will the
Minister of Railways be pleased to
state

(a) the backward area covered by
the Lines constructed during the First
and the Second Five Year Plan periods
so far; and

(b) the cost incurred thereon?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) and (b)
A statement showing the lines cons-
wucted durmg the First and Second
Plans and the areas served by them 1s
placed on the Table [See Appendix
I, annexure 112] It has not been
possible to categorise these areas 1n
terms of relative or absolute “back-
wardness” as there 15 no comnonly
accepted definition of this expression

Family Planning

1800, Shri Warlor: Will the Minis-
tar of Health be pleased to state

(a) the money spent (State-wise)
for famly planning in the Second
Tive Year Plan period so far,

(b) the number of persons who
have benefited from the scheme of
eperations;

(¢) the number of persons who have
socepted other methods; and

(d) whether any survey 1s being
made of the cases of abuse of planmng
:l.:l.tin‘ in disruption of famly

i 4
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The Minkster of Health (Shri
Karmarkar): (a) A statement show-
g the State-wise amount sanctioned
during the Second Plan period so far
18 placed on the Table [See Appen-
dix III, annexure No 118]

(b) 33,450 This number 18 con-
sidered to be an under-estimate

(c) The number 1s about 7 lakhs

(d) No, Sir Family Planning is
Itkely to promote harmony, health and
happiness of the family

Residential Accommodation for
Rallway Employees

1801, Shri Daljit Singh: Will the
Minster of Railways be pleased to
state

(a) the number of Railway em-
ployees on the waiting list for res-
dential accommodation in Dell Divi-
sion, and

(b) how many are likely to get ac-
commodation dur:ng 1959-60?

The Deputy Minister of Railways
(Shri Shahnawas Khan): (a) and (b).
The 1information 1s being collected and
will be laid on the Table of the Sabha.

Minor Irrigation Schemes

1862, Shri Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to state

(a) whether any financial help has
been asked for by the Government of
Punjab for munor origation schemes
durmg 1959-60, and

(b) if so, the details thereof*®

The Minister of Food and Agricul-
ture (Shri A P. Jaim): (a) and (b).
A statement giving the requusitd
details 1s laid on the Table [§See Aps
pendix III, annexure No 114} b

Kottur-Davanagere-Bhadravathi Line

1808, Shri Keshava: Will the Minise
ter of Railways be pleased to state*
»

(a) whether hoth Andhra and
Mysore Governments have demanded
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the construction of Kottur.Dava-
nagere-Bhadravathi Line; and

(b) if so, the reaction of the Centre
thereto?

The Deputy Minister of Railways
(8hrl 8. V. Ramaswamy): (a) No, 8ir.

(b) Does not arise.

Over-Bridge at Ambala on G.T. Road

Shri Ram Krishan Gupta:
1804. {Bhrl D. C. Sharma:

‘Will the Minister of Railways be
pleased to refer to the reply given to
Unstarred Question No. 657 on the 1st
December, 1058 and state at what
stage is the construction of over-
bridge at the level crossing in Ambala
on G.T. Road?

The Deputy Minlster of Rallways
(Shri 8. V. Ramaswamy): According
to the priority of over-bridges, as
fixed by the Punjab Government, this
scheme is of a low priority and its
construction depends upon the State
Government  providing  necessary
funds for their portion of the work.

Sleeping Accommodation in Janata
Trains

1803. Sbri Ram Krishan Gupta: Will
the Minister of Rallways be pleased
to state the nature of the steps taken
or proposed to be taken to introduce
steeping accommodation on &l the
Janeta Express trains?

The Deputy Minister of Railways
(Shri Shahnawae Khan): Three differ-
ent types of sleeping coaches have
been designed and are in use @t pre-
sent as an experimental measure.
Their relative advantages are being
assessed.

qttestion df extending the pro-
of sleeping accommodation to
trains including Junxta Egpress
will be taken up a3 soon @ the
of the carriage is decided upon
carriages are built to the approv-
duaipn.

i,
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Falr Price Shops

1806. Shrl B. M. Banerjee: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether State Governments
have been asked to increase the limig
from Rs. 150 to Rs. 250 p.m. for the
entitlement of drawing foodgrains
from the Fair Price Shops; and

(b) if so, which States have imple-
mented such orders?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) No such
general instructions have been issued
by the Central Government. The
proposal of the Uttar Pradesh Gov-
ernment to raise the income limit
from Rs, 150 to Rs. 250, however, was
recently approved.

(b) Does not arise.
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Bexwada-Gudur Rallway Section

1808. Shri T. B. Vittal Rao: Will the
Minister of Rallways be pleased to
refer to the reply given to Unstarred
Question No 70 on the 18th Novem-
ber, 1958 and state

(a) the additional double track
opened for traffic upto the end of Feb-
ruary, 1959, on the Bezwada-Gudur
Section; and

Written Answers 5806

(b) the total amount spent so far
on this work?

The Deputy Minister of Rallways
(Shri 8. V. Ramagwamy): (a) Up to
18 February 1959 a further length of
427 miles has been opened bringing
the total length to 22 miles

(b) Rs. 1.16 crores to end of January
1959,
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Gaushalas Development Scheme in
Punjab

1810. Shri D, C. Sharma: Will the
Minister of Food and Agriculture be
pleagsed to state the number of
Gaushalas sanctioned by the Govern-
ment of India for Punjab State dur-
ing 1958-59 for augmenting the supply
of milk in urban areas and breeding
better types of cattle under Gaushala
Development Scheme?

The Minister of Food and Agricul-
tare (Bhri A. P. Jain): No new Gau.
shalas will be taken up for develop-
ment in 1958-59, as the ceiling sanc-
tioned for the State 1s adequate to
mieet expenditire on the existing nine
Gaushalss only.

Land Utilization Board in Orissa
1811, St Panigrahi: Will the Minus-

4ér of Food and Agriculture be pleas-
od to refer to the reply given to_
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Starred Question No. 82 on the 12ta
February, 1958 and state:

(a) whether the land utilization
Board in Orissa has done any work
to carry out the objects for which it
was constituted;

(b) if so, what works or measures
have been carried out by this Boara
1n Orissa since then; and

(c) whether the Board has been re-
constituted?

The Minister of Food and Agricul.
tare (Shri A. P. Jain): (a) and (b).
No work except issuing a Land Utili-
sation Order 1951 and enacting the
Orissa Agricultural Act, 1951, has
been done by the Land Utilisation
Board.

(c¢) The State Government have re-
ported that action is being taken vo
reconstitute the Board.

Exploring Clud

1812, Shri Ram Krishan Gupta: Wil
the Mmister of Transport and Com-
munications be pleased to state:

(a) whether it 1s a fact that Mr.
Mihir Sen, an Asian Channel Swimmer,
18 proposing to start an exploring club
to explore territories near the poles
and in the Sahara and the Amazon
basin;

(b) whether it is also a fact that he
has requested for aid for thus work;
and

(c) 1f so, nature of the help given to
him? .

The Minister of State in the Misnis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Government
have no official information on this
subject But Shri Mihir Sen, when he
met the Prime Minister some time ago,
said that 1t was his intention to start
an explorers’ Club, There was mo
mention made of the Poles or the
Sahara or the Amazon basin.

(b) and (c). No question has arisen
about giving aid to him for this

_ purposa
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New Wagon Repair Shop at Kotah

r
1818. { Shri Siddananjappa:
| Skri Onkar Lal*

Will the Minuster of Railways be
Ppleased to state

(a) whether 1t 13 a fact that the
Railway Board has given sanction for
setting up of @ new wagon repair shop
at Kotah; and

(b) o so, the total amount to be
spent and the number of peisons to
‘be employed on this work”

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes

(b) Total amount to be spent 1<
estimated to be Rs 27 crores The
number of persons to be employed 1s
approximately 2,000

Bolpur Telephone Exchange Bullding

1814. Shr1 Subiman Ghose Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the cost of construction of
Bolpur new Telephone  Exchange
Building (West Bengal) which was
opened in December, 1958

(b) whethér there 1s provision for
any rest room and toilet room for the
staff 1n the said building

(c) 1f not the reason therefo:

(@) whether Government propose to
provide these now;

(e) 1f so, when, and

(2) whether 1t 1s a fact that the
well for using water by the staff has
collapsed before the openming of the
buslding”?

The Minister of Transport and Com-
munications (Shri 8 K Patil): (a)
Re 28342

(b) No provision for rest room has
been made A sepaiate lavatory 1n
“he campound exists

1
(c) As there will be only one tele:
phone operator on duty et a time
separate provisions of rest room and
tollet room 1s not usually made for
such exchanges

(d) These amenities will be provid-
ed in the proposed extension to the
new telephone exchange buildmg

(e) During next financial year

(f) The masonry well has sunk
down and the brick work around the
well had developed some cracks The
circular platform around the well has
been damaged and there 1s tendency
for 1t to sink further down  Neces-
sary steps are being taken by the
Department to effect repairs.

Wagons

Shri Aurobinde Ghosal -
Shri M. R. Krishna:

Will the Minister of Rallways be
pleased to state

115, [
AN

(a) whether educational orders for
wagons have been placed on new
manufacturers, and .

(b) 1if so, what are these compames"

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) Yes

(b) A statement 1s placed on the
Table [See Appendix III annexure
No 115]

Thefts on Trains

1816 Sbri Aurobindo Ghosal. Will
the Minister of Railways be pleased
to state

(a) how many incidents of thefts
of rallway properties from the elece
tric tramns runnng between Howrah
“and Burdwan 1n Eastern Railway have
taken place in the months of Aprnl
to December, 1958, and

(b) what 15 the cost of the railway
properties stolen and how many cases
have been detected®
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The Deputy Minister of

(it Shalohdives Khsin): {a) and (D).
Ton guch cases occurred froth April t6
December 1088 involving a loss of
Rs. 925 approximately. The loss was
due to cutting of seat covers and mak-
ing holes in the foam rubber cushions.
In none of the cases could the culprita
be detected.

Dum Dum Alrport

1817, Shri Aurobindo Ghosal: Will
the Mimster of Transport ang Com~
munications be pleased to state:

(a) whether there 15 any medical
unit for rendering aid to the victims
of air accidents at Dum Dum aero-
drome; and

(b) if not, the reasons therefor?

The Deputy Minister of Civil Avia-
tion (Shri Mohiunddin): (a) Yes, Sir.

(b) Does not arise.

Decentralization of Foreign Traffie
Work

1818, Shri Aurcbinde Ghosal: Wil
the Minister of Railways be pleased
o state:

(a) whether any savings have been
made by decentralising Foreign Traffic
work of the Raillways in 1956; and

(b) if so, what 1s the amount saved®

The Deputy Minister of Railways
(8hri Shahnawaz Khan): (a) and (b).
It is presumed that the question refers
to the temporary Clearing Accounts
office which was functioning from
August 1952 at Calcutta for dding the
Foreign Traffic Accounts work of the
North-Eastern and the then un-
bifurcatea Eastern Railways This
office was decentralized in 1956 1n
pursuance of the general
that each zonal Railway should be in
full control of all aspects of work con-
nected with 1t including Foreign
Traffic Accounts work and not on the
consideration that any economy would
be achieved.

principle

Writhm ssepet s
Tripara Reads

m Will the
plossed to

Miiter o8

state:

(a) whether it is a fact that a pro-
posal for black topping the Agartaia
Town roads wunder the Agartale
Municipality has been submitted by
the Tripura Administration to the
Central Government;

(b) whether it is also a fact that an
amount of rupees 10 lakhs has been
asked for this purpose; and

(c) if so, the reasons for the delay
in sanctioning the amount?

e Minfster of Heaid (Shet
Karmarkar): (a) The Tripura Ad-
ministration have submitted plans and
estimates for improving 19.68 miles
of roads in Agartala Town in the
following manner:—

(i) Widening of 1.17 miles of im-
portant black topped roads
for double traffic lane;

(i1) Black topping of 1088 miles
of existing metalled road
after re.-sectioning;

(1ii) Re-metalling of 3'93 miles of
existing metalled road; and

(av) Metaling of 372 miles of
existing un-metalled road

(b) The total estimated cost of
these works s rupees 10 78 lakhs

(c) No provision for this expendi-
ture was made by Tripura Adminis-
tration 1n the budget estimates for the
current financial year. It has, how-
ever now been found possible to meet
this expenditure from out of the
savings under the Area Grant and the
plans and estimates are being scruti-
nised by the Mmistry of Transport
and Communications.
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Price ot Rice in Tripurs

150, Shri Bangshi Thakur: Will the
Minister 02 Foed and Agriculture de
pleased t stiate:

(a) whether it is a fact that rice is
Being sold at Dharmanagar, Tripura
at the rate of Rs. 20 to Rs. 22 per
maund;

(b) what is the total yield of paddy
in Dharmanagar, Tripura this year
and whether that production will feed
the people of the locality till the next
harvest begins or outside supply will
be necessary to serve the purpose; and

(¢) whether Government propose to
open fair-price shops there?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) About the
Ith of February, 1959, rice was
reported as selling at Rs. 10 to Rs. 20
per maund gt Dharmanagar.

(b) The total yleld of paddy in
Dharmanagar this year is reported to
be about 8 lakh maunds which is not
sufficient to meet the full requirements
of the area  Some supply from outside
will have to be arranged.

(e) Fair price shops will be opened
st the appropriate time, if considered
[ecessary.
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Decrees against N.E. Railway

1828, Shri Mohan Swarup: Will the
Minuster of Railways be pleased to
refer to the reply given to Unstarred
Question Nos. 109 and 110 on 12th
August, 1958 and state:

(a) why as many as 185 decrees had
to be put into exccution in order to
realise the decretal amounts against
the Railway during the year 1957-58
and why the decretal amounts werc
not paid after the decrees were passed,
and

(b) how much cost of execution had
to be paid by the North Eastern Rail-
way in respect of these 185 execution
cases?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Out of
185 execution caseg during 1957-58, 128
relate to courts now falling within the
jurisdiction of North-east Frontier
Railway and information regarding
the same is being collected and will
be laid an the Table of the Sabha. A
statement showing the reasons for
non-satisfaction of the decrees in res-

pect of the balance 39 cases is placed
on the Table. [See Appendix I}
annexure No 118.]

(b) Rs 646 in respect of 38 cames
only. Regarding remaining cases,
information 1s being collected

Housing Facilities for Officers of
Indian Airlines Corporation

1824. Shri V. P. Nayar: Will the

Mimster of Transport and Commuuni-
cations be pleased to state:

(a) whether 1t 15 a fact that except
the High ranking Officers of the
Indian Airlines Corporation no staff
are given housing facilities or House
rent in lieu thereof; and

(b) what 1s the reason for discri-
mination in the matter of housing as
between the employees in the lower
and higher grades”

The Deputy Minister of Civil Avia-
tion (Shri Mohinddin): (a) No, Sir

(b) Does not arise.
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~Aflowanoes of Offivers of Indisn '
Ajriines Corporation

1825, Shri V. P. Nayar: Will the
Minister of Transport and Communi.
sations be pleased to state:

{a) whether the Government of
India have permitted the grant of Car
Allowance and entertainment allow-
ance as also House rent to some top
officers of Indian Airlines Corporation;
and

(b) if so, what are the classes of
such officers?

The Depuly Minister of Civil Avia-
tlom (Shri Mohiuddin): (a) and (b).
A statement showing the categories of
officers of Indian Airlines Corporation
who are allowed Car Allowance,
ZEntertainment Allowance and House
rent Allowance, is placed on the Table.

Statement

Categories of high ranking officers
of the Indian Airlmes Corporation who
are allowed Car Allowance, Entertain-

ment Allowance and House rent Allow-
ance;

1. Car Allowance

The Chairman and the General
Manager of the Indian Airlines Cor-
poration, who are Government oTicers
on deputation, have been allowed the
free use of Corporation’s transport for

official duties, as part of their deputa-
tion terms

Departmental Heads at Headquarteis
and at the Areas are allowed the free
use of Corporation’s transport for
official duties, or a Conveyance Allow-
ance in lieu

II Entertainment Allowance

The Chairman and the General
Manager of the Corporation have
been allowed, as part of their deputa-
tion terms, Entertainment Allowance
No other officer of the Corporation is
paid Entertainment Allowance as such.
Appropriate funds have been allocated
%o the Headquarters to be incurred on
entertainment and to the three Areas
who, in turn, authorise the various

Station Heads to dncur such expendi-

ture for the promotion of the Corpora-
tion’s business,

III. House Rent Allowance

The Corporation have leased private
accommodation for the use of three
Departmental Heads at Headquarters
and the Area Managers at Bombay
and Calcutta. The officers are charged
house rent at 15 per cent. of their
gross salary subject to a maximum of
Rs. 250 per mensem, the rest being
borne by the Corporation.

Recruitment of Scheduled Tribes to
Railway Protection Force

Shri Sudbodh Hansda:
1626. { Shri 8. C. Samanta:

Will the Minister of Rallways be
pleased to refer to the reply given to
Starred Question No. 1386 on the 18th
September, 1858 and state:

(a) whether any recruitment has
been made for Railway Protection
Porce since the passing of Railway
Board's order in May, 1958 reducing
the height requirements for recruit-

ment of candidates from Scheduled
Tribes;

(b) 1t so, the number of such
recrmatments in South Eastern Rail-
way and Eastern Railway;

(c) whether in all cases the Board's
orders were strictly followed; and

(d) 1 so, total number of persont
recruited up-to-date since the passing
of the order on all Railways?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes,

since September 1858 when orders
issued

(b) The information is being col-

lected and will be laid on the Table
of the Sabha.

(c) Yes.

(d) 142 belonging

ts Scheduled
Tribes.
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Rallway Freighis
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Will the Minister of Rallways be
plessed to state.

(a) whether it 1s a fact that since
the revised freight structure was
introduced in October, 1958 the gross
earnings of various Zonal Railways
have declined,

(b) 1if so, the details thereof,

(c) whether a statement indicating
freight earnings for the following
periods would be laid on the Table

(1) 1st October, 1957 to 31st March,
1958,
(1) 1st Apnl, 1958 to 30th Septem-
ber, 1858, and
(ia) 1st Octeber, 1958 to date, and

(d) the extent of goods traffic both
on metre and broad gauges from
October to December, 1058 es com-
pared to the corresponding months n
1957°

The Deputy Minister of Rallways
(Bhrd 8. V Ramaswamy): (a) No, Sir

(b) Does not aruse

(c) A statement showing the mnfor-
mation asked for 1s placed on the
Table ({See Appendix III, annexure
No 117] The information in respect
of the perod beyond 110 1958 15 upto
81121958 only as audited figures be-
yond that period are not available at
present

(4) A statement showing the mfor-
mation asked for i1s placed on the

. s

Table. (See Agpepdix IIi, samezure
No 1183}

Water Supply in Tripurs

1328, Shri Baungalil Thakur: Will the
Muinister of Health be pleased to state:

(a) whether it 13 a fact that majority
of the people of Dharmanagar, Tripuea
are guffering for want of drmnking
water for a long time, and

(b) 1f so, the action taken in the
matter?

The Minister of Health (Shri Kar-
markar): (a) Yes, the Administration
of Tripura are aware of the over-all
shortage of pure drinking water sup-
Ply 1n Tripura mcluding Dharmanagar
Sub-Division

(b) The Adminstration are taking
urgent steps to prowvide pure drinking
water in the rural areas including
Dharmanagar sub-division The num-
ber of tube-wells sunk and wells
constructed so far m this sub-division
1s 93 It is proposed to sink 9 tube-
wells and 20 masonry wells during
the current year

Time Tables

1829, Shrl Raghunath Singh: Wi
the Minister of Railways be pleased to
state how many copies of Railway
time-table were printed in English and
regional languages and what was the
income of Railways from the sale of
time-tables during 1958°

The Deputy Minister of Railways
(Shri Bhabnawaz Khan): The infor-
mation 18 given 1in the statement
appended below

English Regional languages
Time Table m force from No of Sale proceeds No of Sale proceeds
coples copies
printed printed
Rs nP N 5 Rs nP,
uary, 1958 . 1,28,000 26,755 30 Not 1ssue
m .]sm o 431,65 94151 80 143,900 32,324 73
18t Ju 1 195 88 ooo 18 299 71 2 §00 618 so
18t October, 1958 4,21 375 *NA 1,48,700 *NA
TOTAL 1_0,69,035 139246 81 2,95,100 32,043 23

WNA.— THis information 18 not available as the Time Tables in force from 1t October,

1958 are sull on sale
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Bridge on Bombay Kanyakumari
National Highway

1831, J Shri A K Gopalan:
* \ Shri Kunhan:

Will the Minister of Transport and
OGommunications be pleased to state:

(a) whether the Perumba: bridge
near Pajyanoor on the Bombay-
Kanyakumari National Highway has
been completed; and

(b) when the bridge is likely to be
ready for use?

The Minister of State in the Minis.
try of Transport and Communications
(Shri Raj Bahadur): (a) No, Sir.

(b) The information 18 being obtain-
od from the State Public Works De-
partment

National Academy of Medical
Sclences

1832, Shri Raghunath Singh: Will
the Minister of Health be pleased to

refer to the reply given to Unstarred

Quastisn No. 1090 on the $Tth Februe
ary, 1030 and state the number of
State Goveriments snd other bodies
which have sent their reactions to the
proposal for establishing a National
Academy of Medical Sciences?

The Minister of Health (Shri Kar-
markar): None so far.

Cart Ferry on D.V.C. Canal

1838. Shri Subiman Ghose: Will the
Minister of Irrigation and Power be
pleagsed to state:

(a) the cost of maintenance of the
DV.C cart ferry on the navigable
DV.C. Cangl Chain No 2804 on the
cutting of the road between Rasulpur
and Chanchai, District Burdwan, West
Bengal:

(b) whether Government are aware
that the cart ferry is not sufficient to
meet the requirements of the Agricul-
turists during the harvesting period
and rainy season; gnd

(c) if so, the steps Government pro-
pose to take in the matter?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Rupees
two thousand annually.

(b) and (c) The ferry boat is in-
tended to provide facility for carts
as well as pedestrians to cross from
one side of the canal to the other
throughout the year. At present
crossing by ferry becomes difficult
when the water level becomes low
during the dry period Thig difficulty
will be removed when the Navigation
canal starts functioning from July,
1089,

Railway Service Commission, Calcutts

Shri A. K. Gopalan:
1834. _Shrl Kodiyan:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that a large
number of candidates for clerical
posts were selected by the Railway
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Service Commission, Calcutta and
Xept on the weiting list for long dur-
Jog the period 1956 to 1058;

(b) whether 1t is also the practice
40 conduct fresh selecions whik
candidates on the panel successful in
previous tests are still on the waiting
HUst; and

(c) if so, what 1s the justification
for conducting fresh selections while
large number of earlier selectees ar
outstanding?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) to (c)
Information 1s being collected and will
e laid on the Table of Lok Sabha
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Theft of Lead Bars

1836. Shri B. Das Gupta: Will the
Minister of Railways be pleased teo
refer to the reply given to Unstarred
Question No 1122 on the 28th August,
1958 and state* .

(a) whether 13 stolen bais of lead
were recovered from under the ash
heap between the railway lines 1n the
marshaling yard of the Katrasgarh
Railway Station (Eastern Railwav) on
the night of the 27th July, 1938,

(b) whether these lead bar< were
manufactured at the Smelter at
Tundoo Metal Works and had been
Pilfered out of the wagons of lead
despatched from the siding of the
Metal Corporation of India, Tundoo
and booked at Katrasgarh goods shed
on the 25th July, 1058;

(c) whether the local police got the
iformation about a gang of habitual
Wagon breakers operating in that see-
tor of the Railway and informed the
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Dhanbed Government Ratlway Police
abeut them; and

(d) whether the Government Rail-
way Police, Dhanbad refused to take
any steps to apprehend the culprifs?

The Deputy Minister of Rallways
(8hrl Shahnawas Khan): (a) Yes.

(b) It is not clear whether they
were pilfered out of the wagons or
had not been loaded at all

{c) On some information the local
police recovered the pig lead from the
ash heap and later returned them tn
the Corporation.

(d) We have no informatisn.
Chief Mhlster-’_conference

1837. Shri Sanganna: Will the
Minister of Railways be pleased to
refer to the reply given to Unstarred
Question No. 1413 on the 12th Decem-
ber, 1958 in respect of Conference of
Chief Ministers with the Minister of
Railways and state:

(a) whether the proposals given by
the Government of Orissa have been
accepted; and

(b) if not, the reasons therefor?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) and (b).
A statement is placed on the Table.
jSee Appendix III, annexure No, 119).

Uniforms and Bags for P. & T.
Employees

Shri Kodlyan:
1838. { Shri Warlor:

Will the Minister of Transport and
Communiecations be pleased to state:

(a) whether contracts for the sup-
ply of uniforms and bags for posts
and telegraphs peons are given on an
All India basis or on regional basis;

(b) the total amount of the contracts
given during 1837-58; and

(c) whether Government have re.
ceived any representation from any
supplier in the matter for .11653-397
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The Minister of Transport and Com-
munications (Bhri 8. K. Patil): (a) to
(c). The information is being collect-
ed and will be placed on the Table of
the Lok Sabha as soon as possible.

Co-operative Fishing Socleties

1839, Shri L. Achaw Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether two co-operative fish-
ing societies have been registered at
Moirang under the same area of
operations, in Manipur; and

(b) if s0, whether the rules allow
the registration of more thidn one
society under the same area of opera-
tions?

The Minister of Food and Agri¢ul-
ture (Shri A. P. Jailn): (a) Yes; Sur.’

(b) There is no legal bar in doing
80,

P. & T. Empioyees

1840, Shri Mohan Swarap: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact that the
seniority of ex-Burma Governmen$
Employees of Posts and Telegraphs
Department has not yet been decided
which adversely affects these em-
ployees in respect of promotion; and

(b) it so, the steps taken by the
Government to safeguard the interests
of these employees?

The Minister of Tramsport and’
Commaunications (Shri 8. K Patil):
(a) The seniority of ex-Burma Gov-
ernment employees has generally beep
fixed in accordance with the Govern-
ment orders. There are however,
still a few cases of ex-Burma em-
ployees whose seniority has not so fat
been finally fixed.

(b) The Heads of Posts and Tele-
graphs Circles are being asked to
finalize them without any further
delay and the progress witl be watch-
ed by the Posts and Telegraphs Direc...
®rate. ~ .
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Urban Water Supply Schemes in giate the names of stations in Ferexe-
Orisss. pur Division of Northern Rajlway

1841, Shri Panigrabi: Will the Minis-
fer of Health be pleased to state:

(a) whether it is a fact that the
‘Central Government originally allot-
ted Rupees 20 lakhs for implementing
Urban Water Supply Schemes in
*Orissa during 1958-59;

(b) whether these Schemes have
been implemented by now;

(¢) whether it is also a fact that
the Central Government have reduced
4his original allocation; and

{d) it so, to what extent?

The Weiset @ Baithn S
Karmarkar): (a), (¢) and (d) No,
the Working Group in the Planning
<Commigsion recommended Ruperes 20
lakhs for allocation to Orissa for 1958-
€9, but the actual allotment was only
Rs. 13.0 lakhs.

(b) Your urban water supply
gchemes of Orissa were approved for
execution on the 28th January, 1959.

Swallowing of Naya Paisas by
Children

1842. Shri Daljit Singh: Wiil the
Minister of Health be pleased to state:

(a) the number of cases admitted
4n Government Hospitals in Della
during 1958-58 so far due to the inci-
dents of children swallowing Naya
Paisas; and

(b) what precaution Government
gropose t0 take in this respect?

The Mialster of Health (Shri Kar.
sonrkar): (a) 8 cases were reported
from the Irwin Hospitel during the
year 1068 and 6 cases during 1859.
No other hospitals in Delhi have re-
ported any such cases.

(b) No special precautionary meas-
4ives are considered necessary.
Fagliities for keeping Luggage at
Rallway Stations

2648. Shel Daljit Singh: Wi'! the
Minister of Railways be pleased to

where facilities for keeping luggage
£xist?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): Luggage
Pooking Office-cum-Cloak Rooms exist
at Jullundur City, Ludhiana, Amritsar
and Pathankot stations,

Facilities for leaving luggage in the
custody of the railway staff exist also
at all other stations on the Ferozepur
Pivision, as the staff have instructions
¢ accept luggage for custody on re-
covery of the usual charges as leviable
at stations where cloak rooms are
provided.

Irrigation Works in Punjab

1844. Shri Daljit Singh: Will the
Minister of Irrigation and Power be
pleased to state the amount allotted
for Punjab State for irrigation works
during the years 1957.58 and 1988-89
so far?

The Deputy Minister of Irrigation
and Power (Shri Hathi): The outlay
approved for Punjab State for irriga-
tion works in the Major and Medium
Irrigation Sector during the years
1957-58 and 1958-59 is given below:—

Ontlav ag approved
1957-58  1958-59

1. Schemes excluding
Bhekra Nangal. 4 crores 3.47 crores

2. Bhakra Nengal
(rcluding power) 30 ,, 12.25

Drinking Water at Purulia Juneiion

1845. Shri B. Das Gupta: Will the
Minister of Rallways be pleased
state:

(a) whether 1t is a fact that the un-
filtered water supplied to the
gers of the Railway pettlemant
Purulia Junction (Adra District S.
Railway) has been found chemioally
and bacteriologically unfif for drink-
ing purposes; and

(b) it so, what steps have bem
taken?
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The Deputy Minister of Reitways
(Shr Shahunawaz Khan): (a) The
water supply is fit for drinking after
bo

(b) Manual chlorination and addi-
tion of alum during the monsoons are
the precautionary measures adopted
in addition to the warning notices,
suitably displayed in the colony and at
the station, declaring that the water
is suitable after boiling for drinking

purposes.

As part of a scheme for augmenta-
tion of the water supply, a pressure
filler and chlorination plant has been
sanctioned. The scheme is in pro-
gress,

Development of Manurizl Resources

1846. Shri Jhulan Sinha: Will the
Minister of Food and Agriculture be
pleased to state the steps taken and
facilities offered from the beginning
of the First Plan up-to-date for con-
servation and development of manu-
rial resources available in the villages?

The Minister of Food and Agri-
culture (Shri A. P. Jain): A note giv-
ing the required information is placed
on the Table [See Appendix 1III,
annexure No. 120].

Railway Bridge

1847. Shri Assar: Will the Minister
of Rallways be pleased to state:

(a) whether 1t is a fact that a
bridge between Masangaon and Harsud
an the Central Raiway 15 under
repair;

(b) whether 1t 13 a fact that another
temporary line has been constructed
near that bridge;

(c) if so, the total amount spent for
that temporary line; and

(d) when will the work of repairing
the bridge be completed?

The Deputy Minister of Raliways
(S8hei §. V. Ramaswamy): (z) The
Xalimachak bridge hetwwes Mausan~

gaon and Harsud stations on the
Bhusawal-Itarsi Section is being
strengthened.

{b) and (c). A temporary diviersion
has been laid at a cost of Rs. 1.57
lakhs to divert all traffic while the
girders of the bridge are being
strengthened.

(d) The strengthening work is ex-
pected to be completed by June, 1059.

Irrigation Schemes iIn U.P.

1848, Shri Siddsmanjappa: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether a sum of Re. 7.08 crores
has been allocated for implementing
urigation schemes in Uttar Pradesh
during the next financial year; and

(b) if so, what are the major irri-
gation works in the State for which
the amount will be spent?

The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) A sum of
Rs 543 crores has been approved for
major and medium irrigation works
in Uttar Pradesh during the year
1959-60.

(b) A statement giving the names
of major and medium irrigation
schemes for which the amount will
be spent 15 placed on the Table. [See
Appendix III, annexure No 1.1].
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Central Irrigation Board

1850. Shrl Ram Krishan Gupta. Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether there 1s any- proposal
%0 set up autonomous or semi-putono-
mous Central Irrigation Board and
Boards for the States on the pattern
of the Electnicaity Board; and

(b) 12 so, at what stage the pro-
posal is?

The Deputy Minister of Irngation
and Power (Shri Hathi): (a; The
answer is in the negative

(b) Does not arise.

UNICEF Aild for Indian Children

1851. Shrimati 1la Palchoudhuri.
Will the Minuster of Health be plessed
fo state:

(a) whether 1t 1s a fact that the
., Executive Director of the United Na-
fions Children’s Emergency Fund has
recommended to the Executive Baurd
of the UNICEF an allocation of 286,700
Dollars aid for Indian chaldren, and

(b) if so, the details of the manner
i which this allocation will be utihiz-
od?

The Minister of Health (Shri
Karmarkar) f (a) The Executive Direc-
tor of the UNICEF has recommended
for approval to the March, 1038

MARCH 13, 1930
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Session of the UNICEF Esecutive
Board, an allocation of $2,867,700 an®
not $286,700 (as mentioned ih tne
question), for the various UNICEF-
assiated projects in India

The UNICEF assistance is meant
not only for children but expectant
and nursing mothers also

(b) The allocation of $2,867,700 wilk
be utilised as detailed below —

$
1 Expanded Nutrition Pro-
sect, Onssa . 165,000
a. MCW and School Feeding
(34 8 milion pounds of
milk powder) 870,700
(freigh)
3 Milkk Conservation, Bom-
bay City Dairy 1,000,000
4 Mtk Conservaton, Ra
kot 150,000
§ Tuberculosis Control 330,000
6 BCG Campaign 279,000
7 DDT Plant, Delh1 73,000
TotAL 2,867,700

Thefts On Railways

1852, SBardar Iqbal Singh: Will the
Minister of Ballways be pleased to
state

(a) the number of cases of thefta
and robberies that have taken place
on Northern Railway in 1958 and 1959
so far with the following details (1)
number of cases started, (13) number,
of cases charge-sheeted, (u1) num-
ber of cases ending in final report, (1v)
number of cases ending n conviction,
and (v) the extent of loss suffered
by the Railway and the passengers
and other persons, division-wise, and

T

(b) the steps Government have taken
or propose %o take to prevent recur-
rence of such thefts and robberies om
Northern Railway? "L
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The Deputy Minister of Rallwaysquired information is given below:—

(Shrl Shahnawaz Khan): {a) The re-

Year 1958
No.of No.ot No.of No.of Loss sustained by
Division cases  cases  cases  cases
started charge- ending ending Rail- Passen-  Other
sheet- infinal incon- ways  gers Ppersons
ed report  viction
- — ——— -
Allahgbad . . Thefts . 18 261 1 136 38,980 1,31,68 o
Robberies 5 4 . B: .. 3 .'? 3L 322 4,600
Lucknow . . Thefts . 250 97 b ¢ 82 8
Robberies 3 2 ..34 H 46.,4.,73 s ’3’3 ‘93
Moradabad . Thefts . 207 119 150 s6 20,238 41,720 73
Robberies .. . .. e .. .. .
Dethi . Thefts . 78 2 21 192 1,10,8 17,81
Robberies g ‘.’4 7 9 . .48 7 xgg
FRerozpore . . Thefts . 295 139 108 77 21,418 14,081
Robberies 2 X 1 .. . 120
odhpur . Thefts . a 1 B
Jodbpu Robberies 23 B > 4
Bikaner . ‘Thefts 64 30 2s 12 1,453 631
Robberies 3 .. .. .. . 200

Figures for 1959 are not yet available,

(b) The following steps have been
taken by the Government to prevent
recurrence of thefts and robberies:—

(i) Sharp vigilance is kept by
Government Railway Police
and affected passenger trains
are being escorted by the
Government Railway Police
and goods trains by Railway
Protection Force.

(ii) Patrolling is also done by Gov-
ernment Railway Police and
Railway Protection Force in
affected areas, yards and
ghops.

(iii) At important stations, help is
rendered to passengers by
“May 1 help” Squads.

(iv) Every case of theft coming to
notice is reported to the Police
for investigation and preven-
tive action taken and assist-
ance rendered to the Police in
its detection,

(v) Safety devices are provided
and examined for being in

394 (Al )LSD~4.

order and passengers regquest-
ed to use them.

(vi) Railway staff on duty on trains
and on platforms are directed
to have a watch over lady
passengers travelling alone
and over ladies compartments.

Horticultural Development in Punjab

1853. Sardar Igbal Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the sum provided for horticul-
tural development in Punjab during
1958-59; and

(b) the schemes sanctioned and exe-
cuted?

The Minister of Food and Agrical-
ture (Shri A. P. Jain): (a) A total
sum of Rs. 11,20,000 has been provided
for horticultural development in the
Punjab during 1958.59.
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(b) The schemes sanctioned ere:—

1 Development of fruit produc-
tion

2 Trammng of gardeners at Kulu
8 Traning of gardeners at Patiala

4 Intensification of research on
important fruits

8 Loans to small-scale canneries

All these schemes, except the schemc
at serial number 4, are 1n operation

Minor Irrigation Schemes in Punjab

Sardar Igbal Singh
1654. {srm Daljit Singh,

Will the Minister of Food and Agri-
culture be pleascd to state

(2) the amount of money given to
Punjab for mnor irrigation schemes
in 1958-59, and

(b) the details thereof”

The Minister of Food and Agricul-
ture (8hri A P. Jain): (a) and (b)
A Statement giving the requsite de-
tails 15 placed on the Table [See
Appendix III, annexure No 122]}

Scheduled Castes and Scheduled Tribes
working at Major Ports

1855. Shri Elayaperumal: Will the
Minister of Transport and Communi.
cations be pleased to state

(a) how many persons belonging to
Scheduled Castes, Scheduled Tribes
and Backward Classes are working 1n
various major ports in the country as
Traffic Managers, Assistant Traffic
Managers and Superintendents both in
Gazetted and Non-Gazetted ranks, and

(b) how many of them were direct-
ly recruited and how many of them
were given promotions from the lower
ranks during the years 1950 to 1958
year-wise?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Ra) ,Bahadur): (a) and (b
The information asked for 18 being
collected from the Major Port Ad-

MARCH 12, 1050

Written Antwers 5836

ministrations and will be laid on the
Table of the House as soon as Avai'-
able

House Rent

1856, Shri Easwara Iyer:
* "\ Shri Tangamani:

Will the Minister of Food and Agrl.
culture be pleased to refer to the reply
given to Unstarred Question No 1160
on the 8th December, 1958 and state

(a) whether the arrears of house
rent allowance from 1st January, 1952
to 23rd April, 1957 have been paid to
the monthlymen,

(b) whether the arrears of house
rent allowance from 24th Apnl, 1957
have been paid to those who still
continue to be monthlymen, and

(c) if not, the reasons therefor?

The Minister of Food and Agricul
ture (Shri A P. Jain), (a) No

(b) No

(c) House Rent Allowance 1s being
paid Lo monthlymen from 1st Janu-
ary 1959 Arrangements for payment
of arrears of house rent allowance due
according to rules are being made

Quarters at Lajpat Nagar

1857 Shri T B. Vittal Rao: Will
the Minister of Rallways be pleased
to state

(a) whether 1t 1s a fact that cons-
truction work for building 36 units of
quarters at Lajpat Nagar, New Delh:
began 1n March, 1957,

(b) whether the quarters have been
completed,

(c) if so, when, and

(d) 1if not, the reasons for the delay
m completing the work?

The Depuly Minister of Rallways
(Shri S. V. Ramaswamy): (a) Yes, Su

(b) to (d) They are expected to
be completed i1n all respects by end
of April, 1859
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Scheduled Caste and Scheduled Tribe
Candidates

1859. Shri B. K. Galkwad Will the
Minister of Rajlways be pleased to
state

(a) the number of Scheduled Caste
candidates who appeared in the exam
nation held for the post of clerks on
20th D2cember, 1858 and 8th Febru-
ary, 1958 at Baroda House, Northern
Railway, New Delh,

(b) the number of Scheduled Caste
candidates selected and appointed to
the post of clerks, and

(c) 1if none, the reason therefor?

The Deputy Minister of Railways
(Shri Shahnawaz Khan) (a) The
examinations wele not held exclusive-
ly for the posts of clerks but for
various Class III categories to judge
for which post each candidate was
suitable Accordingly, the figures for
the combined examinations are as
given below

Date of exammatson No. of
Scheduled
caste candi-

dates

20-12-$8 176

8-2-59 685
Fxamination Number  Number "

_ selected appointed
20-12-58 12 Not yet\
8-2-59 Notyet Does notff

anse.
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(c) In the case of the examinstion
held on 20th December, 1958, the
candidates who passed in the written
test were interviewed on 27th Febru.
ary, 1959 and 12 qualified They will
be appointed 1n due course

As regards the test held on 8th ¥eb-
ruary, 1958, the valuation of papers
has not so far been completed

Rural Electrification in Madras Stale

1860 Shri Elayaperumal: Will the
Minister of Irrigation and Power bc
pleased to state

(a) the amount allotted to Madras
Stai¢ for 1958-59 for Rural Electrific
tion, and

(b) 1f not, the reasons therefor”?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) A sum of
Rs 1017 lakhs has been sanctioned
as loan to the Government of Madras
during 1858-59 under the programme
of expansion of power facilities to i1n-
crease employment opportumities ©n
rural areas

(b) Does not arise

Survey of Business and Commercial
Sectors of Delhi

1861, Shri Ram Krishan Gupta: Wil
the Minister of Health be pleased to
state

(a) whether 1t i1s a fact that the
Town Planning Organisation of the
Unson Health Ministry 1s conducting a
sample survey of the business and
commercial sectors of Delh), and

(b) if so, the progress made so far
mm this direction”

The Minister of Health (Shri
Karmarkar): (a) Yes

(b) The Survey involves the inter-
view of about 2,000 firms and collec.
tion of data from them The work
was started on January 23, 1959, and
upto the end of February, 1950 wnfor-
mation has been collected from about
430 firms
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‘Drainage System in Chidambaram,
Madras State

1862. Shri Elayaperumal: Will the
Minister of Health be pleased to state:

(a) whether 1t is a fact that Madras
Government have submitted a Memo-
randum for underground drainage
with sewage system for Chidambaram
Town; and

(b) if so, action taken thereon?

The Minister of Health (Shri
Karmarkar): (a) No.

(b) Does not arise
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Family Planning

1865. Shri Ram Krishan Gupta: Will
the Minister of Health be pleased to
state

(a) whether 1t is a fact that Gov-
ernment have a proposal to hold traine
ing camps to train young surgeons in
the technique of sterilization for
family planning; and

(b) 1f so, at what stage the proposas
18?

The Minister of Health (Shn
Karmarkar): (a) and (b). The pro-
posal to train surgeons in Vesectomy
operation is under consideration of the
Government.
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MOTION FOR ADJOURNMENT

Fming BY PAXIsTANT FORCES ON Euf—‘/

ERX BORDER

Myr. Speaker: I have received notice
of three adjournment motions from
Shri Triditb Kumar Chaudhun, Shri
Hem Barua, Shm 8 M. Banerjee
and Shri Mohammed Elias One says

‘“the reporied heavy firing
resorted to by armed Pakistam
troops across the West Bengal-
East Pakistan border against three
Indian wvillages in Murshidabad
district on 11th March, 1959,

the reported use of American
ammunition by the Pak troops
and additional reinforcements on
the Pakistan side,

the consequent threat to people's
life and property in the regions
affected by Pak firing”

The other two also refer to the same, ,
mcident

Shri Tridib Kumar Chaudhuri -
(Berhampore) 1 want to emphasize
that this i1s a new outbrust in that
one sector of the Indo-Pak frontier ,
where the two Prime Musters’
agreement was said to have been -
implemented peacefully on the 15th
January last, according to the terms
of that agreement and the long-
standing Bagge Award The failure of
the Government arises from the fact
that they did not take notice of the
surprising move on the part of the
Pakistan Government just after the
signing of the Prime Ministers’ Agree-
ment 1n having replaced their border
police on their side of the frontier
by a crack military regiment of
Pakistan, of the East Pakistan Rifles
Even before this incident started, the
passage of the river traffic on Ganga
and Bhagirathy was forcibly stopped,
our fishermen could not resort to fish-
ing even in our own territorial waters
Then, after one month of implemen-
tation of the agreement, this firing has
ben started On the Srd of March,
I drew the attention of the Prime
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Minister to the threat held out by the
placing of the East Pakistan Rifies on
the other side of the border

Mr. Speaker: We are concerned
with the latest one How is it very
serious® If it 1s connected with all
that has been happening all along,
what 15 the extraordinary thing that
has occurred yesterday? The Prime
Minister has been saying about all the
steps that have been taken

Shri Tridib Kumar Chaudhuri: The
muhitary units belonging to the East
Pakistan Rifies have wviolated our
border and kidnapped our nationals
They have started heavy firmg The
district magstrate of Murshidabad
contacted his counterpart at Rajsahu
over the phone and fixed up an
appointment with the Pakistan magis-
trate, but he did not turn up Our
three villages have been evacuated,
and we do not know if there would
be an attack again

Mr, Speaker: Is this the first time
we are having firing on the border?

Shri Tridib Kumar Chaudhuri: Yes,
this 1s the first time on that border,
on the Murshidabad-Rajsahi  area
where the two Prime Ministers’ agree-
ment was recently said to have been
implemented peacefully and where
interchange of territories on either
side was agreed to

Shri Hem Barua (Gauhati) About
this I will be very brief This 1s the
only sector on the Indo-Prkistan
border where the Nehru-Noon Agree-
ment has been implemented on the
15th of January by some territonal
transfer m a way Though we have
sustained a loss so far as the tern-
tory 18 concerned and Pakistan has
made a gain, before the formal trans-
fer the agreement has been violated
and they have resorted to firing again
in that area Now here 1s a shifting
of the area of operation from the
Assam-East Pakistan border to the
West Bengal border of East Pakistan
They have shifted from the Assam
border and have resorted to firing on
the West Bengal side
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Then 1 find there is another thing,
and that 1s they are using American
ammunition That 15 what they were
using on the Assam border as well,
and there was information that
Pakistan military forces or troops
were seen moving about in American
armoured vehicles This 1s rather a
consolidated pattern of thing and
these people have been violating all
the agreements and nobody knows—
possibly Allah alone knows—when this
agreement 1s going to be violated
agan on the East Pakistan border
And we have found, as 1 have pointed
out yesterday, that these people are
creeping into our territories and, as
our Prime Minister has said, they have
Jooted the property of our people
they have raped our women, molested
our women with the result they had
to be sent to hospitals and they have
killed our personnel in the East
Pakistan-Assam border Now they are
shifting their operation to this place
where there 1s transfer of territory
according to the Nehru-Noon Agree-
ment

Mr. Speaker:
need not repeat

The hon Member

Shri Hem Barua: Then I will say
one thing I hope you will be pleased
to allow this motion When I look at
your face, a usually smiling face, I
And sorrow and sadness writ large
on your face because of this I am
confident that because of these un-
happy incidents you will allow this
motion to be discussed in this House

Shri S. M. Banerjee (Kanpur) I do
not want to take more than two
minutes I have read a very interest-
ing piece of news that came today
Whatever has been said by 8hr: Tridib
Kumar Chaudhur: 1s enough But gt
18 not only this They have dug
trenches and they use boats and
motor Yaunches and the people are
from the armed forces I may be
wrong but it 1s seen that just after
this recent Pact, they are trying to
intensifye this attack on the Indians
So, what I feel 1s that this may be a

caiculated attack on the part of
Pakistan on the initiative of America
after thus Pact 8o, 1 want a reply
to that from the hon Prime Minister
I may be wrong, but this 1s my own
feeling, and it 1s a serious matter

Shri H. N Mukerjee (Calcutta-
Central) I beg of you to admit this
motion because of some special
circumstances which have recently
supervened, and the latest report—I
am quoting from the Calcutta States-
man—i1s to the effect that police head-
quarters in Calcutta have received
reports about use by the Pakistan
armed forces of American ammunition
in their heavy firing on three border
indran wvilfages 1n  Mursfudabad
district We do not wish to embarrass
the Government On the contrary,
we all want to have a united decision
and determination in regard to this
matter The border on the eastern
side of our country 1s being so fre-
quently harried and now the use of
American ammunition 1s being given
ostensibly from official sources and,
therefore, I feel that there is a qual-
tative change 1n the situation, and so
it 1s absolutely necessary that we
adjourn our business for a short while
to express our sense of ymportance of
this kind of things which are supposed
to have happened It may be that
the Prime Minister's Government have
other matenal at their command, but
these reports appeared—and these
reports ostensibly are from offical
sources—and are appearing in all the
national newspapers, and that being
so, and when those who are represent-
ing the constituencies on the border
are getting repeated information about
the perturbation of the people, 1t is
only proper that Parliament takes a
very serious view of the situation and
adjourns 1its business for a short while
I know that 1t might be pointed out
that we are going to have opportum-
ties for discussing all kinds of things
during the budget discussion and the
Demands for Grants, but this 1s a
matter of such special significance,
and this 1s a matter which seems to
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violate certain assurances allegedly
given by the American Government
to our country, this 13 a matter of
such international importance as well
s deleterious to the interests of the
country, that we should have a very
serlous discussion as soon as possible
and that is why I beg of you to give
your mind to this matter very
serfously and permit a discussion of
this motion by way of adjournment

Shri Braj Raj Singh (Firozabad)
May I say only one word about the
Pakistan ammunition® As a matter
of fact, that may change our foreign
policy 8o I request you to please
admut this motion

Raja Mahendra Pratap (Mathura)
May I say a word?

Mr Speaker. I am not gomng to
allow a general discussion

Raja Mahendra Pratap’ I have only
one point

Mr Speaker: No
Minister

The hon Prime

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru)* 8Sir, in the course of the dis-
cussion on the motion for adjourn
ment, hon Members have gone into
a number of facts and allegations

I need not say how exceedingly dis-
tressing and frustrating this experi-
ence 1s, of this kind of frontrer forays
to go on As I pointed out the other
day m terms of damage it may not
be much

Shri Hem Barua: It 15 much

Shri Jawaharlal Nehru: Sir, if you
will permit me to say so, but some-
thing much more than physical
damage is the extreme annoyance and
insecurity which 1> caused in those
areas

I said then, and I repeat 1t agamn
today, that it 1s not a question of our
border being aggressed upon, aggres-
sion taking place We are adequately
prepared to meet any such thing, hut
it is a little difficult to deal with a
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situation where across the border fir-
ngs take place Normally 1t 1s across
the border It 1s very seldom that
actual physical aggression takes place.

In the present case, as far as I have
been able to gather, and as hon Mem-
bers have pointed out, it 1s a little
patch of territory which was exchang-
ed m Murshidabad on the 16th of
January, and an argument arose about
the harvesting m the field of lingeed
and that led to it, but the main point
that has been stressed 1s that appa-
rently American arms were used

Now, 1 should like to make that
clear In so far as our mformation goes,
and I should ke these two things to
be kept quite apart—that 1s the ques-
tion arising from the signing of this
treaty recently between the Umted
States and Pakistan, the mihitary aid
treaty, and the border raids I do not
think there 1s any connection between
these

The hon Member opposite read out
something from the Statesman 1 have
no information on that point, and 1
can say nothing, how far that is true
or not Also, it should be remembered
that if any American equipment is
found, 1t cannot be said that that has
not been bought in the normal course
of business, or 1t 1s a part of the aid
given When previously once I men-
tioned that some American equipment
had been found, that was so on the
cease-fire lhine in Kashmir State—
some equipment, fuses and other
things which could not otherwise be
obtained Therefore, we could say
with some assurance that it mght
have come not through the normal
processes, although even there all
these are small arms, and small arms
can easilly be bought in the market,
and it 1s impossible for us to say
whether they were normally purchased
or had come in the way of military
ad

Anyhow, much information as we
possessed was that these fuses and
some other equipment of that type
which we found in the cease-fire lne
was of American manufacture That
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18 definite How it came there, whe-
ther by purchase or aid, I do not know.
We have recezved no information yet
which we may call definite, that any
American equipment has been found
on the eastern border There are press
reports I cannot say anything about
them, because I have no information
on that subject

Theretore, I would beg that this
question of American mutual ad
treaty with Pakistan should be kept
apart, because I do not think it has
any basic connection, except, of course,
that any mihitary aid that comes to
Pakistan tends to make Pakistan more
aggressive That 18 almost a natural
consequence of that aid

Shri Hem Barua: Naturally, they
cannot allow the American arms and
ammumtions that they are getting to
rot and rust, they must make use of
them

Shri Jawaharial Nehru: This is a
curious argument, and that argu-
ment would lead wus far, in
every country which possesses
arms we do not allow them to rot
and rust, and therefore we must go
about using them on our neighbours
But, as a matter of fact, the kind of
equipment, the normal small arms
that are used in such forays are, most
of them I might presume, manufac-
tured locally We do not use big guns
in these little forays They are pre-
sumably of Pakistan manufacture,
some bought from abroad The neces-
sity for aid to other countries arises
not for small arms, but for large
bigger things, for arcruft, for armour
and all that That 1s where aid comes
1n, that 1s important, for expensive
things which are not made 1n the
country Small arms and ammurnstion
are usually manufactured, maybe
some of them are obtamned from
abroad. Anyhow, I wish to make it
clear aiso, because I had referred to
this matter previously, that the only
definite information we have about
some American equipment being used

MARCH 12, 1800 for Adjourwment

5848

- was in the cease-fire line in respect of

which we cannot say whether it was
purchased in the ordinary course, or
formed part of the military aid pro-
gramme

In regard to the eastern border,
about thus firing, I have got here
reports with me from the Distnict
Magistrate, Murshidabad, etc

« Mr. Speaker: Is this the first time
that this border 1s affected?
L]

Shrl Jawaharlal Nehru: Yes, Sir.
This 1s the first time, 1n the sense of
the last few days, four or five or six

_days

Shri S. M. Banerjee:
been kidnapping

Shri Jawaharlal Nehru: On the 6th,
that 1s s0 It is on the same pattern
with the other things 1 will gladly
read out all the telegrams if the
House so wishes, the protest made
and all that, the normal things being
done I might add, of course, that
when there 1s firing from the Pakistan
side, there 1s firing m reply from our
side

There had

Shri Tridib Kumar Chaudburi: I
would only like to know from the
Prime Minister what steps we are
taking I do not mean gomng to war,
but our side of the border 18 guarded
merely by the border police of the
West Bengal Government, and 1if my
information 18 " correct, the District
Magistrate of Murshidabad contacted
the West Bengal Government, and the
latter sent some remforcements which
they have m Barrackpore, which 1s
about 100 miles from my district So,
what about guarding of our borders?
Why don’t you put an army unit, or
whatever it 18, any effective unit
which may stand up, and at least put
some morale into the local population

And mind you, this 18 a Mushm
’majonty area About 5 per cent. of
the people are Muslims It is the
[Muslims there who are suffering The
policy of Pakistan is to break down
rtheir morale
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Shri Jawabarial Nehrn: The hon,
Member has just said that according
to hus mformation reinforcements have
been sent That 18 true, of course,
that forces have been sent It would
not be proper for me to give details
as to where what has been sent

There is one aspect of this matter
which I should like to place before
the House According to our thinking,
the military situation is not dangerous,
from the larger point of view That
does not mean, of course, that incon-
venience is not caused or harassment
or some damage or some insecurity
Now, it appears to be the policy of
the Pakistan Government just to play
about wiath thus border, to force us to
send forces here and there, in the
sense that they fire there, let us sup-
pose, and we send some force there,
and they fire elsewhere If there was
a kind of conflict, of course, one meets,
and one cannot keep large armies
standing hand in hand in the border

Shri Vajpayee (Balrampur) Why
not?

Shri Jawaharial Nehru. Because
that 1s neither military tactics nor
other tactics It does not help much

Shri Vajpayee. When border viola-
tions are going on, and Pakistan is
bent upon creating trouble on the
border, in spite of the Nehru-Noon
Agreement, why can’t we post our
army on the border?

Shri Jawaharlal Nehru. Our army 1s
on the border Armies are not spread
out in that manner, armies are kept
on the border, whether on the west
or on the east They do not stand
shoulder to shoulder on the border
looking across That i1s the best way

Shri Trihb Kumar Chaudhurl: If
the Prime Minister will permut me

Mr. Speaker: Order, order 1 have
heard sufficiently

Shri Tridib Kumar Chaudhuri: One
minute I will only ask for some
information.

1 do mot mean that army should be
placed on the border, a standing army,
now, but how do you prevent the
recurrence of these things? The other
day we heard from the hon Deputy
Minister of External Affairs that the
Pakistani Army intruded on our
border and kidnapped 21 Indian
nationals, then took them away, con-
victed them in their mlitary courts
and sent them to jail We have not
been able to get them released Now
again they intrude on our border,
kidnap some other people and we
stand helpless Do something about
1t, for God’s sake

Shri 8. M. Banerjee: There was the
sad story of the fishermen who were
mercilessly beaten

Shri Jawaharlal Nehru: I think the
hon Member 1s referring to some
fishermen being kidnapped

Shri Tridib Kumar Chaudhuri: No,
no, not fishermen It was a jute-
laden boat with 21 Indian nationals
going to Nawadwip via Ganga They
were kidnapped and taken Our Gov-
ernment says that they tresspassed
mto our territory, kidnapped our
nationals and took them to Pakistan,
convicted them and put them in jail
A nice state of affairs!

Shri Jawabarlal Nehru: As I said,
the territory m this case consisted of
the bed of the river And the
Pakistanis arrested them because they
said they were on theiwr side of the
raiver which admittedly 1s their side
Now, of course, 1t 1s an extraordinary
state of affairs when people

Shri Trididb Kumar Chaudhuri: But
the hon Prime Minister forgets that
it was his statement or rather his
Deputy Minister’s statement that they
trespassed into our territory, we did
not trespass into their territory

Shri Jawaharlal Nehru: I venture to
repeat that the ternitory concerned is
the nver, and the boundary is the
middle of the mver It is our case
that these people were q this side
of the centire of the current of the
river, it is their case that they came
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over. I do not think any human being
can be hundred per cent positive as
to how to demarcate the middle of a
siver

Shri Hem Barua: It 1s difficult to
stick to that

Shri Jawaharlal Nehru: It may be
so. what I am submitting 1s that 1t
seems to me absurd for people not to
have free traffic in a niver, whichever
side the hal? may be The difficulty
comes 1n where people fish, then
certain rights are 1nvolved, whether
you fish in the waters of another
country or not

The hon Member knows that we
have cases of dacoity Now, how do
we deal with the dacoits, when they
run away” Here in Rajasthan, kid-
napping takes place It 1s unfortunate
that the broad policies of Pakistan or
at any rate, the local people, seem to
resemble those that we see 1n some
parts of dacoity-mfested areas 1n
Rajasthan and Madhya Pradesh

Shri Tridib Kumar Chaudhuri: But
it was the Army which did that ~

Shri Jawaharlal Nehru: That 1s not
the Army The Army protects, but
wo Army 1n the world protects or does
police work in each home, 1t cannot
No Army can protect you from
dacoits You deal with the dacoits
and crush them m the area or do
what you can

I do submit that two things must
be kept clear in our minds, that is,
the secunity of the border generally
and that of the people there I think
that the security of the border from
the point of view of any aggression
is sufficiently guarded by our Armed
Forces, and 1t is just because the
Pakistani1s want that security not to
be so guarded as 1t 18, that they create
diversions, petty diversions, all over,
30 that the people may get excited and
run about from place to place and
thereby somewhat lessen the arrange
ments madz for the security of the
border Naturally, as every Member
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' of this House is anxious, first of e},
about the security of the border, and
secondly about the security of the
people at the border and all that, we
are all anxious, and we are very
much concerned over this kmd of
thing happening And to the best of
our ability, our Army 1s in charge;
our Army Commander does not require
any orders from me, the Army Com-
mander is in charge of the border,
he can go where he thinks it is best
for him to go We have to leave the
choice to him, we cannot order him
from here, go here and go there The
responsibility 1s his The primary
responsibility is of the local police
who are there, the border police, but
the overall responsibiity 1s of the
Army Commander for that area They
are 1n constant touch with each other,
and 1t will not be a good thing for us
to interfere with their judgment, and
the responsibility 1s theirs

Shrl A. C. Guha (Baraset) May I
ask one question? What happens to
the people

Mr. Speaker: I am not gomg to
allow any more questions now

Shrimatli Manjula Devi (Goalpara)*
May I make one suggestion?

Shri Tridib Kumar Chaudhuri: May
I say a word”

Mr. Speaker. I am not going to
allow any more questions I under-
stand that so far as the raids on this
particular border are concerned, they
are a new thing, and a number of
people are agitated, so far as this
matter 1s concerned Everything s,
no doubt, being done

1 do not treat every adjournment
motion as a censure on Government
The hon Prime Minuster has said that
he has got a number of letters from
the District Collector and so on

7/ So far as this matter 13 concerned,
as 1t has constantly been coming up,
and apart from that, a new turn has
taken place, I wish this House should
Aiscuss this matter It is not a matter
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of adjournment in the sense that there,,

as any censure, but I would like that
this matter should be discussed
specially, and I shall allow ths matter
to be discussed this afternoon, at five
o'clock, after the general discussion
of the Budget 18 over, and the Appro-
priation (Vote on Account) Bill 1s
also passed Let us discuss for an
hour o1 an hour and a half

Thoue in favour of giving leave mav
kindly rise in theiwr seats

(More than fifty Members rose)
We shall take 1t up at five o’clock,
since leave 1s granted v

Dr. Ram Subhag Singh (Sasaram)
Today?

Mr. Speaker. Yes, today

Shri S. M. Banerjee: What 1s the
time allotted?

Mr. Speaker: An hour or an hour
and a half

Shri S. M. Banerjee. Let 1t be two
hours

Mr., Speaker. No, no

1228 hrs
PAPERS LAID ON THE TABLE

ANNUAL REPORTS OF EASTERN SHIPPING
CORPORATION AND WESTERN SHiP-
PING CORPORATION ror 1957.58

The Minister of State in the Min-
istry of Transport and Communiea-
tions (Shri Raj Bahadur): 1 beg to
lay on the Table, under sub-section
(1) of section 639 of the Companies
Act 1956, a copy of each of the fol-
lowing reports —

(1) Annual Report of the East-
ern Shipping Corporation Limit-
ed for the year 1857-58;
(Placed in Library, See No LT-
1274/59 )

(1) Annual Report of the
Western Shipping Corporation
(Private Limited for the year
1957.58 (Placed in Labrary, See
No LT-1273/50)
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Budget— General Dwscussion

NoTrFrcATIoN UNDER EssENTIAL Com-
MODITIES ACT

The Deputy Minister of Food and
Agriculture (Shri A. M Thomas): I
b.g to lay on the Table, under sub-
section (8) of section 3 of the Essen-
tial Commodities Act, 1955, a copy
of each of the {fo:lowing notifica-
tions. —

(1) GSR No 248 dated the
28th February, 1959, containmng
the Madras Paddy (Export Con.
trol) Order, 1959,

(1) GSR No 249 dated the
28th February, 1959, containing
the Madras Paddy (Transport
Restriction) Order, 1959,

(1) GSR NO 285 dated the
4th March, 1959, and

(1vY GSR No 288 dated the
6th Mar~h, 1959, making certan
furthex amendments to the
Uttar Pradesh Paddy (Restric-
tion on Movement) Order, 1958
(Placed in Library, See No LT-
1275 59)

12.27 hrs.
GENERAL BUDGET—GENERAL
DISCUSSION—contd

Mr. Speaker The House will now
re ume general discussion on the
Budget The time allotted 1s 20 hours
excluding the time needed for Gov-
ermmment’s reply The time taken 1s
16 houis and 42 minutes, the balance
of time at our disposal 1s 3 hours and
18 minutes How long does the M.
ister expect to take?

The Minister of Finance (Shri
Morarji Desal): 1 shall take some-
thing more than en hour, about an

hour and a quarter or something
hke that
Mr. Speaker: We shall assume that

he would take an hour and a half
So, we shall be able to fimsh by five
o’'clock

Shri Braj Raj Singh (Firozabad):
Shr1 Yadav was to be, called last
evening He belongs to my party, and
he was to be called last evening, but
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he could not be called, because the
previous speaker concluded his
speech only at the last minute. So,
he may be called.

Mr. Speaker: Very well

Shri M. R. Masanl (Ranchi-East):
Would you kindly let the House
know when the hon. Minister will be
called upon to reply? It may help
the Members

Mr. Speaker: I shall call him at
3-20 P.M.

Shrl Morarjt Desal: In that case,
we may not be able to conclude
before five o'clock, because the Ap-
propriation (Vote on Account) Bill
has to be taken up after the general
discussion,

Mr. Speaker: All right; in that
case, [ shall call the hon. Minster at
S P,

Shri Somani (Dausa): The hon.
Fimnance Mimster, during the short
period of his stewardship of the coun-
try’s finances has been able to impart
stability and confidence to our eco~
nomy and has thus becn able to pre-
sent a balanced and cheerful picture
about the inherent soundness of our
economy.

The budget proposals have to be
examined :n the context of the need
for mobilising all our resources for
the successful implementation of the
Second Five Year Plan; and the Fin-
ance Mimnister undoubtedly has made
a balanced and constructive approach
in frammg the various proposals
which he has put before the House
I would algo like to give full credit
to the hon Finance Minister for his
ingenuity and resourcefulness in
confounding even the experts in com-
pany taxation matters; and indeed, an
impression has been created as if the
Finance Minister has given a lot of
relie?f to the corporate sector and to
the rich individuals. It is really very
unfortunate from the point of view
of the business community that while
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the Finsnce Minister has gone for-
ward in the drive towards soclalism
and in the drive to wipe out the dis-
parity between the larger income
groups and the lower income groups,
yet his proposals have been interpre-
ted in various quarters as a capitalist
budget or as proposals having been
formulated to give relief to the cor-
porate sector or to the shareholders.
I would beg to submit that if the
real implications of the various pro-
posals made by the Finance Minister
are properly analysed and examined,
it will be seen that not only has no
reliet been given but, on the other
hand, some additional burdens have
been imposed, both on companies as
well as on individuals

Taking the first question of person-
al taxation, we are all aware that
when the former Finance Minister,
Shri T. T. Krishnamachar: had mntro-
duced those novel taxes like wealth
tax and expenditure tax, he did give
some relief in the levels of personal
taxation and had indeed .indicated
that this process would be continued
further But what is the position to-
day? The position under the Budget
proposals as formulated by the pre-
sent Finance Mimister is that he has
further increased the levels of per-
sonal taxation Although the increase
in wealth tax may be called only
half per cent, the increase is as much
as double the present -ate. That is,
the present half per cent on certain
slabs has been increased to one per
cent; similarly there have been sub-
stantial increases in the other slabs.

To give some specific instances on
the basis of the latest budget pro-
posals, individuals having a total
value of property of, say, Rs. 25 lakhs
fetching an estimated annual income
of about Rs, 1 lakh, will have to pay
90 per cent of their total income;
those with a property of Rs. 30 lakhs
and an income of Rs. 1,20,000 will
pay 97 per cent; those with Rs, 40
lakhs and en income of 1,60,000 will
pay 108 per cent; those with Rs. 50
lakhs and an annual income of Rs. 2
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lakhs will pay 112 per cent; those
with Rs. 60 lakhs and an mncome of
Ra. 2,40,000 will pay 118 per cent;
those with Rs, 80 lakhs and an income
of Rs. 8,20,000 will pay 120 per cent,
and those with Rs 100 lakhs worth
property and an annual mncome of
Rs. 4 lakhs will pay anvthing Like
123 per cent Ths 8 the picture of
the incidence of tax which the rich
individuals will have to pay under
the proposals of the Finance Minister
And yet we have been told that the
Finance Minister has presented 2
‘capitalist’ budget It 1s really very
amazing and 1t really takes one's
breath away to be told m the ~ontext
of the very serious additional inci-
dence of the propcsals made by the
Fmance Mister that he has done
anything by way of giving rehef to
the corporate sector No doubt, he
has been able to create a psycholo-
gical outlook Ever since he took
charge, it 1s true that ne hac been
able to mpart confidence and stabili-
ty m the economic field. Under the
simplification of the corpany tax
structure the wealth tax on campa-
nies and excess dividend tax, has been
absorbed n ths coiporation tax
Surely from the pesychological pomn’
of view, the abolition of those tweu
taxes 1s welcome 2d hac been wel-
comed m commercial qaarters But
that does not in the least mean tha.
there has been any rehief given b,
way of abol'tion of these taxes What
has been done 1s that theze two taxe
have been abolished, and in the words
of the Finance Mriuster, an ‘~quiva
lent’ burder has been impnsed, but
a close analysis on the part nf experts
reveals that this b rden 1 not only
an equivalent burlen, bui something
more than what the exchequer was
drawing from these two taxes has
mmposed by way of replacement of
this taxatior structuvre

Then there is another thing The Fin-
ance Minister has ailowed the special
depreciation to laps+ from the current
year. This was really enabling vari.
ous companies to strengthen their
finances in the initial peri.d The abo-
lition of this concession at this junc.

ture is really putting an extra bur-
den on the compean.es at 3 time when
they may be embarking upon new
industrial development, Here agam a
concession which was ju-t fied unde.
the present cirgum tanccs and whicn
was continuing for such 2 long time
has suddenly been withdrawn.

Then wha* 1s the posittun about the
expenditure tax? The expenditure
tax and wealth tax were fully
exammned by the Select Commit-
tee at that stage and afer
full gnd thorough deliberation,
certain exemptions were given and a
certain system was introduced to
enforce the expenditure tax But so
soon after the tax has been made
effective, a radical departure has been
made, end the husband and wife
and mmor children have been
grouped together for the matter of
assessing the expenditure tax This is
indeed a radical departure masmuch
as the husband and wife continue to
be treated as separate assessees under
the income tax law, and there 1s no
reason this drastic departure should
have been made in this budget

Gomng further into the implications
of the company tax simphfication pro-
cedure introduced mn this budget, 1
would lhike to draw the attention of
the Finance Minister to the element
of double taxation he has introduced
So long the dividends received by the
shareholders were used to be treated
as a tax paid by the company on
behalf of the shareholders The posi.
tion has now been completely revers-
ed, and this income tax and corpora.
tion tax of 45 per cent will be com-
pletely unrefundable Therefore, the
same amount of dividends will pay
tax at two stages, the company will
pay tax in the first instance and later
on, in the shape of deducting the tax
at the source, the shareholders will
also be taxed again, thereby intro-
ducing a system of double taxation I
gather that in the United States and
Canada there 18 a system of giving
certain rebate or relief to the share-
holders under such & system I would,
therefore, appeal to the hon Finance
Minister to get the whole scheme of
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this company tax structure s:mplfi-
cation properly analysed and examin.
ed After all, he has himself given
an assurance that there 1s absolutely
no intention to make~ any material
change so far as the tax lhability of
the companies and shareholders 1s
concerned In case 1t is found out after
proper scrutiny that this revised sys-
tem of taxation on the corporate sec-
tor will lead to a very substantial in-
crease m the incidence of tax on the
corporate sector and the shareholders.
I do hope and trust that he will, ac-
cording to his own assurance, get the
whole proposals drafted and finalised
m such a manner as will take care of
this additional burden and will leave
the companies and shareholders in
exactly the same position as they are
to-day

Shri Morarji Desal: May I say that
I have given no specific assurance? I
only said that this would be examined
and we would try to see what could be
done for readyustment without causing
any detriment to the revenues of Gov-
ernment That was all I said

Shrl Somani That 1s exactly what
I am saying 1 am not suggesting that
there should be any detriment to gov-
ernment revenues At the same time,
the Finance Munster says that he 1s
not looking for any additional revenue
from the replacement of the present
system What I am submitting and
asking 1s only this much, that the Fin.
ance Mmister should satisfy himself
that m the name of simphfication of
the company tax structure, no addi-
tional burden 1s imposed either on the
companies or on the shareholders This
18 stmple enough, and this 1s exactly
what the Finance Minister stated in his
budge* speech and 1 see no reason
why he should depart from this assur-
ance

Shri Morarji Desal I have not given
any assurance

Shri Somani. Then there is another
anomaly under the 1evised procedure
and that 1s about the past reserves of
companies There 1s a very strong case,
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so far as the past reserves of compam-
es are concerned, for any dividend that
18 distributed out of those past reserv.
es, to be continued to be treated in the
same manner as 18 prevalent to-day, It
will really be very unjust if the huge
reserves which are lying with the vari-
ous companies at present are brought
under the new scheme If this system
18 made applicable also to the divi.
dends which may be paid in future
out of those reserves of the past, cer-
tainly this will be very inequitable
Therefore, this anomaly also calls to
be properly re-examined

1 was making all these pownts just
to indicate that there 1s absolutely no
basis for anv inference to be drawn
that the hon Finance Mmister has
given any relief either to the corpo-
rate sector or to the individuals under
his presen* proposals Therefore, all
these arguments whch have been
built up about the capitalist budget
and such similar expressions are ab.
solutely uncalled for and unjustified
under the proposals which have been
actually put forward

Sir, one word about the role of the
public and priva‘e sectors Much has
been talked abou 1t recently both in
the House as well as outside and an
impression seems to be created as if
there 1s any basic conflict between
the roles of the two sectore So fer
as I can see there 1< absolutely no
reason why there should be any con-
flict between the two sectors The two
sectors are complementary {to each
other As a maiter of fact, speaking
on behalf of one who 1s connected
with the business community, I can
say that the expansion of the public
sector indirectly helps the private
sector 1n so manv ways For instance,
the production of these steel plants
1s going to be beneficial to the pri-
vate sector in so many ways There-
fore, I for one welcome the expan-
sion of the public sector, and I do not
see the shightest justification for some
of the spokesmen of the business
community to go on criticising the
role of the public sector Of course,
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we have every right to make con-
structive suggestions for the proper
and efficient functioning of the pub-
lic sector, but I do not see why there
should be anv objection to the con-
tinuous expansion of the public sec-
tor It is in the national interest and,
8s I said just now, also in the interest
of the private sector Again, I also
see no reason why the protagonsts
of the public sector should in any
way take objection to the expansion
of the private sector

My hon friend, Shnn Asoka Mehta,
yesterday was talking about certain
rigid percentages He was talking
about 61 and 49, 73 and 27 and so on
In this way he was arguing the theory
as if the public sector should continue
to expand on the basis of certain pre-
determined nigid percentages I see
no basis for that argument After all,
.n a changmmg economy we have to
adjust our policies according to the
needs of the circumstances in a man-
ner which wiall be 1n conformity with
the policy of accelerating the pace of
economic deveiopment Therefore, I
do not see the sligh*est justification
for laymmg down any ngid percentages
for the public and private sectors

Sir the achievements of private
sector are quite well known What
they have done mn the matter of in.
dustrral development after the inde-
pendence of the country i1s a matter
about which any impartial observer
would pay comphments 1 do not
think the private sector has in any
way been found not nsing fully to
the needs of the occasion There 18,
therefore, no reason why the private
sector should not continue to be given
the faciities for making thexr best
contribution m the development ‘of
the industrial sector which will also
be beneflcial to the natsonal economy
In 80 many ways

My point in making this subnussion
about the roles of the private sector
and public sector 1s that this futile
controversy and criticising each other
will not take wus anywhere, and,

indeed, in the present circumstances
of mobilising all our resources 1t is
very essential that a spirit of harmony
and understanding, which was s0 elo-
quently stressed by our Prime Minis-
ter m his address to the Federation of
Indian Chamber of Commerce and In-
dustry the other day, is brought in We
should follow that example of doing
everything possible to promote thsa’
feeling of harmony and understand-
ing between the different sections of
people, and to allow the private sec-
tor to continue to make their Dbest
contribution for “he economic deve-
lopment of the country

Now, Sir, I would like to say a few
words about this 1ssue of continuous
increase 1n the civil expenditure
Year after year so many hon Mem-
bers have drawn attention of the
hon Fimance Minister to the need for
doing everything possible %o bring
about the economy in the ever rising
civil expenditure I find that in the
year 1958-59 the revised estimates
show that the total tax revenue was
Rs 609 crores whereas the non-de-
velopmental expenditurc was about
13 per cent higher—Rs 691 crores
This figure of non-developmental ex-
penditure 1s derived by subtracting
from Rs 788 crores of total expendi.
ture met out of revenue Rs 97 crores
of planned expenditure met out ot
revenue shown m Annexure VII of
the Explanatory Memorandum on the
Budget of the Central Government
for 1959-60 Simularly, budget esti-
mates for 1959.60 for non-planned
expenditure met out of revenue works
out to Rs 689 crores, which 13 Rs %2
crores more than the total tax reve-
nue expected to be collected for that
year My purpose in drawing atten.
tion to this mcrease in civil expendi-
ture 18 that while Government have
increased thewr revenue by imposmg
all sorts of taxes in the last few
years on an unpre~edented scale,—
indeed the tax revenue has been much
more than what was origmally esti.
mated under the Plan—and having
mnade such massive efforts i the
matter of raising revenue, the major
portion or, indeed, the entire portion
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of these additional resources has been
utllised in expenditure other than of
& developmental nature.

In this connection, Sir, I would
like to draw briefly the attention of
the hon. Finance Minister to the sug-
gestion made by the Taxation En.
quiry Commission. They had suggest-
ed the appointment of a High Power
Commission to go minutely in%o this
question of ever.rising civil expendi-
ture and to suggest ways and means
to bring about the necessary eco-
nomy. The Kasturbhai Committee
some years ago had made certain
suggestions in this connection, and I
do not know what happened to those
suggestions, But the time reelly has
come when the hon. Finance Minister
should take an urgent view of the
enormous increase that is coming in
the civil expenditure, and as recom-
mended by the Taxation Enquiry
Commission he should appoint a com-
mission of experts to go minutely
into all the items of expenditure
under this head. Ho should then sa‘is-
fy the House whether really the
increases that have been brought
about are of an unavoidable nature
or of a developmental nature, and
whether anvthing drastic could be
done to bring about that economy
under ¢his head which will divert
our resources really into planned
development. I do hope and trust
that the hon. Finance Minister will
look into the desirability of appoint-
ing some expert body in view of the
very wide comments that have been
made year after year in this House
as well as in the other House in regard
to this urgent matter.

So far as deficit financing 1s con-
cerned, I think, Sir, so long as deficit
financing is resorted to for productive
purposes and so long as we take carc
to see that the increase in production
takes care of any inflationary forces
that might be created by deficit fin-
ancing, there are no risks or dangers
in this policy of deficit financing. I do
hope and ‘rust that Government will
do everything possible to divert our

resources created out of deficit fin-
ancing into productive channpels and
utilise the amount of deficit financing
in items of a non.developmental
character.

Having said that, Sir, I would only
appeal to the hon. Finance Minister
to kindly consider this matter of
giving certain incentives for stimu-
lating productive investment and
capital formation. This is not @ mat.
ter purely from the point of view
of the business community, this is a
matter from the point of view of
placing resources mn the hands of a
certain section of the people who are
able to do their job in a manner and
in conformity with the needs of our
national economy. Here is a picture
where the private sector was going
ahead with the development in the
industrial field at a rate which has
now been slowed down. There is
reference to 1t in the Ecoromic
Review and this slowing down of
the industrial development in the pri-
vate sector, in the context of our
dynamic developing economy is really
very disquieting. Here, the hon.
Finance Minister should examine the
desirability of doing something, with-
out losing any substantial revenue,
which will stimulate investment and
capital formation.

1 am quite aware of the various
kinds of financial assistance and vari-
out facilitzes which are given by the
Government for the private sector in
the programme of industrialisation,
but after all, it is the equity capital
which is the basis and which is really
required first for building up any com-
pany in the first instance. The other
help comes later. It is in that con-
text of stimulating investment in
equity capital that something more
than what the Finance Minister has
done by way of simplifying the taxa-
tion structure is called for. Here
it will be advisable if the hon. Finance
Minister would examine the potentia-
lity of benefit to the national economy
if some minor concessions were given
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which will enable the promotion of
<apital formation and incentives for
anvestment in the capital market.

I would, 1n this connection, special-
ly draw the attention of the Finance
Minister to the desirability of promo-
ting and mviting foreign investment
rather than foreign loans It 15 obvi-
ous that so far as loans are concerned
we are only incurring habihty for the
future, but if we arc' able to attract
foreign capital 1n 1industrial enter-
prises, that will be much more bene-
ficial from the point of view of the
economic development of our country
It 1s 1in that context, at a time when
there 1s a fund of goodwill 1n so
many countries towards India, that
opportunity should be taken by the
Government to bring appropriate
measures to attract foreign capital
in productive channels

There are a number of other new
points which could be made 1n connec-
tion with the budgct proposals but
in view of the shortness of time, 1
would onlv end by just submitting to
the House that the exact implications
of the budgct piroposals do not leave
any room for the impression that has
gamed ground that any relief has
becn given by the Finance Minister
to the corporate sector or to the indi-
viduals As a matter of fact I would
have very much liked that some rc-
hef <hould have becn given, which
could have paid really very rich divi-
dends and would have helped  our
economy In SO0 manv ways But having
Just imposcd so much additional bur-
den on the bu-incss community, 1t 1s
only just and fair that at least the
business community  <should not be
made the victim of the unfair allega-
tions that any rchef has been given
by the hon Finance Miister

I do hope and trust that the exact
mmplications of the budget will be
analysed and will be understood m
their proper perspective and that the
Finance Minister would also examune
the desirability of doing something to
promote capital formation and invest-
ment

384 (Ai) LSD.—b5.
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Mr, Speaker: Shrimati Minimata
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Mr. Speaker: Hon Members who

think that they must speak 1n &
representative character must be
here from the beginning, and not
come at the end.

oY g (AR ) Wik wEEy
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Myr. Speaker: Others have spoken
on that day, from that particular
£roup.

Shri Vajpayee (Balrampur): No
Member from Jan Sangh.

Mr. Speaker: I find hon. Members
want to dictate to this House, at any
rate some of them. They do not
remeain 1n their seats They seem to
wvalue the work outside much more
than their work in this House.

Yesterday I wanted to call Shri
Vajpayee Hon. Members say: I have
got one leg in the train, let me go; I
have got a meeting in my place, I
must go, will you call me or not? It
is not he that wrote hke that It is
said: I have been waiting since yester.
day. You have to wait not only
yesterday or today, but all the days
and all the hours when the House
sits. If any hon. Member writes to
me any chit in that strain, I will not
hereafter call him at all. He has got
a right to send me a chit gaving his
name, but not to say that he has fixed
up an engagement in his place, and
therefore I must call im. If you
think your engagement, is more im-
portant, keep out of this Parliament.
Therefore, nobody 18 entitled to say:
I have got to go, call me; will you
<all me at 3 O’Clock? It is rather a
strange dictation to the Speaker here.
I am afraid my leniency is misunder-
stood in this House, No hon Member
is entitled to say that he must be
called.

Of course, I know and I am anxious
to raise the level of the debate in
this House, and at the same time to
give opportunitres to all sections and
cross-sections in  this House If an
hon. Member does not get an oppor-
tunity now, I never forget that he

stood up to catch my eye He is
always in my mind I would hke to
giwve  copportunities to all hon.

Members, but sometimes we are pres-
sed for time. Therefore no hon.
Member need be impatient. ‘The
more he waits, the better the impres-
sion he creates in my mind. I shall
<ertainly provide him an opportunity.

Shri Vajpayes: On a point of per-
sonal clarification. I was here, I was

Mr. Speaker: I suppose I alone was
not here!

Shri Vajpayee:....but the hon.
Deputy Speaker said: you are not
likely to get a chance till evening;
therefore, better try tomorrow.

Mr. Speaker: Why did he not sit
here till the evening? What is the
business of hon. Members here? I
was also a Member here. I used to
come 15 minutes before 11 and sit
there till 15 minutes after 5. Sitting
in this House is itself an education.

If I say in advance that I am going
to call certain Members, there is no
quorum, because only those Members
are present. As soon as I call a
Member, he speaks, he hears his
voice, and goes away. He does not
even care to hear what others have
to say about him. This is rather
strange Even in ordinary meetmgs,
1t will not happen.

Hon Members should revise their
1deas as to how they have to conduct
themselves as representatives of eight
lakhs of people, and 1n some cases 15
or 16 lakhs of the population and
when they have to stand for a reserv-
ed seat in the manner I have done

Shrimati Minimata,
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9T wwet 1§ awwar § fr wgiox
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13.54 'nrs.

° [MR. Drrury-Seeaxer in the Chair)

Q& WRATT weed g AT e ?

ot wo wo wrolt : & wwwen g
g Ay e § 1 3y T oo gk R
W & wwwar g fr forw ol 9T 4d
farew g & 7@ A g R A Al
AT & 1| TET AN G qonfanl &
A Y qI ¢ | qAeS ALY B A
fom & ST Gwwd G ST F @ I §
aF TNW @F e Y AN, AT TG
A Y TV I GA A @A AT F
fordt &Y e & A § g W Ay
o W fopierdy siw A1 gEEa 9
gnir 1 3w fad & fee oy F ag AT E
fF o9 5 AT A A o A9 T
F T 97 AT ANl FY F | OF ITE
TREH 39 o7 47 dAT AT T @
o 2w & § 9w A Faer A @Y
s f& 2w & mfaw #v= § Wk g@d
% TQF fFEAl ¥ 9T 1 e §
AT 9, 39 Fr N I o o
e At &, Afearn § fw o @F §
| Y TR A e w, fom a0 &
AT a=<1 Y, FrT™Hl &, agAEl WK
gR R A Ay A T, ¢ ¢ *
& wafod aff a8 @ § & W q@
Y g & @ &, IUET qEEA BT §
"< 75 f a7 aag g & W forr sty
3 & ag g fe gy F N ade §,
# wwwan g f mfeadl & @ g, fagew

Mr. Deputy-Speaker: There is one-
thing that I must bring to the notice
of the hon. Member. I had no objec-
tion to a brief reference being made
—and even a comparison being made
—saying that the tax ought to have
been on the richer or other monied
people, and not that there should be
a betterment levy. That could be
understood. But if the whole speech-

*Expunged as ordered by the Chair,
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[Mr. Depuiy~Speaker}

is to be based on the law and order
position in the Punjab State, with
‘references to the Chief Minister
coming up, and what is to be done
‘about the situation there, I am afraid
I shall have, to disallow it. I will
-consider it and pass an order

,accordi‘ngly.

ofi ®o Wo ANt 1 A F WA ¥ *F
1 a1 fe anfa 305 77 83 afad o
# fod: g9 aorg § #¢ 777 § fo wror A
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T 9 § "/ aF
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o f& sfa waoremgEz S 1
At 7w 9§ 1 faw 7 fe 9T qedt o
W 2, 99 A TFT AET A T &, 9=
-guaHg AT & W AW A frem
g 9g A9 @, fFH § og9w A
ST foan | fee & wr 91w @, A
AR § WYX g0 97 T w7 W, afww
% I 3 7T w9 T fm Ay aw F
qx I famr w@y ? wwmR § fae
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T F A E W oafra wdr § A
&T IR T FT GG THE T 99 07 |
8 quaNTg Qo & e F qrae
@r my fe slanits dar ooy

*Expunged as ordered by the Chair.
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speech with a sigh of relief and a
sense of satisfaction. Shri T. T.
Knshnamachari, the former Finance
Minister had said, I was told, that
taxation, especially direct taxation,
from the gndividual and from the
corporate standpoint 1n India, had
almost reached saturation point So,
1t may be perhaps that the present
Finance Minister has a perplexing
task, the task of drawing water from
a dried well Anyhow, according
to me, Shn Desar’s Budget 1s a testa-
ment of live and let live

The task to which we have sworn
ourselves 1n this Parliament as the
representatives of the Indian people,
1s to raise the standard of our masses
This raising the standard of the
masses 1s a sclentific phrase, 1t 15
modern technology Well, what does
it mean? It means that we should
enrich our people, that we should
provide milk for the children of this
land, that we should clothe the
people who are 1llclad, that we must
house the men and women who have
no place to live in That 1s what I
understand to be the meaning of the
raising of the standard of our people,
that 1s we must enrich them one and
all, but I am afraid unfortunately, for
some {ime past, In our speeches 1n
and out of Parlhament, in and out of
season, we have been putting more
emphasis on pulling down some better
class or well-to-do people, from the
pedestal they are on

1 have never understood socialism
as a philosophy of life which should
deprive people of what they actually
possess, I have never understood so-
clahism as a way of pulling down I
have understood socialism as higher
production, better production, more
mtrinsic production and more equit-
able distribution Our speeches dis-
paraging the accumulation of riches,
deridmg the well-to-do and the better
class have dampened and slackened
the spint of progress in this land
Riches 1s no crime provaded the
riches have been earned without
violating the law of Manu and Moses,
and the provisions of the Indian Penal

Code The poet and prophet of so-
cialism, Mr Bernard Shaw, said that
poverty 18 a crime, he never said that
riches are & crime.

The approach has been, I am afraid,
to level down the few 1n the upper
strata or the few here and there who
are a lhittle better off than others for
certain reasons, maybe their ingenuity
or their labour or to some extent
their fortunate circumstances of an
inheritance

I am afraid the results that are
shown i1n the Budget indicate a down-
ward trend in agricultural production
This downward trend 1s there because
of the dampening 1n the spirit of the
people This downward trend 1s there
m industrial production, also in the
level of employment The levelling
up of the lowly and the down-trodden
must be the concept and the objec-
tives of a welfare State

In all spheres of human activaty,
the supreme achievement comes from
a sense of fulfilment desiring applause
from fellowmen But in all these
things the psychological aspect, the
spiritual aspect, the ennobling aspect
count and must always be kept 1n
view Encourage and cheer the pea-
sant when he does a good job Con-
sole him when he falls Applaud hum
when he runs At least allow him to
pass on without hindrance Let us
release the creative encrgies of men
and women in the villages, in the
towns and in our cities, without im-
prisoning them 1n grey, grim cold
walls, and then you will have segn
that even the poorest of the poor in
the far away areas of our land are
turned to heroes

I would not quote any figures here,
because the time 1s up

Mr. Deputy-Speaker: The hon.
Member mught not be getting the right
kind of advice from his neighbours.
His time 1s really up

Shri Kottukapally: Then, I have
one suggestion to make to the Finance
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Munister as to how to get more of
foreign exchange Take, for example,
my State of Kerala I do not know
whether one-tenth or even one-hund-
sedth of the resources of that State
has been explored or exploited Look
at the fish wealth 1n the Arabian sea
I have figures from the Food Ministry
which gshow that there 15 a belt of
prawns and shrimps or whatever you
call them, for a distance of 200 miles
from Beypore to Mangalore and four
miles broad What an amount of
foreign exchange we can obtain in the
United States and other countries, pro-
vided we exploit these rich and hmit-

less fish resources In the United
States, for six shrumps, 1n shrimp
eock-tail, as they call 1it, you

Rave to pay one dollar and fifty cents,
which comes to Rs 7§ Here, on the
Malabar coast, you get 6,000 shrimps
for that amount of money I had re-
eently a chance and an opportunuty to
go mto the vaults of the Federal Re-
serve Bank of New York, eighty-
seven feet below the level of the sea,
and I was told that there were 9 hil-
hon dollars worth of gold there 1
wish to tell the Finance Minister and
the House 1mn all seriouness that there
s more wealth on the Malabar eoast
in the shape of shrimps than what 1
eould find in the vaults of the Federal
Reserve Bank at New York

Then, there 1s pepper m Kerala On
all the tables of the world, you find
pepper And pepper cannot be manu-
factured synthetically or artificially
There 1s still land in our State, and
you can utilise that

Then, there 1s cashew These are
all things with which you can get
limitless amount of foreign (xchange
But then Kerala 1s far away, and we
are a ‘mall State nd we do not get
the sympathy or the regard that we
should get We have suffered to a
Jarge (xtent on account of that

Mr Deputy-Speaker The hon
Member should try to conclude now,
I have to call yet another hon Mem-
ber before I call the hon Minister
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Shri Kottukapally: Then, there 15
the commumst regime there, and that
1s one of the reasons why the mdus-
trialists are diffident to go there, there
1s too much of crime, too much of
trouble and too much of quarrels, and
tpose who want to go and start busi-
ness there are not sure that they
would be able to come back safe

There 1s another thing They bave
been doing many misdeeds there We
are t00 much near them, and therefore,
we know them But then the latest
réport 1s about the Andhra rice deal
In the report on this, Justice Ramam
Nawr has accused the Kerala Govern-
ment of a suspicious deal This 13 &
sérious matter, and this 1s a grave mat-
ter In view of what Shri1 Ramaa
Nair has said, I hope the Kerala Com-
munist Government will resign to
xeep up the honour of their party

Mr Deputy-Speaker Now, Shrimak
Jayaben Shah

Shrimati  Jayaben Shah-
spoken already

1 have

Dr Sushila Nayar (Jhansi) May I
speak

Mr Deputy-Speaker 1 was to calf
the hon Minister at 3 pMm But
pecause the Hon Speaker had ticked
oft the name of Shrimati Jayabem
ghah, I had made that mistake
Otherwise, the Speaker had promised
that the Minister would be called at
three o'clock I am sorry for the
others

Dr Sushila Nayar May I take the
gew minutes that you were giving to
ghrimati Jayaben Shah?

Mr Dcputy Speaker Now there
15 none 1 was under the mistaken
mpression that she had not spoken
1f the hon Member will not take
more than five minutes I would not
mind

Ch Ranbir Singh (Rohtak) I shall
gnish i five minutes
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Sbhri Morarji Desai: Sir, I have
been carefully hsteming to the debate
which has been going on for the last
four days including today on the
budget which I had the honour to
present to this hon House, and I must
thank the hon Members for the
apprecration that they gave to the
budget as also for the criticism that

. was made m pomting out the deficien-

cles or the defects in the budget and
its policy It is not possible to con-
sult hon Members ...

Mr, Deputy-Speaker: I am sorry te
mnterrupt the hon Minister I forgot
to mention one thing I had said a
while ago that I would consider whe-
ther certain words uttered by Shn
S M Banerjee were objectionable and
ought to be expunged I have con-
sidercd the matter Certanly it was
not proper for him to compare those
two persons So far as those two
lines are concerned, I have ordered
their expunction The Press also
would take note of this

Shr1 Morarjl Desai As I was say-
ing 1t 1s not possible to consult hon
Members before the budget i1s framed
and presented to this House But I
may say that we try to forestall the
various arguments that might be
adduced and or take account of the
various lines of thinking that are
available on budget framing or on the
mmposition of taxes, and after con-
sidering all that the budget 1s framed
Then after hearing all the arguments
advanced on the budget, one takes
note of them for improvement, if any
1S necessary or possible, and also for
taking into account those things when
the next year’s budget 1s framed

1 was surprised—though I should
not have been—to hear the hon the
leader of the Communist Group saying
that the picture given by me 1s un-
realistic, that there 1s complacency,
that there 1s no ‘socialism’ mentioned
i 1t and so on I do not see that a
budget becomes socialist if the word
‘socialist’ 1s mentioned 1n the speech
and 1t ceases to be socialist if the
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word is not mentioned™in it. I have
said very clearly in the budget speech
that the budget is framed round the
Plan and the Plan is framed from time
to time with a .view to achieve our
end, which 1s achieving a socialist so-
ciety. We do not swerve from our
objectives and we try to implement
them to the best of our capacity. It
is possible that the rate of progress
may not satisfy some, but in this par-
ticular case of the leader of the Com-
munist Group, the ideas are different.
His concept of soclalism is different
from the concept of socialism that we
have. He will say that our socialism
is bogus. I do not want to retaliate
and say that his socialism is bogus. I
would only say that he has his own
peculiar line of thinking to which he
is wedded, we have a pragmatic ap-
proach to these problems and we want
to see that the people of this country
become happy—not a few or a
majority of them, but all of them We
want to see that equal opportunity is
given to everybody to advance himself
or herself to the maximum of his or
her capacity, to see that all exploita-
tion ceases and to see that the coun-
try becomes happy, prosperous and
strong

With this end 1n view we try to
frame the Budget, we try to frame
the laws, we try to run the Govern-
ment to the best of our capacity We
have never claimed, Sir, as is sought
to be argued by some, that we claym
all the intelligence or all the know-
ledge That we have never done We
are very conscious that we are im-
perfect human beings. As such there
1s an imperfection 1n whatever we
do, but we try to perfect ourselves as
far as we can by profiing from the
cnticism or suggestions of friends or
opponents, even those who decry us
because we have got to learn some-
thing and profit by it, That is how
we look at the whole question.

It is possible that we may not be
absorbing as much as is expect-
ed that we should absorb. That

3% (A1) L.SD.~7.

depends upon our capacity to absorb.
It also depends the capacity to
appreciate, and it also depends upon
the quality of what is to be appre-
ciated and absorbed. Therefore, it
cannot be said that everything that
is said must be absorbed or must be
accepted. If I try to do that, or if
my hon, friends opposite try to do
that, we will be in a hopeless state
of affairs.

Acharya Kripalani
Money can be absorbed.

Shri Morarji Desal: Money is never
absorbed. It is spent or it is retained
in deposit, but it is never ab-
sorbed That is where, Sir, my
honourable and respected friend who
was my leader for many years but
who chose to cease to be my leader
and wanted to lead other people, is
wrong. Well, that 1s why he is 1n a
crisis of faith. It 1s because he has a
crisis of faith that he sees a crisis
of faith everywhere in the whole
country. If there had not been a cri-
sis of faith, he should not have chosen
to select other friends and other peo-
ple. That was agamnst the faith that
he had, and 1t is because he gave up
that faith that the crisis of faith has
come I would entreat him, Sir, once
agamn, to look back and see what hus
real faith 1s and stick to it.

Acharya Kripalani: I am one of
your best friends, Mr. Mehta.

(Sitamarhi):

Shri Morarji Desai: He does not
cease to be my friend either. We do
not cease to be friends because we
have different views, but I would cer-
tainly refer my honourable and res-
pected friend to my hon friend, Shri
Mehta to whom he has just referred.

He gave a corrective to what my
hon friend said before. Even if he
does not hear me, let him hear him.
He had said that we should cut our
coat according to the cloth, thereby
meaning that we are making our plans
without taking into account our re-
sources, or that our plans, are over-
ambitious, they are extravagant, they
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are beside the mark or they are
aguinst even 1deology Thas is what
he wanted to suggest But if we are
to cut our coat according to the cloth
that we have just now, we would not
only remamn constantly poor, but we
will become poorer still and it will
be a hopeless state of affairs
m this country, which I am qute
sure my hon friend has not 1n view
(Interruption) We have, therefore,
got to obtain more cloth if the cloth
{s less and see that the coat fits us,
and not to take np that position where
we make a coat which we cannot put
on That will not help anybody

Therefore, he 1s also against the
Plan, or he 1s aganst planning as I
understood him, because he asked
“How many more Plans are gomg to
come?” When he was in the Congress
there was a planning body in the
Congress too and he never objected
to it Planning 1s necessary for any-
thing that we do Even when he
spoke there was some plan with him
He had 1t and he read 1t out accord-
ing to plan Without a plan on~ can-
not adjust one’s thoughts as best as
one should Therefore, a plan 18
necessary, whether the plan 1is wise
or not 1s a different question

Acharya Kripalani. No, no, it 1s a
fundamental question

Shri Morary: Desai. It i1s a funda-
mental question whether there should
br 1 plan or whether the plan 1s wise
Sir, wisdom differ from people to
people We can only say that we are
trying to be wiser by epperience and
by the advice of friends and others as
we absorb that advice 1If the
advice 1s worth absorbing, he can rest
assured that we will absorb 1t

My hon friend, Shri Asoka Mehta,
made a very gteat contribution to the
debate by giving a very realistic and
scholarly exposition of the philosophy
m which believes and in which
I believe He said that if we want
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to go on with the Plans that we have
we will have also to pay the price of
it Of course, he did express anxiety
about the lowering of the production
last year or during this current quarter
and he said that 1t was a sign
which should make us more careful
and which should lead us to greater
efforts I agree with that, but I would
not say that the lowermng of the pro-
duction 1s a sign which 1s not any-
thing but temporary It i1s only =
temporary sign which came about
only because of less production in
foodgrains on account of causes which
were not 1n our hands and also as &
result of our adverse balance of pay-
menés whick glso mede us cut down
our imports of many kinds, which also
starved some 1ndustries and which mn
its turn also had brought in a lesser
demand of some consumer goods All
these things took place at the same
time, and therefore that came about.
But because 1n one year we have that,
I do not think we should become pes-
simistic and think that this 1s gomg
to be the picture next year

I am quite sure that the picture 1s
mmproving I would not say that it
has improved completely, that there
1s no causc for anxiety But when I
said that we are turming the corner,
I only meant that the worst time 13
probably over 1 am not saying that
1t 1s alway> over I do not think that
we will be out of difficulties for the
next ten vears or even a little more,
because we have got to go on exert-
ing more and more till we reach a
stagc where the economy becomes
self-generating  We want to do that
in the course of the next 6 or 7 years,
if we possibly can do 1t We want to
exert oursclves to our maximum to
that end But difficulties coming
should not detract us from efforts and
should not make us feel, ssmply be-
cause of the difficulties, that we are
on wrong lines We should not be-
come complacent and we are not
complacent masmuch as I have admit~
ted, and I have said very clearly in
my speech—and 1t is clearly stated in
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the Economic Survey also—that there
are trends which are disturbing, of
which we should take note and we
should try to rectify. Of course, when
I said that corrective measures had
been taken, my hon. friend the leader
of the Communist Group chose to be
sarcastic, and said that we had also
been responsible for correcting the
defects of monsoon this year; because
there is a good crop he thinks that
I was claiming credit for that Cer-
tainly I do not want to take away his
pleasure in utilising his capacity for
this sort of satires, but that does not
help anybody.

As I have been saying, our economic
situation, though it is difficult, has
to be met and we want to exert our
utmost, a little more than that if
possible, because that way alone we
can make progress The situation is
not such as gives rise to any cause
for pessimism or for a feeling that
we are not advancing and that we are
shiding back. When we make progress
quicker and quicker, sometimes some
situations arise where we fecel that
the progress has suddenly become
slower, but that 1s only a temporary,
natural consequence comng 1n, and
it enables us to go forward much
more quickly than in the past, and
that 1s how I view the present econo-
mic situation.

I agree entirely with my hon and
respected friend Acharya Kripalani
when he said that taxation and deficit
financing are good 1f they serve so-
cial causes; they become unsocial if
they are wasted or used for bad
causes I do not see what I can do
to make him see that the policies
that are undertaken in this respect
by us are for good -causes, are
for furthering the good causes and
are for achieving the ends that
we have in view It may be and 1t
1s possible that there are mistakes in
it; 1t 1s possible that there are some
wastages; 1t is possible that there is
some extravagance I would not deny
all these things. But, Sir, is it argued
that we are not taking note of all
these things or that we are not trying

to set right the mistakes that may be
committed unintentionally or on
account of inexperience or on account
of a situation developing in a parti-
cular way?

15.24 hrs.

[MR. SepeaxER in the Chair]

I do not think that that would be
hig argument. I hope that he will
look at this sympathetically and not
cynically. He becomes sometimes very
cynical and that seems to be many a
time a cause which gives rise to a
erisis of faith from time to t me. But
I only hope that cynmicism which
comes out of a very great intelligence
and love for the poor sometimes pre-
vents a person from seeing good in
other people and that is all that I
plead with my hon and respected
friend

Acharya Kripalani: Sometimes I get
facts from Congressmen and Congress
Ministers,

Shri Morarji Desai: I thank him for
the sympathies that he has for me and
which I have always had from him
in ample measure But I would be
wrong if I said that I am not respon-
sible also for the criticism or that
that criticism does not apply to me
also which he applied to the Govern-
ment as a whole I am responsible
for these things too as part of the
Cabinet, and when 1 was »ot a Mem-
ber of the Cabinet as a Congress
member, and as one of the 'nstruments
of Government in this country in a
State if not in the Centre I am,
therefore, responsible for all these
things and I do not want to escape
the blame if he wants to apportion
that blame

It was said that deficit financing 19
going to lend us into endless trouble
and is lending us into trouble now
and that we are recklesslv going on
with this policy. I would not say that
this criticism is made in order to
make criticism. There ,can be this
view: we ourselves are conscious of
it. As I mysel? mentioned in the
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budget speech, deficat financing as 1t
15 called i3 a thing about which one
must be careful, but it 138 not that
defic t financing 1s bad 1n all circum-
stances If it leads to more and more
production and if it 1s employed for
productive purposes, it can do good
But if 1t leads to inflation certawnly it
will do harm. We are trying to see
that it does not lead to inflation And
it cannot be said that deficit financing
that has been so far resorted to has
led to any appreciable inflation 1n this
country The iwnflation 1n the country
which was seen i1n foodgrams or has
been seen m foodgrains i1s not due to
this factor at all It 1s due to a bad
season and an unusually bad season
which came 1n in this country in 1857-
88

In this connection, I should hike to
give some of the figures of foodgrain
production It was said that food-
gramns are not being produced as they
should be produced and that we are
not making any progress in the matter
of our agricultural policy I would
hke to make one thing very clear at
the outset That 1s, whereas too much
concentration 1s made in the matter
of giving blame to the Centre in the
matter of food production, production
of food 1s the concern of the States,
and all the efforts that are required
to be made for increasing food pro-
duction have got to be made by the
States I do not, therefore, try to
say by any stretch of imagination that
the States are blameworthy m this
matter or that they are not making
an effort Thewr efforts may be less
than what 1s expected by all of us or
by some of us ‘They may not have
succeeded as we want them to succeed,
but that 15 no ground for saying that
people are not making efforts

Food production 1s increasmg at the
rate of about four per cent, if we
exclude the abnormal years from
1950-81 until today I have seen the
figureg of several countries including
Japan and the USA, and over a
long numbér of years I have foynd
that there has been always an inorease

of food production by about four per
cent or thereabouts Our record,
therefore, 18 not very poor in this
direction But our requirement is
very great, in the circumstances in
which we are Therefore, we have
got to make an effort which 15 much
greater than all this, and we cannot
rest content merely on the assumption
that this 1s the rate of production in
other countries and therefore we
should also be satisfied with that rate
of progress We are, therefore, try-
ing to make quicker progress in this
direction But 1n this matter of food
cnsis and the rising of prices com-
plamned against by severa] hon Mem-
bers, I would like to pomnt out what
we had 1n 1955 a position where food
prices crashed If we take 100 as the
mndex in 1953, 1t was 92 7 in 1950, but
it was 728 m 1955 This was as a
result of good production of foodgrains
in 1954 In 1954, 1t was 68 mullion
tons and n 1955 1t was 66 mulhon
tons 1954 wag an extraordinary year
at that time, but that brought down
the prices and we were all worrted
how the prices were to be raised,
Government began to glve price sup-
port at that time After that prices
began to rise agamn; as a result of
that 1t became 92 3 1n 1956 and 101 7
in 1957, when food production agamn
went down and we had an abnormally
bad year ‘The production was only
62 million tons, 1e it was less by 6 7
millton tons This year it 1s expected
that the production will be about 70
to 71 million tons

Therefore, we are maintaining the
increase n production by about 4
per cent But m spite of this better
production this year as compared to
the previous years, the prices are not
coming down as they should Why?
A scare is created in this country
from time to time by various sec~
tions On the one side it is being
argued that we should bring down
the prices and on the other side, it
Is argued by many hon Members,
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including some from my own party—
1 do not’say they are all on one side;
they are more on the opposite side
than on this side—that higher and
higher prices should be paid to the
peasants. They are asking the pea-
sants not to bring in their foodgrains
t0 the market. That is what is hap-
pening in some States. When that
happens, Government being blamed
for not bringing down the prices is
not a fair proposition or a fair attitude.
That is all what I can say.

In our country, it iz easy to maise
a scare. I remember about 9 or 10
years ago, in Bombay city a scare
raised in the month of June or July
that there was a shortage of salt and
salt would not be obtainable in Bom-
bay. The result was prices began to
shoot up and all people began to go
to the shops saying that they should
get 2 or 3 maunds, whereas formerly
they were buying 2 or 8 lbs. Natu-
rally that created a scare and riots
took place. One had to intervene
with that and see that the riots were
put down. How can there be a
shortage of salt in the Bombay eity,
I could not understand; but people do
not apply their minds when scares are
created. Bombay produces the largest
amount of salt. There is the gea near-
by; there is so much of salt water
nearby that fhey would never starve
for want of salt; yet they do not think
about it. This is also what is happen-
ing in the matter of foodgrains.

If in the matter of foodgrains, all
of us are determined to see that the
prices do not rise beyond a certain
level, a level which is necessary for
giving an economic price to the agri-
culturists for his production, and if
we do not fall on each other in trying
to please our voters in order that we
can give them higher prices, we
can bring this under control and
State trading in foodgrains can be
Successful and will be successful. But
i 1 try to sweep a room and others
iry to put more end more dirt in thet
Toom with the greatest amouns of
strength, 1 will mot be eble to sweep

the room clean at any time. The
blame will not be mine, because I will
be going on, but the blame will be on
the people who are putt.ng more and
more dirt there. This has got to be
borne in mind, To say that Govern-
ment is not succeeding in its efforts
to raise the economic prosperity of
the country or it is not succeeding in
some of its programmes will not be
correct, if all things are taken into
account,

I do not minimise in any way any
faults that Government might have
committed or the administration might
have committed. I do not say that
they are not committing faults; they
are bound to be there. In all human
effort, there are bound to be mistakes.
That cannot be avoided. All the
food that we eat is not always digest-
ed; a portion of it always goes out and
it has got to go out. You cannot
help it. But that does not mean that
it should be increased; it should be
minimised. That is the attempt that
should be made. There have been
some faults, but the faults ought no%
to be exaggerated and taken az a
ground for running down everything
that has been done. If that is done,
then we will not be able to build up
the society which we want to build
up. That is all that I want to plead
with my hon. friends.

It was argued that we are taking to
indirect taxation more and more,
direct taxation is less and less and
that is taxing more and more the poor,
letting alone the rich more and more.
That argument was also put forward
in connection with the economic situ-
ation of this country. I have some
material before me, which shows the
proportion of direct and indirect taxa-
tion in different parts of the world.
In India it is 87 direct and 68 indirect;
Canada 61 direct and 39 indirect;
U.S.A. 85 direct and 15 indirect;
Burma 40 direct and 60 indirect;
Ceylon 80 direct and 70 indirect;
Japan 58 direct and 42 indirect;
Pgkistan --20-direct and indirect;

m direct and indirect;
rit d 27 direct and 73 indirect;
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UK 83 direct and 47 mndirect, West
Germany 41 direct and 59 indirect
and USSR 17 direct and 83 indirect

An Hon. Member: What about per
capita income?

Shrl Morarji Desai. We ought not
to jump from one thing to another
Let us examine argument by argu-
ment, we can go to the other things
later on One thing does not always
follow from the other In a country
which 1s undeveloped, there has to be
indirect taxation, there cannot be any
other taxation, 1if we want to receive
the revenue we want to receive dor
our development purposes We must
receive the maximum revenue by
direct daxes from those who can
afford to pay them and that 15 our
attempt today

In this connection, i1t was sought to
be argued that this budget which has
been placed before the House 15 a
budget which 15 softer to the richer
people and harder to the poorer
people 1 do not know how this can be
maintained It 1s said that the wealth
tax and the excess dividend tax are
abolished and so, 1t 13 favouring the
richer people These are not abolish-
ed 1n that sense, they are merged 1n
the corporation tax All the amount
will be received from the companies
every year They are not foregone at
all, they are being received We have
also increased the other tax that has
been levied on 1ndividuals There-
fore the rich are bemng taxed If we
want to remove disparities in income
between individuals that 1s what 1s
sought to be done But we must not
do that also 1n such a way that no
revenues are at all received once
you receive 1t and afterwards the
whole thing dres up After all, it is
necessary to see that whatever taxes
we gather, we must gather i1n such a
way that we collect more and more
taxes every year, and those who have
to pay are gble to pay more and more
every year That is what we heve
got to see Unless we do that, we

will not be able to achieve the results
that we want to achieve

In this connection, I should hke to
pownt out that 1t 1s not true to say that
wmcome-tax receipts have not gone up
Income-tax receipts have gone up But
the contribution to the States has
gone up during the last few years
Therefore, the share which remains
with the Government of India 1s less
than what 1t was before Regarding
collection, whereas 1t was Rs 180
crores a few years ago, this year it 18
Rs 219 crores ‘Therefore, 1t cannot
be said that it 1s static or it has gone
down It is a matter of fact I have
pointed out this to my hon friend
Shr1 Nag: Reddy even last year But
he refuses to learn by exper.ence He
refuses to take these figures and he
believes only mn those figures which
he has m his own mind I cannot help
1t But the facts are there As I
pomted out last time, I take as much
care as I can on these matters But
even now he repeats these figures.

Then 1t was said that we are over-
depending on foreign assistance I do
not th nk that the assistance that we
are recewving is such as would land us
i trouble, at any rate so far It is
certainly a heavy responsibility that
we are undertaking But if we wan$
to develop our country, which 1»
undeveloped, f we want to build up
heavy industries and ¥ we want to
build up machine making industries,
we have got to mport machinenes
and raw materials too for some time
to come and we will have to face an
imbalance between 1imports and
exports Whatever we may do, we
cannot increase our exports to an
extent whereby our imports that are re-
quired will be paid for by our exports
It 15, therefore necessary for us to get
assistance But, at the same time, we
have got to see that whatever foreign
assistance we receive 1S received
without any strings attached to it, we
receive 1t in such a manner that it
helps us to increase the vitality of our
economy and that we are able %o
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xepay it. We are not taking mare
than what we can give back. Even
though the Labality is large, 1t is not
Jarger than our capacity to repay.
That 15 what we are trymng to see
“Therefore, it 15 not as if we are try-
ing to get anything that we can get

It was very uncharitable to say that
PL 480 1s not useful to us except that
1t goes on giving us more and more
debts and that that 1s not the way to
solve the food problem The food
problem which 1s there has got to be
faced We cannot say that we will not
feed our country or the people 1if there
15 a bad year and the production of
foodgramns 1s very much less We
have got to feed them It 15 good that
we are getting our foodgrains under
this when we requre it If we do not
require 1t, we are not gowmng to get it
under this And when we are getting
these foodgramns, 1t not only helps us
in the matter of foodgrains but also
telps us m utilising their proceeds for
financing the other schemes That is
the arrangement under this, and for
this we ought to be grateful It 1s no
use decrying help when we receive it,
and receive 1t 1n a friendly manner,
without any other bargaining except
the bargaining of returning it in the
proper way, and that 1s what 1s being
done We are not doing anything else
We are trying to receive the help
from all the countries who are prepar-
ed to help us and help us 1n a friendly
way And 1t 1s our policy to be
friendly to all the countries We want
always to remamn friendly with all
countries, whether we agree with their
policcs or do not agree with their
polictes is not 8 matter which should
come 1 the way of our friendship,
and so we are trving to be friendly
with all It will be seen that we are
receiving help from all countries of
different 1deologies We are not doing
that by falling at the feet of any
people Of course, we have got to
approach them, if necessary in a
friendly way Sometimes we aproach
them, if we find that we are
in need of help and then they help us
But the help must come in a friendly
way, not in any other way

in this connection, the mmile of the
Eagt India Company was given by an
hoy, Member. The hon. Member
shyuld not forget that the East
Inyia Company 15 gone and those
days are not gomng to return It may
haye been due to the conditions at
t tiame when the country was weak
In government That 1s not the posi-
ton today This is the first time that
for the last 11 years this country 1s
Under one Government, and that too
thy Government of the people, and a
Gvernment which, I am quite sure,
13 strong enough to look after itself,
any ;s not bound down to anybody
at 1s the Government which we
haye It anybody has no confidence
1N this country or in the Government,
8n it 1s his misfortune and not the
MeGreune of the Governmend or die
Pegple

Then 1t was said that we are given
t0 Joose budgeting, meaning thereby
t our estimates in the past years
are wrong From the fact that the
TeVenue deficit, which was consider-
ed t5 be Rs 29 crores, has gone up to
58 crores, and the customs reve-
U6 hag gone down to Rs 136 crores
nstead of the estimated Rs 170 crores,
1t tennot be said that we are loose-
b“‘lgetmg We are trymng to estimate
8s clearly, specifically and defimtely
8s we can, and 1n the process we are
trYing to take into account all the
CIrcymstances which we can imagine
But there are some times circum-
Stahces which we cannot always
ggine

Ih the matter of customs revenue it
Wag not easy to foresee what the effect
©of the import licences which we had
€Ven previously would have on the
Present day receipts on imports For-
metly when there was an OGL system

lhicensing we could not always

Ow what exactly was pending and
the packlogofit was pending for some
time  Now we have gone beyond it
and we are able to calculate more
COThrectly So, I do not think this sort

over-estimate or under-estimate
accur in future years
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Then 1t was said that tax collection
charges are increasing disproportion-
ately I do not think that this charge
would be quite a correct one Yet, 1
cannot say that the staff 1s exactly
what is needed and there 1s not at all
any extravagance in that or there is
no over-staffing m any case anywhere
We are, therefore, trying to see that
all the departments and all the Mmn-
istries are being examined properly
on a scientific basis, and whatever
economies can be effected are effect-
ed These are bemg reported from
time to time to Parlament and will
continue fo be reported to Parhament
from time to time As an example, 1n
my own Ministry mn one department,
the Economic Affairs Department, I
have got the whole thing examined
by a special staff which has been
created for this purpose, a reorgani-
sation unit, which went into 1t, and
we have now been able to effect a
saving of 10 per cent in that expen-
diture This 13 how we go about 1it,
and this 1s what we are trymg to do
in every Ministry Therefore, it need
not be thought that we are not parti-
cular in this metter at all We are
very particular in this matter and we
are trymg to effect economies wher-
ever we can We have also com-
mittees examumng plan projects and
trymng to see that economies are
effected 1n those things also

Then the growth of civil expendi-
ture was mentioned here and it was
argued that we are reckless m the
matter of increase m civil expenditure
The misunderstanding arose because,
perhaps, of losing sight of the fact
that the classification of accounts 1s
somewhat pecuhar 1n thig matter
Civil expenditure does not mean
merely administrative expenditure It
inecludes also expenditure on social
and developmental services They are
both grouped together 1If thig is not
seen, then certainly it would appear
as if we have been completely exh'nw-

t, not gnly extravagant but -
md devg:;ld of reason, but that is
not 40,

It is true that while the total
expenditure in 1948-48 was Ra 36
crores under civil expenditure round-
ly, it 15 likely to be about Rs 228
crores next year, but in considering
these figures 1t should be remembered
that 1n 1948-49 the expenditure under
social and developmental servicez was
only Rs 19 crores That hag increas-
ed to Rs 168 crores now, and that 1s
a part of this Rs 223 crores There-
fore, 1t should not be said that all this
Rs 223 crores are going towards pay-
mg adminstrative expenses or only
officers and clerks and other people.
That 18 not the position, though I
must say that purely administrative
expenditure also has risen from Rs 17
crores to Rs 55 crores It 1s not &
small amount, but it 1s a necessary
amount When activities are widen-
g —they have become perhaps ten
times what they were before,—
expenditure 18 bound to increase, and
that 1s how 1t has mcreased

It also includes expenditure on
development of tribal areas This
Rs §5 crores also includes that, and
therefore, this 1ncrease in expenditure
is mevitable, inescapable, but we are
trying to see constantly that this
expenditure 18 reduced from time to
time, but when we are developing,
administration goes on developing,
the services are also bound to go on
developing and we have got to spend
more and more on this, but I have
taken out the percentage of the
expenditure on the administrative
services to the revenue that we have,
and I find it s remaining constant at
seven per cent until today There-
fore, there is no increase in the per=-
centage of expenditure on civil admi-
nistration, and yet we are trymg to
see that as much economy is possible
18 effected in this matter

In this connection, m the matter of
wasteful expenditure, it was mention-
ed that loans had been taken by
Hindustan Steel and then not spent
immediately as they should have
been spent, with the result that these
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wes & loss in interest. This relates to
the years 1054 to 1956 end in the three
yun!tdidhappenthatsumswm
taken and were not spent immediate-
ty. It took some time. Therefore,
they were immediately deposited in
banks where interest was obtained
from 33 to 8% per cent, that ls, there
was @ loss of about one per cent
interest, but that 'was inevitable at
that time, because at that time quar-
terly withdrawals were made of
expenditure that was to be met in the
next quarter. It is true that more
care should have been exercised by
the drawing authorities to see that
moneys were not drawn earlier than
was necessary but to see that demends
were made 1n time. They did this at
that time because the system Wwas
quarterly withdrawal. We have
changed the system now. It is now
monthly withdrawal and we are try-
ing to see that this thing does not
happen.

I would not say that this was all
nght and there was nothing wrong in
it, but it was a mustake that took
place for want of foresight perhaps in
the matter 1n the minds of the people
who were responsible for it, but there
was no Intentional lapse in it, and 1t
15 now bemg rectified and seen that
this will not happen in future.

The same thing about the recovery
of moneys in the Equalisation Fund.
It was said that we were not recover-
ing the moneys as we should. There
1 a dispute, out of Rs. 17 crores, for
about Rs 8 crores, and unless that
dispute is settled, we cannot recover
that Rs 8 crores Then it will be
argued; what happens to the Rs, 9
crores? For that the companies are
pleading that their financial condition
15 giving more and more difficulties,
but more than that they are pleading
also that they have to recover moneys
for the steel which they are supply-
g to the Government which is also
being delayed, which is not being
pad; therefore. that also should be
set off. ‘This is being looked into. I
am not saying all this in order to

make a special pleading in this matter.
In these matters we ought to be more
specific and more particular, and we
are trying to be so, and I am quite
sure that in future in these matters
there will be less cause for complaint.

A reference was made to the delay
by the Defence Minmistry m bulding
bodies for chassis purchased m 1948
or before 1948 or after 1948. It is
true that there has been delay, but
this delay was due to the fact that the
Army 1itself was not able to bwld the
bodies, and they found it difficult to
get the bodies bult by private build-
ers who had various difficulties on
account of materials to be obtained
or thewr capacity to build this kind
of bodies, but this also shows 1less
care 1n the matter of planning, but at
that time, there was no planning.
Planning was absent. Now there is
planning. This also shows the neces-
fity of planning, and we are now try-
ing to see that this sort of thing does
not take place. This sort of want of
planning or foresight will not take
place in future. We are trying to
utilise all this now and trying to see

that such wastage does not occur in
future.

Acharya Kripalani: The Second
Plan was also unplanned? I thought
the First Plan was unplanned, but 1
did not know that the ‘Second Plam
was unplanned!

Shri Morarji Desal: May I say that
this was in 1948 when there was no
plan?

Shri Harish Chandra Mathur: The
point raised was that subsequent
purchases were made in spite of the
fact that these chassis were there and
no bodies had been built.

Shri Morarji Demai: The subsequent
purchase; were made because...

An Hon. Member: . . . . the old was

Shri Morarjl Desal: . . . Yhey were
required for production end these
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wchassis could not be used without
bodies, and they could not get bod.es
built on them in time. That is true
1 have therefore said that there Is
want of care in this matter, but it 1
not such as can be said that 1t 1s a
deliberate act done m order to waste
money That i1s not the idea at all
behind it

Then there was the argument about
co-operative farming again coming up.
I shall deal with it at the end rather
than just now. Before I deal with
4dt, I should like to deal with two or
three other points One is about the
various taxation measures that are
embodied in the Budget.  Objection
has been taken by some hon. Mem-
bers, not by all,—a few have sup-
ported also—to the duty on khand-
sari, to the increased duty on diesel
oil, and the changes in taxation made

as regards oils.

Some Hon. Members: Has anybody
supported it?

Shri § M Banerjee: Even in your
.own party?

Shri Morarji Desai: I shall show
from the speeches recorded that it
has been supported Therefore, 1
said, a few 1 have not said, all. I
am not claimmg that as many sup-
ported as opposed But it is easy to
oppose in these matters than to sup-
port. It is always more fashionable
and more popular to oppose There-
fore, the importance of those who sup-
port 1s greater than that of those who
oppose.

In the matter of khandsan, let us
examine the facts.

Shrimati Renuka Ray (Malda):
May I say that the view may be sm-
cerely held also” It 1s not always for
popularity.

Shri Morarji Desal: That 1s what I
am saying Of course, I was told that
the otbers®were not sincere; I would
wot say that at all. But sincerity

sometimes runs away also with
desire for popularity.

Acharya Kripalani: Is this Govern-

ment popular or not?

Shri Morarji Desai: This 1s a popu-
lar Government I do not know whe-
ther mv hon frend 1» also trying to
change the meanings of words which
he understands very perfectly. He
was a professor, so, 1 cannot teach
him; and I can learn from him. But
as he said the other day, he it now
forgetting things. I do not want to
enter into that aspect of the matter.

Khandsar: had a duty of eight annas
in 1952, and it was removed ut that
time when the difference in duty bet-
ween khandsar: and crystal sugar
was Rs, 2-8-0, that means that with
these eight annas taken oft, it was
about a difference of Rs 2 between
the two; then eight annas were taken
away, and the difference remained at
Rs 2-8-0. After that, the excise on
sugar went on increasing, that is, on
crystal sugar, and the difference to-
day amounts to Rs. 18 per maund,

8hri M. C, Jain: (Kaithal): Per cwt?

Shri Morarji Desal: Per cwt it is
more But I am taking out every-
thing, the difference not only in
excise duty, but in the sugarcane cess
which they have got to pay, which
the khandsari people have not got
to pay, and such other taxes which are
there, including all that, the differ-
ence in tax between crystal sugar
and khandsar: sugar is Rs. 13 per
maund.

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): It
15 Ry 13-19

Shri Morarji Desai: I am taking away
only Rs. 5 out of it, which still leaves
a difference of Rs 8 between khand-
sari and crystal sugar. I do know
that this industry requires support as
against crystal sugar, but Rs. 8 support
in a maund cannot be called a lesser
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support by sny stretch of imagination.
And if the cost of production of khand-
sari becomes 8o extravagant that even
Rs. 8 are not able to support it, then
that cottage industry will not do us
sny good. We have got to see that
the cottage industry also prospers in
the proper way; and even in the matter
of khandsari, all the khandsari which
is produced merely by hand, without
any mechanical means is still exempt-
ed, and there will be no duty on it a‘
all. Therefore, that goes on receiving
complete protection; on the contrary,
that will receive greater protection.
Gur also will have great protection as
a result of this, which is a better cot-
tage industry than even khandsari.

Shri Jadhav (Malegaon): What
about khadi and Ambar Charkha?

Acharya Kripalani: They will scrap
that also.

Shri Morarji Desal: Ambar Char-
kha is being supported and is going
to be supported and will continue to
be supported. It is only my hon.
friend who says that it should be
scrapped, who wants o scrap it. He
does not like it in his ashram. That
is what I find

Acharya Kripalani: I see. You
seem to be a greater advocate of khadi
than myself.

Shri Morar{l Desai: No, I have not
claimed that I have not claimed that
at all.

Acharya Kripalani: I produce khadi
worth Rs 2 crores, and you tell me

that this 1s not a pomnt for argu-
ment

Shri Morarji Desai: 1 have never
said that Let my hon. and respected
friend not get angry with me

Shri Nath Pal (Rajapur): He was
angry with untruth, not with you

Acharya Kripalani: It 1s not a
question of party; it i1s a question of
Tacts. i 4

-

Mr. Speaker: The simple questiom
is about Ambar Charkha.

Acharya Kripalanl: He never pro-
duces a yarn of khadi and he is talk-
ing like that

Shri Morarji Desai: Probably 1
have produced more yarn than my
hon friend, personally. I am not
going to say that; I have spun more
yarn than he has done, personally,
but he has produced more khadi than
I have ever done, in his ashram. 1
must ever say that. .

Mr. Speaker: The simple point is
about Ambar Charkha Acharya
Kripalamn may produce more khadi,
but not with Ambar Charkha. That
is all. The point here is about Ambar
Charkha, not about khadi

Acharya Kripalani: He said that I
want khad: to be scrapped.

Mr. Speaker: Ie meant Ambar
Charkha; it was a mistake.

Shri Morarjl Desai: 1 have not said
it. I have only said that he is not
favouring Ambar Charkha. That is
all that I have said. And if I am
wrong in that, I should be very happy
to take it from him, and I am pre-
pared even to make amends for it,
1if I have done any injustice to my
hon friend.

Acharya Kripalani: I can tell you
why I am not increasing Ambar
Charkhas; the reason 1s that the Gov-
ernment policy is such that beyond a
particular stage Khadi cannot go.

Shri Morarji Desai: No, that 1s not
the attitude that the Government have
taken up, at any rate, that is not the
attitude that I have taken up at any
time, or the Prime Mimster has taken
up or the Commerce and Industry
Minister has taken up at any time.

I should lhke to have a discussion
in this matter with my hon. friend at
any time

-

Acharya Kripalani: Certainly.
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Shri Morarjl Desal: And I am pre-
pared to see what 1s possible, because
we are all supporting khad

And khad: has gone up in product-
jon, has increased 1n production, as a
result of the support which Govern-
ment have gwven It cannot be
denued

Acharya Kripalani: I do not want
to discuss this matter here, but if he
wants to discuss, I shall discuss with
ham It 1s a fact that khadi sales
have increased, but there 18 a lmmt
beyond whuch 1t cannot go because
of the competition with the mills

Mr. Speaker: That 1s a matter
which can be discussed

Shri Morarji Desai: That 1s not an
argument....

Acharya Kripalani: I merely sad
what he was saying, that khandsari
sugar, 1f 1t cannot stand competition,
must go, that means, that if khad
cannot stand competition, 1t  must
also go

Shri Morarji Desai: I have not saxd
that 1 have said that beyond a cer-
tain support, if extravagant support
is sought to be given, then it will not
be useful to our economy After all,
we are supporting most the cottage
mdustries, and I am supporting them
as much as my hon friend would
want to support (Interruptions) I
do not take up the attitude which he
takeg up that all the other industnes,
that 1s, the major industries should
be scrapped, in order that cottage
industries should be supported

Acharya Kripalani: I have never
said that

Shri Morarji Desai- But that 15 the
argument of some people too, it may
not be that of my hon friend. But
thmt 15 what 18 argued by some
people, that mills ought to be scrap-
ped, 80 thal these may be supported.
There is no necssmity to scrap uny-

thing, and on the contrary, there
is greater and greater acope for
cottage industries, and thiy Govern-
ment are trying to support them to
the best possible extent.

Shri Braj Raj Singh: Is it not a fact
that recovery per 100 cane maunds 18
3 per cent less in khandsari than in
crystal sugar?

Mr. Speaker Hon Members had
opportunities for themselves and
their party Members It 1s now time
for the hon Minister to reply So, let
there be no 1interruptions Hon
Members will kindly desist from
interrupting

Shri Morarji Desai: In the matter
of diesel o1, the question 15 not
merely the question of revenue The
question also 1s one of economic
balance between the production of
diese] o1l and petroleum Petrol 1s
produced more, and diesel o1l 18
produced less That 18 how the pro-
duction goes on If we go on usmg
more and more diesel o1l and less
and less petrol, we shall be harmung
ourselves, because we do not know
what we shall do with our petrol that
we would be producing in our re-
finerzes, and we are going to increase
our refineries, and more and more
petrol will be produced Therefore,
one has to take away that preference
which 1s given to the diese]l o1l 1n
this matter, so that the balance 1s
established It was because of that
that a step has been taken in this
direction, to tax diesel o1l further,
and that 18 the purpose with which
this 1s done We have got to import
diesel o1l more and we have got to
export petroleum We are not able
to export all the petrol that we are
able to produce always, we shall be
producing double of what we are
producing now, within two or three
years, and the requirement of diesel
wil] be thrice or will be double with-
in three or four years, if we go on at
this rate, and therefore, it cannot be
made easy to be used. The taxation
which i3 lewied on diesel oil comes



5953 General Budget— PHALGUNA 21, 1880 (SAKA) General Discussion 5954

only to an increase of 0.34 of a naya
paisa per ton-mile. It comes to 0.0354
nP, per pessenger mile. That is the
extra duty that has been placed.
‘Therefore, it cannot be called a very
great burden on the transport which
is there,

Shri  Naushir Bharucha (East
Khandesh): It will not be discouraging
consumption.

Shri Morarjl Desal: We cannot go
on quickly. We have got to take steps
gradually. That is all one can do.
We cannot upset the whole economy
at any time without bringing in
imbalance also.

Then it was argued that this would
hurt the agriculturists who were using
diesel oil for tractors and irrigation
purposes. This was examined; this
has been examined for the last few
years, ever since the diesel excise duty
has been levied, and we have not
been able to find a way whereby we
can give a rebate to the agriculturists
for bona fide purposes and see that
it is not misused. As a matter of fact,
it is possible that the advantage of
this will be taken only by the large
agriculturists who earn considerably
through cash crops and who can bear
this extra duty on diesel in their
operations, and the benefit may not
go to the smal] agriculturists at all.
Yet I have not given up the attempt
to find out ® way if we can to see 1f
any advantage can be given to the
smaller agriculturists in this matter.

Shri Ranga (Tenali): Does my hon.
friend know that large numbers of
rice producers in South India, in the
South Arcot and North Arcot dis-
tricts, and even in  Salem, depend
very largely on diesel o1l for running
their wells.

oft xo o fog (F7X) & werr
g § f o ofrgeafeeen &
w7 a qfcarr # wE§ ?

Shri Morarji Desai: All that will

be thought about. I cannot say that
I'have a ready formula. I have none.

Shri Ranga: In the meanwhile the
duty is going up.

Shrl Morarjfi Desal: Let my hon
friends exercise their minds and give
me some suggestions in this matter.
It they examine it, they will them-
selves find out the loss. That is all
I would say.

Shri K. 5. Ramaswamy (Gobichetti-
palayam): I have got suggestions. I
can give them.

Shri Morarji Desal: Let him give
them.

Then the question was also raised
about vegetable oil where we have
taken away the exemption of 75 tons.
There the bigger units were getting
divided into smaller units and the
duty was being evaded; and it was
tlso becoming less economical from
that point of view. It is therefore
that the 75-ton exemption has been
taken away. But on that they have
allowed a lesser duty than the duty
on larger production. That is the
difference we have made. This will
give greater protection to the real
cottage industry, that is, the oil
ghanis, which otherwise were not
receiving as much protection as possi-
ble It is more with a view to give
these people greater protection also
that this is justified.

It is from these points of view
that these taxation measures have
been resorted to. We have not tried
to recover all the deficit in revenue,
that is, the whole of it, and have left
a gap—which has been criticised, It
is true that there should not be such
deficits usually or chronically. But
this is only happening for these two
years. It has not happened before.
But sometimes if this takes place
and if one does not recover the whole
of it by extra taxation immediately, it
has also an advantage in that it en-
ables Government to see that it tries
to fill up the gap by economies and
by such other methods so that taxation
money is not spent in increasing the
expenditure more and more in other
directions which are objected to. This
is also being considered, sand it ¥
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therefore that one 1s considering these
things from that aspect

The change made in company tax-
ation has come 1n for some criticism.
It is a new step It 1s done for simpli-
fication I was asked by my hon
friend, Shr1 Asoka Mehta, whether
it also means rationalisation Cer-
tainly, 1n the course of it rationalis-
ation also must be thought of, and
rationalisation 1s more important even
than simplification I would not say
that that would not be considered at
all But simplsfication also 1s  very
necessary, because we have got to
remove all sorts of complications
which also lead to evasions or more
expenditure 1n admunistration It
was therefore that simplification has
been made

In this connection, it was argued
that the shareholders were going to
suffer It would not be right for me
to say that no shareholder will suffer
at all But I will certainly be within
right limits 1f I say that those
companies which have been prudent m
giving dividends and have not been
extravagent m doimng so, will not be
able to give less to the shareholders
and those shareholders will not suffer
But 1n the case of companies which
have been utilising all the profits for
giving away dividends, perhaps 1t 1s
possible that the shareholders may
lose to some extent But all my hon
friends are asking for regulating divi-
dends and seeing that more interest 1s
not given If this results to some ex-
tent in curtailing dividends, 1 wonder
whether 1t will not fall in line with
this demand of several hon Members
that profits ought not to be returned
in this manncr but ought to be plough-
ed back to the companies If that fruc-
tifles, it will be better for the com-
panles and ultimately better for the
shareholders also who own the com-
panies Therefore, 1t 1s not going to
harm the companies or the share-
holders 1n any way It does not harm
the Govetnment because it gives the
Government the revenues that it is

receving, and it is not going to
lessen the revenues in any way

It was argued by my hon friend,
Shrn Somani, that this measure was
likely to give more revenues to Gov-
ernment It 1s true that Government
has not thought in terms of increas-
ing revenues by this mesaure We
have only thought of recovering the
same amount of revenues It may
be increased by a crore of rupees or
so But that 1s because 1t 1s neces-
sary to be on the safer side, because
we do not want to lose by the
change at all Therefore, that 18
there When 1t came to, say, about
44 2 per cent or 443 per cent, we
have made 1t 45 per cent But that
1s to be on the safer side I do not
think there 1s any chance of gettng
Rs 20 crores more out of this, as
my hon friend says But 1t 13 possi-
ble that some 1nconveniences may
be occasioned as a result of ths
change, some imbalance mught take
place, some difficulties mght arise
This will be considered in the coulse
of the year and we will try to
set right as many irregularities as
required to be set right and should
be set right. There 1s one whole
year because these things will really
come into effect in  1960-61 This
year they have got to make only
advance payments according to this
and therefore, 1t can be set right at
the end of the year when the next
budgcet comes

Then there way an argument about
scrapping Prohibition and levying
salt duty Prohibition to be scrap-
ped or not to be scrapped 1s a matter
for the States to consider In the
States 1n which there 1s Prohibition,
1t would be wrong to say that it has

not succeeded as it should have
succeeded. There 1s no absolute
success 1n these matters If it 18

jmagined that it has completely
succeeded in the sense that there 13
no 1ilicit hiquor or that there 1s no
smugghng, 1t would not be right to
say that it has succeeded But there
is no law which is not evaded, there
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{3 no law which is not broken by
some people ..

Shrl Nath Pal: But in the case of
this particular law, it is being only
evaded.

Shri Morarjl Desal: That is all
wrong

Shri Nath Pal: I also come from the
same State

Shrl Morarjl Desal: He must be in
bad company (Interruptions) In the
Bombay State, this was examined

Shri Jadhav- Cottage industry!

Shri Nagi Reddy (Anantapur).
In Andhra also it was examined and
found that it was not working

Shrt Morarjl Desai: Sir, m Kerala
also, where there 1s a Government to
the hking of my hon friends they
have not been able to scrap prohibi-
tion They cannot do 5o, they dare
not do so, that 1s all that I would say

Shri Vasudevan Nair (Thiruvella):
They are convinced that it 1s a fai-
lure

Shrl Morarj)l Desal: Sir, prohibi-
tion 1s fundamentally for the good of
the poor people In Bombay, at any
rate, I have asked many people to
go to the labour areas and they have
gone Foreigners and our own people
have gone, and they have themselves
come and told me that the criticism
that 1s made out 1s not quite correct.
There i1s some 1illicit hquor, as I
said, but there 15 1llicit liquor and
smugghing also 1n places where there
is no prohibition, perhaps on a larger
scale than here I would have no
hesitation 1n saymng that if there
were 100 persons drinking before
prohibition, there are only 20 persons
drinking today and 80 persons have
gone out of it It 1s a good saving,
and that 15 a good result We must
now make an attempt to see that the
rest of the 20 people also do not drink
and the 80 are not made to drink
gain  That 1s the policy we should
aopt and not any other policy.

In the matter of salt duty, it has &
hstory, and it is not merely a matter
of sentiment. Salt 15 an article
which 18 used more by the poor than
even by the rch, because it 13 one
article which gives them enjoyment
in their food as they have not many
things to enjoy Therefore, it will
mcrease thewr difficulties It is
because of that that Mahatma Gandhi
had started the Salt Satyagraha It
was not without any reason that he
started it. He did not want this, and
he also said it Therefore, there 18
some sanctity attached, also senti-
ment, 1n this matter After all, this
1s what Mahatma Gandh1  wanted.
He 1s the Father of the Nation If
he wanted 1t

An Hon Member. Only with salt?

Shri Morarji Desai: We should
have respect for him Well, at any
rate, let us have respect for himn at
least 1n one matter, that is what I
would plead with hon Members If
they do not want to have anything
about him at all, well, they can go
on pleading But I can never be 1n
favour of salt duty, that i1s all I can
say. \

Lastly, I shall rome to the argu-
ments advanced by Shr1 Masan1 about
co-operative farming I do not see
how he hay taken up to this opposi-
tion to co-operative farming, and
why he thinks that joint co-opera-
tive farming will mean only
collectives of the Russian type.
I cannot understand it at all Why
1s he not able to see that we do not
want co-operatives to be collectives
in the sense in which they are there?
Collectives also are of two kinds We
have also some jomnt farming societies
which are called collective co-opera~
tive societies But the difference
between the two 1s this, that mn a
jont co-operative farming society the
land 18 owned by individual members
who give this land to the society.
They hold those shares and after
working there, receiving their wages,
whatever profits remain ° there are
distributed to them according to thewr



5959 General Budgst— MARCH 13, 1950  General Discussion 5960

(Shri Morarji Desai]

share. That iz the joint co-operative
farming. In the collective co-opera-
tive farming what happens is, Gov-
ernment lands are given to people,
and they are given only to societies.
Nobody holds individually anything,
but all of them are joint owners of
that. But that collective is also
different from the other kind of col-
lective which is compulsory collective
and not voluntary collective like this.
It Government gives land to people
on condition that it should be a co-
operative farming, I cannot say that
it is a compulsory thing done out of
compulsion.

After all, you believe in co-opera-
tion, as all people who believe in
democracy should believe in co-
operation. I hope my hon. friends
believe in co-operation and not non-
co-operation now. Formerly we did
believe in non-co-operation in certain
matters. But it is not necessary to-
day, and it would be wrong to do
that. We believe in co-operation
today. If we believe in co-operation,
then we must try to see that all our
activities in all flelds tend to more
and more co-operative action in every-
thing, more than anything else in land.

Why do I say this? When indivi-
duals cultivate lands each one has
got to keep all the implements what-
ever may be the size of holding that
he may have. The result is that
there is a lot of wastage of capital
for all these people. Then, again,
they are not able to help each other
because they are all merged in them-
selves. They do not like to help each
other. I we want to bring up a
proper co-operative society in the
country, we will have to encourage
these things. I do not say we should
have to force it on them. No co-
operation can be forced; co-operation
is bound to be voluntary. But we
have got to encourage them. We
have got to work for it. If we do
not educate the people, if we do not
g0 on wotking for it, how are we
going to bring it in?

We have said we want to have
service co-operatives within the firsh
three years. But service co-opera-
tives also cannot be forced. We are
trying to see that the people will be
educated and they will take to it
We will then create a spirit of co-
operation in the people’s minds.
Then it will be easier to have co-
operative farming everywhere. This
is not the first time that I am saying
this, I have been saying this in the
villages for the last ten years, I have
been saying this in every village that
I have gone. I have said that our
salvation lies ultimately in having
co-operative farming in this country.
But that can happen only when we
are able to educate the pecple inte
a sense of co-operation and into
methods of co-operation. We have
got to do that. But if we do not
work about it and suddenly go om
opposing it, then that spirit of co-
operation cannot be created.

It is no use trying to say that co-
operative farming will lead to col-
lectivisation and lead to dictatorship
in the country. On the contrary, my
own feeling is that if we do not have
co-operative societies in the country
our democracy will be of no value
(An hon. Member: Question). It can
be questioned. There can be diffe-
rent beliefs. I do not say that there
cannot be different beliefs. But why
is it said that we are trying to do
this with some other ulterior motives
in our mind and we do not mean it
is a democratic process? That iz all
that we are saying.

Shri M. R. Masani: If the hon,
Minister will forgive me, I would like
to say that no motive is alleged but
lack of reality or realism is alleged

Shri Morarji Desal: I do not see
how realism is consistent with
an imagination that it will lead to
bloodshed or that it will lead to
opposition from people. Well, if
people in the villages are made o
oppose things like thig they will e~
tainly oppose. There &te pecple whe
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‘are going about, who go on instiga-
ting agriculturists against consolida-
tion of holdings.

Can anybody say that consolidation
of holdings is not beneficial to the
agriculturist himself? Yet, there are
instigations made in this matter by
varioug parties in several places.
People can be put up against 1t
People can be put up against any-
thing. Why not try to persuade
people to take to more and more co-
operative farming®? I can't under-
stand. If we can persuade them to do
that and if they take it, the result
will be that they will be able to do
with less implements than they have
today, they can do with better imple-
ments than they have today, and the
lands which today are broken up and
lot of strips are wasted because
several individual flelds are broken
up that also will be saved. There
will be a better spirit of co-operation
in village ife. They will be helping
cach other and willage life will be
fuller and happier. Then democracy
will be stronger and will not be
challenged by anybody, whoever they
may be. It 1s necessary even to
strengthen democracy. To make de-
mocracy secure co-operation should
be brought in everywhere, 1n all
fields, 1n industries also and not only
in agriculture But that has got to
be done by a process of acceptance
and not by a forceful imposition by
anybody. Co-operation cannot be
brought in forcefully that way, but
we have got to do 1t by educating
the people, by giving them several
temptations, if you may call them,
and by giving them  several
advantages. Advantages are given to
many things We do give subsidies
for many things. In this matter we
can do 1t We have done that in
Bombay a few years ago. That 1s
what we are trying to do. There are
lomt co-operative farms existing in
tis country. There may not be
many, but there are some which are
dong very well, which are earning
better than individual agriculturists
That is the experience, but to say
from that thht we have not succeeded

3%4 (A LSD-8.

anywhere would not be a right thing
at all Whatever may be the condi-
tions m other countries, our condi-
tions are different. And for small
agriculturists, at any rate those who
hold two acres and three acres and
who have no prospect of getting
more land than that, for them, agri-
culture becomes uneconomic comple-
tely But if they join together in
co-operative farming, then it will not
only become economic but they will
also be able, as a co-operative society,
to take some side cottage industry
which will increase their incomes and
they will be able to manage it better.
Those who have no faith in it are
bound to scoff at 1t.

Shri Ranga: It is not a question
hke that It 1x a question of ex-
perience m your own State. Your
own Registrar of Co-operative Socie-
ties hag made it very clear that in
no circumstances 1t can succeed; the
so-called co-operative farms are only
jomt farms where there is no co-
operative farming at all Each one 1s
cultivating the land by himself sepa-
rately

Shri Morarji Desal: This seems to
be a subsequent experience of my
hon, frend I do not know .what he
says about the Registrar of Co-
operative Societies I have also
moved i the villages If my hon.
friend has moved in the wllages, I
have also moved m them. We may
read 1t differently because of different
beliefs It 1s possible I do not
know whére he has read my notes

Shri Ranga: Your own Registrar’s
report

Shri B. K. Galkwad (Nasik): How
many co-operative farming units are
there in Bombay and how many of
them are working successfully?

Shri Morarji Desai: I will get the
figures and give them. I have not
got the figures here. I do not carry
the figures with me I did not say
there are many

Shri B. K Galkwad: The hon
Minmister may mention what is the
yield per acre in Bombay He can
give the information at his disposal.
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Mr. Speaker: Hon Members can-
not make another speech now

Mr Speaker: The Demands are
before the House

Shri B. K. Galkwad: What 18 the
vield per acre mn co-operative farm-
mg°?

Shri Morarji Desai+ All that will
be obtained and will be given

Mr Speaker: These questions are
endless

Shri Morarjt Desai: It 1s a matter
of common sense that if all people
pool their resources together, not only
the material resources but the mental
resources also, then the best will be
available to the worst, the most in-
telligent man's processes will be
available also to the person who has
not that intelligence, and all will be
benefitting by 1t and all will be getting
much more After all, it 1s a pattern
of society which we want to attain
We do not want to attain that society
by force, and we want to attain that
society by development, by evolution
and by voluntary development, in a de-
mocratic manner If we want to
develop that society where each one
1s helping the other, there 1s no other
method except co-operation And
then it applies to all flelds agricul-
tural or any other field I have no
doubt about it 1n my mind At any
rate that 15 the faith with which we
work I hope sooner or later this
truth will be realized by my hon
friend howsoever sceptic he may be
today

1634 hrs

*DEMANDS FOR GRANTS ON
ACCOUNT

Shri Morarji Desal 1 am submit-
ting to the vote of the House the
Demands for Grants on Account in
respect of the budget of the Central
Government, excluding the railways,
for 1859-60, for a period of one month
up to Apnl

‘ﬁove:i ;th the rec—om;e—ndation of the-;;;ldenz.

Demanp No.

The question 1s

“That the respective sums not
exceeding the amounts shown in
the third colum of the order
paper, be granted to the President,
on account, for or towards de-
fraying the charges during the
year ending on the 8lst day of
March, 1960, in respect of
the heads of Demands entered in
the second column these of against
Demands Nos 1 to 139"

The motion was adopted

[The motions for Demands for Grants

on Account which were adopted by
Lok Sabha are reproduced below—
Ed.]

1—MinisTRY oF Cowm-
MERCE AND INDUSTRY

“That a sum not exceeding
Rs 6,16000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 81st
day of March, 1960, in respect of
‘Ministry of Commerce and Indus-
try' ”

Demanp No 2—INDUSTRIES

“That a sum not exceeding
Rs 24749000 be granted to the
President, on account, for or
towards defraymng the charges
during the year ending on the 3lst
day of March, 1960, :n respect of
‘Industries’ *

Demanp No $8—Sarr

“That a sum not exceeding
Rs 6,19,000 be granted to the
President, on account, for or
towards defraymng the charges
during the year ending on the Sist
day of March, 1960, 1n respect of
‘Salt’” *
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Demanp No. 4—CoMMERCIAL INTELLI-
GENCE AND STATISTICS

“That a sum not exceeding
Rs 6,77000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1960, in respect of
‘Commercia’ Intelligence and
Statisties’”

Demanp No. 5—MisceLLaNEous De-
PARTMENTS AND EXPENDITURE UNDER
THE MINISTRY OF COMMERCE AND
INDUSTRY

“That a sum not exceeding
Rs 23,26,000 be granted to the
President, on account, for or
towards dcfraving the charges
during the ycar onding on the 31st
day of March, 1960, in respect of
‘Miscellaneous Departments and
Expenditure under the Ministry of
Commecrce and Industry’”

DeEvianp No. 6—MINISTRY oF Com-
MUNITY DEVFLOPMFNT AND
Co-OPERATION

“That 1 <um not exceeding
Rs 223000 be granted to the
Picsident, on  account, for or
towards defraying the charges
during the ycar ending on the 31st
day of March 1960, 1n respect of
‘Ministry of Community Develop-
ment and Co-operation’”

Demanp No 7—CommuNITY DEVELOP-
MENT PROJECTS NATIONAL EXTEN-
SI0V SERVICE AND CO-OPERATION

“That a sum not exceeding
Rs 1,71,54,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1960, in respect of
‘Community Development Pro-
lects, National Extension Service
and Co-operation’”

“That a sum not exceeding
Rs 3,36,000 be granted to the
President, on  account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1960, in respect of
‘Minisiry of Defence'”

Demanp No  9—DEFENGE SFRVICES
EFFECTIVE—ARMY

“That a sum not exceeding
Rs 14,56,30,000 be granted to the
President, on  account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1960, in respect of
‘Defence  Services, Effective—
Army’ ”

Drmanp No. 10—DerENCE SErvicEs,

ErrFecTIVE—NAVY

“That a sum not exceeding
Rs 1,53,33000 be granted to the
President, on account, for or
towards defraymg the charges
during the ycar ending on the 81st
dav of March, 1960, 1n respect of
‘Defence  Services, Effective—
Navy! ”

DFmanDd No. 11—DEFENCE  SERVICES
EFrecTrve—AIR Force

“That a sum not exceeding
Rs 498,28,000 be granted to the
Pre.udent, on account, for or
towards defraying the charges
during the year ending on the 81st
day of March, 1960, in respect of
‘Defence  Services, Effective—
Air Force’”

DEmanND No 12—DErFEncF  SERVICES,
NoN-ErFFecTIVE CHARGES

“That a sum not exceeding
Ry 1,27,60,000 be granted to the
President, on account, for or
towards defraymg the charges
during the year ending on the 81st
day of March, 1960, m respect of
‘Defence Services, Non-effective
Charges’”

5966

DemanD No. 8—MINISTRY OF DEFENCE
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Demawp No. 13—Mmnmstry or Epuca-
TION

“That a sum not exceeding
Rs. 495,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1960, in respect of
‘Ministry of Education’”

Demanp No. 14—EDUCATION

“That a sum not exceeding
Rs. 2,59,46,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1960, n respect of
‘Education’”

Demanp No. 15—MISCELLANEOUS
DEPERTMENTS AND OTHER EXPENDI-
TURE UNDER THE MINISTRY OF EDUCA-
TION

“That a sum not exceeding
Rs, 19,70,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1960, in respect of
‘Miscellaneous Departments and
other Expenditure wunder the
Ministry of Education’”

DemanDd No 16—TRIBAL AREas

“That a sum not exceeding
Rs. 72,58,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1960, in respect of
‘Tribal Areas'”

DzMAND No. 17—NacA Hiurs-TUENSANG
ARea

“That a sum not exceeding
Rs. 28,689,000 be granted to the
President, on account, for or
towards defraying the <charges
during the year ending on the 81st
day of March, 1960, in respect of
‘Naga Hills-Tuensang Area'”
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DemanDd No, 183—EXTERNAL Arrams

“That a .sum not exceeding
Rs. 81,35,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1860, in respect of
‘External Affairs’.”

DemAND No. 19-—STATE oF Ponbi-
CHERRY

“That a sum not exceeding
Rs 22,92,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1960, in respect of
‘State of Pondicherry’”

DeMAND No 20—MrscELLANEOUS
EXPENDITURE UNDER THE MINISTRY
OF EXTERNAL AFFAIRS

“That a sum not exceeding
Rs 39,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1960, in respect of
‘Miscellaneous Expenditure under
the Ministry of External Affairs’.”

DemMAND No. 21—MINISTRY OF FINANCE

“That a sum not exceeding
Rs. 12,34,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 81st
day of March, 1960, in respect of
‘Ministry of Fnance'”

Demanp No. 22-—Customs

“That a sum not exceeding
Rs. 33,05000 be granted to the
President, on account. for or
towards defraying the charges
during the year ending on the 815t
day of March, 1960, 1n respect of
‘Customs’.”
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Demany No. 23—UnroN Excrse
Durzs

“That a sum not exceeding
Rs, 67,44,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1860, in respect of
‘Union Excise Duties'.”

DEMAND No. 26—Taxes ON INcoMz

INCLUDING CORPORATION TaAx ETC.

“That a sum not exceeding
Rs. 47,04,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 81st
day of March, 1860, in respect of
‘Taxes on Income including Cor-
poration Tax etc.’.”

DeManp No, 26—Orrum

“That a sum not exceeding
Rs. 2,73,93,000 be granted to the
President, on account, for or
towards defraying the charges
durmg the year ending on the 31st
day of March, 1960, in respect of
‘Opium'."

Demanp No. 26—Sramps

“That a sum not exceeding
Rs, 23,23,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 81st
day of March, 1960, in respect of
‘Stamps’.”

Demanp No. 27—Avuprr

“That a sum not exceeding
Rs 88,17,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 81st
day of March, 1960, in respect of
‘Audit’”

Dzmannp No. 28—CursENCY

“That & sum not exceeding
Rs. 32,52,000 be granted to the
President, on account, for or

Demanp  No.

So70

towards defraying the charges
during the year ending on the 31st
day of March, 1960, in respect of
‘Currency’.”

Demanp No. 29-—MiNr

‘“That a sum not exceeding
Rs, 49,083,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 381st
day of March, 1960, in respect of
.Mlnt'.”

30—TERRITORIAL AND
PoLITIiICAL PENSIONS

“That a sum not exceeding
Rs, 2,11,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1960, in respect of
‘Territorial and Political Pen-
sions’”

DemaND No. 81-—SUPERANNUATION

ALLOWANCES AND PENSIONS

“That a sum not exceeding
Rs 02,74,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the S1st
day of March, 1960, in respect of
‘Superannuation Allowances and
Pensions’.”

DEMAND No. 82—MirscELLANEOUS

DEPARTMENTS AND OTHER EXENDITUTE
UNDER MINISTRY OF FINANCE

“That a sum not exceeding
Rs. 3,66,68,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1960, in respect of
‘Miscellaneous Departments and
other Expenditure under Ministry
of Finance'.”

DemaND No. 33—PLANNING COMMIS-

SION

“That a sum not exceeding
Rs, 18,89,000 be granted to the
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President, on account, for or
towards defraying the charges

President, on account, for or
towards defraying the charges

during the year ending on the 31st
day of March, 1960, in respect of
‘Planning Commuission’.”

during the year ending on the 81st
day of March, 1960, in respect of
‘Agriculture’.”

DeEmanp  No. 34— MISCELLANEOUS
ADJUSTMENTS BETWEEN THE UNION
AND STATE GOVERNMENTS

DEmanp No. 389—AGRICULTURAL RE-
SEARCH

“That a sum not exceeding
Rs, 41,15,000 be granted to the
President, on account, for or
towards dcfraying the charges
during the year ending on the 81st
day of March, 1960, in respect of
‘Agricultural Research’”

“That a sum not exceeding
Rs 151,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 3ist
day of March, 1960, in respect of
Miscellaneous Adjusiments bet-
ween the Union and State Gov-

ernments'”
DemaND No 40—ANIMAL HUSBANDRY

DEmMAND No 35—PRE-PARTITION PAY-

MENTS “That a sum not exceeding

Rs 21,89,000 be granted to the
President, on account, for or
towards defraying the charges
during the yecar ending on the 81st
day of March, 1960. in respect of
‘Animal Husbandry'.”

“That a sum not exceeding
Rs 1,83,000 be granted to the
President, on  account, for or
towards dofraying the charges
during the year ending on the 3i1st
day of March, 1960, 1n respect of
‘Pre-partition payments'.”

DeEmMAaND No 41—MISCELLANEOUS

DEPARTMENTS AND OTHFR KEXPENDI-

TURE UNDCR THE MINISTRY oF Foop

DEmaND No 36—MinisTRY oF Foop
AND AGRICULTURE

“That a sum not exceeding
Rs 6,29,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1960, 1n respect of
‘Ministry of Food and Agricul-
ture’.”

DemanD No. 37—FoOResT

“That a sum not exceeding
Rs 21,61,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1960, in respect of
‘Forest’.”

DemAND NoO. 38—AGRICULTURE

“That 'u sum not exceeding
Rs, 83,738,000 be granted to the

AND AGRICULTURE

“That a sum not exceeding
Rs 98,01,000 be granted to the
Pre-ident, on account, for or
towards defraymmg the charges
during the ycar ending on the 31st
day of March, 1960, in respect of
‘Miscellaneous Departments and

other Expenditure wunder the
Ministry of Food and Agricul-
ture’”

DeMAND No 42—MINISTRY OF HeALTH

“That a sum not exceeding
Rs 1,17,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1960, in respect of
‘Ministry of Health'.”
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DemanD No 43—Mzxprcal SeRvices Demanp No 48—-Zonarn Couxcirs

“That a sum not exceeding
Rs 85,26000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1860, in respect oY
‘Medical Services'"”

Demanp No 44-—Pusuic HeaLTH

“That a sum not exceeding
Rs 1,37,75,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1960, m respect of
‘Public Health'”

DEmMAND No 45—MISCELLANEOUS
DEPARTMENTS AND EXPENDITURE

UNDER THE MINISTRY OF HEALTH

“That a sum not excceding
Rs 733,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 81st
day of March, 1960, in respect of
‘Miscellaneous Departments and
Expenditure under the Ministry of
Health’”

)

DEMAND No 46—MiNISTRY OF HOME

AFFAIRS

“That a sum not exceeding
Rs 24,16,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1960, in re<pect of
‘Ministry of Home Affairs'”

DeMAND No 47—Casmner

“That a sum not exceeding
Rs 3,11,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1960, n respect of
‘Cabinet’

Demanp No

Demaxp No.

“That a sum not exceeding
Rs 81,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1960, in respect ot
‘Zona! Councils’”

JusTICE

“That a sum not exceeding
Rs 21,000 be granted to the Presi-
dent,, on account, for or towards
defraying the charges dunng
the year ending on the 31st day
of March, 1960, In respect of
Administration of Justice’”

DEMAND No 50—PoLICE

“That a sum not exceeding
Rs 45 28,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the ycar ending on the 3lst
day of March, 1980, in respect of

Police’”

DEMAND No 51—Census

“That a sum not exceeding
Rs 1,54000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 8lst
day of March, 1960, 1n respect of
‘Census’”

Demanp No 52—STtaTISTICS

‘That a sum not exceeding
Rs 15,75,000 be granted to the
President on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1960, in respect of
Statistics”*’

53—Privy Purses aAND
ALLOWANCES OF INDIAN RULERS

“That a sum not exceeding
Rs 1,29,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st

49— ADMINISTRATION OF
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day of March, 1960, in respect of
‘Privy Purses and Allowances of
Indian Rulers’”

Demanp No 54—DrLmx

“That a sum not exceeding
Rs 90,82,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3ist
day of March, 1980, in respect of
‘Delhr’”

DEMAND No 55—HIMACHAL PRADESH

“That a sum not exceeding
Rs 48,58,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
g the year ending on the 3lst
day of March, 1860, in respect of
‘Himachal Pradesh’”

DzManp No 56—ANDAMAN AND
NicoBAR ISLANDS

‘That a sum not excceding
Rs 25,95,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1960, in respect of
‘Andaman and Nicobar Islands’”

DEMAND No  57-——MANIPUR

“That a sum not exceeding
Rs 19,409,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 38ist
day of March, 1960, in respect of
‘Manipur’ ”

DemManNd No 58—TRIPURA

“That a sum not exceeding
Rs 381,05,000 be granted to the
Pregident, on account, for or to-
wards defraying the charges dur-
g the gear ending on the 3ist
day of March, 1960, in respect of
‘Tripura’"”

DeMmanp No
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Demanp No 59—Laccaprve, MiNicoy

AND AMINDIVI ISLANDS

L

“That a sum not exceeding
Rs 1,57,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1960, in respect of
‘Laccadive, Mimnicoy and Amindivi
Islands’”

THF MINISTRY OF HOME AFFAIRS

That a sum not exceeding
Rs 97,17,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3ist
day of March, 1960, in respect of
‘Miscellancous Departments and
Expenditure under the Ministry
of Home Affairs’”

\
DeMAND NO 61—MINISTRY OF INFOR-

MATION AND BROADCASTING

That a sum not excceding
Re 1,20,000 be granted to the
Pre-ident, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1960, °n respect of
‘Ministry of Information and
Broadcasting’ ™

DrMaND No 62-—BROADCASTING

“That a sum not exceeding
Rs 38,70,000 bc granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3ist
day of March, 1960, 1n respect of
‘Broadcasting’ ”

DEMAND NO 63--MISCGELLANEOUS DEk-
PARTMENTS AND EXPENDITURE
THE MINTSTRY OF INFORMATION AND

BROADCASTING

“That a sum not exceeding
Rs 28,63,000 be granted to the

60—MISCELLANEOUS De-
PARTMENTS AND EXPENDITURE UNDER

UNDER
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President, on account, for or to- DemAND No, 68—CHIEF INSPECTOR oOF
wards defraying the charges dur- MiNES

ing the year ending on the 3lst
day of March, 1960, in respect of
‘Miscellaneous Departments and
Expenditure under the Ministry
of Information and Broadcasting'.”

*That a sum not exceeding
Rs. 1,79,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1960, in respect of
‘Chief Inspector of Mines'”

DeEMAND No 64—MINISTRY OF IRRIGA-
TION AND POWER

“That a sum not exceeding
Rs. 2,03,000 be granted to the
President, on account, for or to-

DEMAND No 69—MIiISCELLANEOUS Dz-
PARTMENTS AND OTHER EXPENDITURR
UNDER THE MINISTRY OF LABOUR AND

wards defraying the charges dur- EMPLOYMENT

ing the year ending on the 3lst

day of March, 1960, in respect of “That ¢ sum not exceeding
‘Ministry of Irngation and R. 87,772,000 be granted to the
Power'.” President, on account, for or to-

wards defraying the charges dur-
ing the ycar ending on the 3lst
day of March, 1960, 1n respect of
‘Miscellaneous Departments and
other Expenditure under the Min-
1stry of Labour and Employment*.”

DEMAND No 65—MULTI-PURPOSE
RIVER SCHEMES

“That a sum not exceeding
Rs 15,895,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1960, :n respect of
‘Multi-purpose River Schemes'”

Demanp No 10—MINISTRY OF LAw

“That a sum not exceeding
Rs 2,15,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst

Demanp No 66—MisCELLANEOUS DE-
PARTMENTS AND OTHER EXPENDITURE
UNDER THE MINISTRY OF IRRIGATION AND

PowER

“That a sum not exceeding
Rs, 13,86,000 be granted to the
President, on account, for or to-
wards defray:ng the charges dur-
ing the year ending on the 81st
day of March, 1960, in respect of
‘Miscellaneous Departments and
other Expenditure under the Min-
istry of Irmgation and Power’”

DEmMaND No 67—MINISTRY OF LABOUR

AND EMPLOYMENT

“That a sum not exceeding
Rs. 1,67,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 38lst
day of March, 1960, in respect of
‘Ministry of Labour and Employ-
me!]t’.”

day of March, 1960, 1n respect of
‘Ministry of Law'”

DrMmaND No 71-—-ELECTIONS

“That a sum not exceeding
Rs 7,58,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1960, 1n respect of
‘Elections’.”

DEMAND No 72—MINISTRY OF REHABI-

LITATION

“That a sum not exceeding
Rs 3,11,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1960, in respect of
‘Ministry of Rehabilitation’.”
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DeEMAND NoO 73—EXPENDITURE ON
DispLACED PERSONS AND MINORITIES

“That a sum not exceeding
Rs 1,64,10,000 be granted to the
President, on account, for or to-
wards defraymng the charges dur-
ing the year ending on the 8lst
day of March, 1960, m respect of
‘Expenditure on Displaced Per-
sons and Minorities’”

DEMAND No 74—MINISTRY OF SCIENTI-
FIC RESEARCH AND CULTURAL AFFAIRS

“That a sum not exceeding
Rs 2,44,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the ycar ending on the  3lst
day of March, 1960, in respect of

.

“That a sum not exceeding
Rs 95,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
vear endmg on the 8lst day of
March, 1960, 1n respect of ‘Zoolo-
gical Survey'”

Dymanp No 79—ScrenTiFic RESEARCH

AND CULTURAL AFFAIRS

“That a sum not exceeding
Rs 1,08,92,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 8ist
day of March, 1960, in respect of
‘Scientific Research and Cultural
Affairs'”

‘Ministry of Scientific  Research

and Cultural Affairs’” DEmanp No 80—MiscELLANEOUS De-

PARTMENTS AND EXPENDITURK
UNper THE MINISTRY OF SCIENTIFIC

Demanp No T75—ARCHAEOLOGY

“That a sum not excceeding
Rs 892000 be granted to the
President on account, for or to-
wards defiaying the charges dur-
ing the year ending on the 3ist
day of March, 1960, in respect of
‘Archaeology’ "

DeEmanp No 76—Survey oF INDIA

“That a sum not exceeding
Rs 1343000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March 1960, in respect of
‘Survey of India’”

'Dmvumn No

“That a sum not exceeding
Rs 128,000 be granted to the
President on account, for or to-
wards defraying the charges dur-
ing the %ear ending on the 3ist
day of March, 1960, in respect of
‘Botanical Survey’”

77—BoTANICAL SURVEY

RESEARCH AND CULTURAL AFFAIRS

“That a sum not exceeding
R« 307000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
Hay of March, 1960, in respect of
‘Miscellaneous Departments and
Expenditure under the Ministry of
Scientific Research and Cultural
Affairs’”

DEpanp No. 81—MINISTRY OF SteEL,

Minzes ANDp FueL

“That a sum not exceeding
Rs 336,000 be granted to the

res dent, on account, for or to-
Wards defraying the charges dur-
Ing the year endmg on the 8lst
Gay of March, 1960, in respect of
‘Ministry of Steel, Mines and
bue » »

DEpmany No 82—Georocrcar  Survey

“That a sum not exceeding
Rs 18,42,000 be granted to  the
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‘Indian Posts and Telegraphs De-

partment (including working Ex-
penses)’”

President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st
day of March, 1960, m respect of
‘Geological Survey'” DrvanNp No 87—MERCANTILE MARINE
“That a sum not exceeding
Rs 5,75,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the ycar ending on the 3lst
day of March, 1860, m respect of
‘Mercantile Marme'”

Devanp No 83—EXPLORATION or O1n
AND NATURAL Gas

“That a sumn not excceding
Rs 28,21,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
g the year ending on the 31st
day of March, 1960, in respect of
‘Exploration of Ol and Natural
Gas'”

Demane No §8—LicHT HOUSES AND
Li¢HT SHIPS

“That a sum not excceding
DemManp No 84—MiscELLANFOUS De- Rs 1074,000 be granted to the
PARTMENTS AND OTHER EXPENDITURE President, on account, for or to-
UNDER THE MINISTRY OF STEEL, MINES

aNp FUEL

“That a sum not excecding
Rs 2,25,58 000 be granted to the
Pre-1ident, on account for or to-
wards defraying the charges dur-
mg the vear ending on the 3lst
dav of March, 1960 in respect of
‘Miscellancous Departments  and
other Expenditure undcr the Min-
istry of Steel, Mines and Fuel’”

Drnand No R85 —MinisTry orF TRANS

PORT AND COVIMUNICATIONS.

“That a sum not exceeding
Rs 455000 be granted to the
Piresident, on account, for or to-
wards defraving the charges dur-
ing the vear ending on the 3ist
day of March, 1960, in jespeet of
‘Ministiy of Transpoit and Com-
munications' "

DuvaNp No 86—INDIAN POSTS AND
TeLEGRAPHS DEPARTMENT (INCLUDING

WORKING EXPENSES)

“That a sum not exceeding
Rs 552,87,000 be granted to the
President, on account for or to-
wards defraying the charges dur-
ing the year ending on the 38ist
day of March, 1960, in respect of

wards defraving the charges dur-
ing the ycar ending on the 8lst
dav of Maich, 1960, in re-bect of
‘Light Houses and Light Ships'.”

Drmanp No 89—METEOROLOCY

“That a sum not exceeding
R, 1354000 be granted to the
Prcydent on account, for or to-
wards ddfraying the charges dur-
mng the vear ending on the 3lst
day of March 1960. in respect of
‘Meteorology’ "

Drntanp No 90—Ovrrseas COMMURNI-

CATIONS SERVICE

“That a sum not excceding
Rs 1071000 be granted to the
Preadent. on account, for or to-
wards defraying the charges dur-
11g the year ending on the  31st
éay of March, 1960, in respect of
‘Overseas Communications  Ser-
vice'”

DeMAND No 91—AVIATION

“That a sum not exceeding
Rs 59,12,000 be granted to the
President. on account, for or to-
wards defraying the charges dur-
ing the year ecnding on the  3ist
day of March, 1860, in respect of
‘Aviation’.”
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Dzmand No 92—~CrNTrRAL Roap Fomn wards defraying the charges dur-
ing the year ending on the 31st
“That a sum not exceeding day of March, 1960, in respect of

Rs 32,39,000 be granted to the ‘Supphes’”

President, on account, for or to-
wards defraying the charges dur-

ing the year ending on the 8lst OrHER
day of March, 1960, m respect of Demaxe No 97 Crv. Wonxs

‘Central Road Fund’'” “That a sum not exceeding
Rs 2,24,92,000 be granted to the
Demanp No 93— COMMUNICATIONS President, on account, for or to-
(INCLUDING NATIONAL HIGHWAYS) wards defraying the charges dur-
ing the year ending on the 81st
“That a sum not exceeding day of March, 1960, in respect of

Rs 5536,000 be granted to the ‘Other Civil Works'”

President, on account, for or to-
wards defraying the charges dur-
NG Yhe year ending on {he st
day of March, 1960, in respect of
‘Communications (including
National Highways)’"”

DEmMAND NO 98—STATIONERY AND
PRINTING

“That a sum not exceeding
Rs 64,79,000 be granted to the
President, on account, for or to-

Drmanp No 94-~MiISCELLANEOUS DE- wards defraying the charges dur-
PARTMENT AND OTHER EXPENDITURE ing the year ending on the 8lst
UNDER THE MINISTRY OF TRANSPORT AND day of March, 1960, in respect of
COMMUNICATIONS Stationery and Printing’”
“That a sum not exceeding
Rs 14,26,000 be granted to the DEsMAND No 99—MISCELLANEOUS De-
President, on account, for or to- PARTMENT AND EXPENDITURE
wards defraying the charges dur- UNDER THE MINISTRY OF WORKS, Hous-~
ing the year ending on the 3lst ING AND SUPPLY
day of March, 1960, in respect of
‘Miscellaneous Department and “That a sum not exceeding
other Expenditure under the Min- Rs 9,91,000 be granted to the
1stry of Transport and Commumnm- President, on account, for or to-
cations’” wards defraymng the charges dur-
ing the year ending on the 3ist
DeMmanp No 95—MINISTRY oF WORKS, day of March, 1860, :n respect of
HOUSING AND SUPPLY ‘Miscellaneous Departments and
Expenditure under the Mimnistry of
“That a sum not exceeding Works, Housing and Supply’ "

Rs 5,27,000 be granted to the

President, on account, for or to-

wards defraying the charges dur- DeMAND No  100—DEPARTMENT OF
ing the year ending on the 31st Aromic ENErGY

day of March, 1960, in respect of

‘Ministry of Works, Housing and

4 “That & sum not exceedin
Supply Rs 1,11,000 be granted to th:
DEMAND No 96—SUPPLIES President, on account, for or to-
wards defraying the charges dur-

“That a®* sum  not exceeding ing the year ending on the 8ist
Rs 23,566,000 be granted to the day of March, 1960, in respect of

President, on account, for or to- ‘Pepartment of Atomic Energy’.”
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Dumvanp No. 101—Aromrc Enzroy

RESZARCH

“That a sum not exceeding Rs.
36,73,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1060, in respect of ‘Atomic
Energy Research'”

DeMAND No. 102--DEPARTMENT OF

PARLIAMENTARY AFFAIRS

“That a sum not exceeding Rs.
19,000 be granted to the President,
on account, for or towards defray-
ing the charges during the jyear
ending on the 31st day of March,
1960, in respect of ‘Department of
Parliamentary Affairs’.”

DeMAND No. 103--LOK SABHA

“That a sum not exceeding Rs
8,33,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1860, in respect of ‘Lok
Sabha’ "

Demanp No 104—MI1SCELLANEOUS
EXPENDITURE UNDER THE LOK SABHA

“That a sum not exceeding Rs
34,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year end'ng on the 3Ist day of
March, 1960, in respect of ‘Mis-
cellaneous Expenditure under the
Lok Sabha'”

DeEmanND No 105—RAJYA SABna

“That a sum not exceeding Rs
2,82,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1960, in respect of Rajya
Sabha'.”

JEMAND NO. 106—SECRETARIAT OF THE -

VICE PRESIDENT

“That a sum not exceeding Rs
5,000 be granted to the President,
on account, for or towards defray-

DemanNp No.

ing the charges during the year
ending on the 81st day of Mareh,
1960, in respect of ‘Secretariat of
the Vice President’.”

DeMaAnDd No. 107—CarrraL OuTLAY OF

THE MINISTRY OF COMMERCE AND
INDUSTRY

‘“That & sum not exceeding Rs.
1,35,45,000 be granted to the Pre-
sident, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1960, in respect of ‘Capi-
tal Qutlay of the Ministry of
Commerce and Industry’"

DemanNp No. 108—Carrrar. OUTLAY OF
THE MINISTRY OF COMMUNITY DEVE-

LOPMENT AND COOPERATION

“That a sum not exceeding Rs.
31,56,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1960, in respect of ‘Capital
Qutlay of the Ministry of Com-
munity Development and Coope-
ration’ ™

DeEmMAND No 109—DErENCE CAPITAL

OvuTLAY

“That a sum not exceeding Rs
3,07,50,00) be granted to the Pre-
sident, on account, for or towards
defraying the charges during the
vear ending on the 31st day of
March, 1860, in Trespect of
‘Defence Capital Qutlay’'”

oF THE MmnsTRY OF EDUCATION

“That a sum not exceeding Rs
5,80,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
yvear ending on the 3ist day of
March. 1960, in respect of ‘Capital
Outlay of the Min'stry of Educa-
tiorl' ”

DeEMAND No. 111--CaprTaL  OurLAY
OF THE MINISTRY OF EXTERNAL AFFAIRS

‘“That a sum not excedding Rs
5,69,000 be granted to the Presi-
dent, on account, for or towards

110—CAPITAL OUTLAY
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defraying the charges during the
year ending on the 31st day of
March, 1960, in respect of ‘Capital
Outlay of the Ministry of Kxter-
nal Affairs’”

DeEmanp No 112—Caprrar OUTLAY ON

INDIA SECURITY PRESS

‘“That a sum not excceding Rs
92,000 be granted to the President,
on account, for or towards defray-
ing the charges during the year
ending on the 31st day of Much,
1960, .n respect of ‘Capital Outlay
on India Security Press'”

Demanp No 113—CarrraL OuTLAY ON

CURRENCY AND COINAGE

“That a sum not exccedirg Rs
8,41,12000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1960, 1n respect of
‘Capital Outlav on Currency and
Coinage' "

DevaAND NO 114—CAPITAL OUTLAY OV

MinTs

“That 2 sum not exceeding Rs
404,000 be granted to the Presi-
dent, on account, for or toward
defraymng the charges dunng the
year ending on the 31st day of
March 1960, in respect of ‘Capital
Outlay on Mnts'”

Drviano No 115—CovmurTeEd VALUF

oF PENSIONS

‘That a sum not exceeding Rs
378,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
vear ending on the 31st day of
March, 1060, mn respett of ‘Com-
mutted Value of Pensions'”

Demanp No. 116—PAYMENTS 7O

RETRENCHED PERSONNEL

“Thate 8 sum not exceeding Rs
1,000 be granted to the President,
on account, for or towards defray-
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ing the charges during ‘he year
ending on the 8lst day of March,
1960, m respect of ‘Payments tn
Retrenched Personnel’”

Demanp No. 117—OTHER CAPITAL OUT-
1AY OF THE MINISTRY OF FINANCE

“That a sum not exceeding Rs
5,39,62,000 be granted to the Pres-
ident, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1960, in respect of ‘Other
Capital Outlay of the Ministry of
Finance'”

DemanDp No 118—LOANS AND ADVANCES
BY TuF CENTRAL GDVERNMIENT

“That a sum not excecding Rs
17 66 68,000 be granted to the Pre-
sident, on account, for or towards
defraving the charges during the
yecir ending on the 31st day of
March 1960, ;n re-pect of ‘Loans
and Advances by the Contral
Government’”

Dgnanp No  119—CAPITAL OUTLAY ON
FORESTS

‘That a sum not exceeding Rs
116,000 be granted to the Presi-
dent on account, for or towards
defray ng the charges during the
vear ending on the 31st day of
March 1960, mn respect of ‘Capi-
tal Outiny on Forests''

Dymanp  No 120—PURCDAS:  OF
FOODGRAINS

“‘That a sum not excecding Rs
20 78 47000 be granted to the Pre-
«ident, on account, for or towards
dcfiaving the charges dur.ng the
year onding on the 31st day of
March 1960, m respect of Pur-
chase of Foodgramns’”

Dgmanp No 121—Otrer CarrTaL Our-
LAY OF THE MINISTRY OF F'OOD AND
AGRICULTURE

“That a sum not exceeding Rs
3,03 63000 be granted to the Pre-
sident, on account, for or towards
defraying the charges during the
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year ending on the 81st day of President, on account, for or
March, 1960, in respect of ‘Other towards defraying the charges
Capital Outlay of the.Ministry of during the year ending on the
Food and Agriculture’.” 31st day of March, 1960, 1n res-
pect of ‘Capital Outlay of the

DeMANRD No. 122—Carrtarl QUTLAY OF Ministry of Irrigation and Power’”

TRE MINISTRY OoF HEALTH
DeMAND No 127 —CAPrTAL OUTLAY OF

“That a sum not exceeding THE MINISTRY OF LABOUR AND EMrLOY-
Rs. 1,04,00,000 be granted to the MENT

President, on account, for or

towards defraying the charges “That a sum not exceeding
during the yeéar ending on the Rs 29,000 be granted to the
31st day of March, 1860, in res- President, on account, for or
pect of ‘Capital Outlay of the towards defraying the charges

during the year ending on the
31st day of March, 1960, in res-

pect of ‘Capital Outlay of the
DeMAND No. 123—CarrraL OurtLAY or Ministry of Labour and Employ-

THE MINISTRY OF HOME AFFAIRS

Ministry of Health'”

ment**”

“That a sum not exceeding DEMAND No. 128—CAPITAL OUTLAY OF
Rs 6,75,000 be granted to the THE MINISTRY OF REHABILITATION
President, on account, for or
towards defraying the charges “That a sum not exceeding
during the year ending on the R> 1,68,33,000 be granted to the
31st day of March. 1960, m res- President, on account, for or
pect of ‘Capital Outlay of the towa ds defraying the charges
Ministry of Home Affairs'” during the year ending on the

31st day of March, 1960, in res-
DemAND No 124—CarrtaL OuTLAY ON pect of ‘Capital Outlay of the
BroancasTmNG Ministiy of Rehabilitation’”

“That a sum not exceeding DiMAND No 120—CAPITAL OQUILAY OF
Rs 16,687,000 be granted to the 1HE MINISTRY OF SCIENTIFIC RESEARCH
President, on account, for or AND CULTURAL AFFAIRS
towards defraymg the charges

during the year ending on the ‘That a sum not rxceedmg
31st day of March, 1960, in res- Rs 19,82,000 be granted to the
pect of ‘Capital Outlay on Broad- Piesident, on account, for or
casting’ " towa d< defraying the charges
. during the vear ending on the
DEMAND No 125—CAPITAL OUTLAY ON 31st day of March, 1960, 1in res-
MULTI-PURPOSE RIVER SCHEMES pect of Capital Outlay of the
Ministry of Scientific Research

“That a sum not exceeding and Cultural Affairs’”

Rs 26,91,000 be granted to the

President, on account, for or Devanp No 130—CariTAaL OUTLAY OFf
towards defraying the charges THE MINISTRY OF STEEL MINES AND
during the year ending on the FuzL

31st day of March, 1960, in res-
pect of ‘Capital Outlay on Multi-
purpose River Schemes'”

“That a sum not eaceeding
Rs 2,00,60,000 be granted to the
President, on account. for or
towards defraymg the charges
during the year ending on the
31st day of March 1960, in res-
pect of ‘Capital Outlay of the

“That a sum not exceeding Ministry of Steel, Mines and
Rs 65,17,000 be granted to the Fuel’”

DEmMaND No. 126—OTHER CAPITAL OUT
LAY OF THE MINISTRY OF IRRIGATION
AND POwWER
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Demand No. 131—Carrrar OUTLAY ON during the year ending on the
INpIAN Posts aNp TrizGrarus (NoT 3lat day of “March, 1960, in res-
MET FROM RIVENUE) pect of ‘Capital Outlay of the
Munistry of Transport and Com-

“That a sum not exceeding munications' "

Rs. 2,84,87,000 be granted to the
President, on waccount, for or

DE; .
towards defraying the charges MAND No 136—DeLm Caerran Ovur.

during the year ending on the LAY
31st day of March, 1960, in res- “ t exceedin
pect of ‘Capital Outlay on Indian Rs T:;toz;oo“g: ‘r;:nte:x to mﬁ
Posts and Telegraphs (not met President, on wccount, for or
from Revenue) ;OWard defraying the charges
uring the year ending on the
Demanp No 132—Carrrar OuTLAY ON 31st day of March, 1960, in res-

CrviL AvIATION

pect of ‘Delhi Capital Outlay’”
“That a sum not exceeding

Rs 3611000 be granted to the DEMAND No 137—CAPITAL OUTLAY ON
President, on account, for or Bun.oinGgs

towards defraying the charges “

during the year ending on the That a sum not exceeding
Sist day of March, 1960 1n res- ;ts 68,54 000 be granted to the
pect of ‘Capital Outlay on Civil resident, on account, for or
Aviation’” towards defraying the charges

during the year ending on the
31st day of March, 1960, in res-

DeMAND NO 183—CarIiTAL OUTLAY ON pect of ‘Capital Outlay on Build-
Porrs ingg' »
“That a sum not exceeding
Rs 25,290,000 be granted to the DEManp No 138—OTHER CApITAL OUT-
President, on account, for or LAY OF THE MINISTRY OF WORKS,
towards defraying the charges HousinG AND Suppry

during the year ending on the .
3lst day of March, 1960, in res- That a sum not exceeding

¢ X Rs 59,58,000 be grlnted to the
pect of ‘Capital Outl Port. WS
P! utiay on s President, on waccount, for or

towards defraying the charges

DeEMAND No 184—Carrrar OuTtLAY ON during the year endmg on .the
Roavs 315t day of March, 1960, 1n res-
pect ot ‘Other Capital Outlay of
“That a sum not exceeding the Ministry of Works, Housing
Rs 1,37,50,000 be granted to the ang Supply’”
President, on account, for or
;DW;:‘:S thdefraymg ;he chartg:s DEMAND No 139—CAPITAL OUTLAY Of
ur e year ending on the THE MENT .
31st day of March, 1860 in res- DeparT or Aromic ENERG
pect of ‘Capital Outlay on Roads’” “That a sum not exceeding
Rs 4558,000 be granted to the
DEmaNp No 135—OTHER CAPrraL Our- President, on waccount, for or
LAY OF THE MINISTRY OF TRANSPOFT towards defraying the charges
AND COMMUNICATIONS during the year ending on the
315t day of March, 1960, in res-
“That p sum not exceeding peet of ‘Capital Outlay of the
Rs 78,01,000 be granted to the Department of Atomic Energy’”

President, on waccount, for or
towards defraying the charges
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{Vote on Accountants
Account) Bill (Amendment)
Bill
APPROPRIATION (VOTE O? Mr., Speaker: The question is:

ACCOUNT) BILL*

Shri Morarjli Desal: 1 beg to move
for leave to introduce a Bill to provide
for the withdrawal of certain sums
from and out of the Consolidated
Fund of India for the service of part
of the financial year 1958-60.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated
Fund of India for the service of
part of the financial year 1958-60".

The Motion wag adopted.

Shri Morarji Desai: I introducet the
Bill

16.35 hrs.

APPROPRIATION (VOTE ON
ACCOUNT) BILL

Shri Morarji Desai: I beg to movet:

‘“That the Bill to provide for
the withdrawal of certain sums
from and out of the Consolidated
Fund of India for the service of
a part of the financial year
1959-60, be taken into considera-
tion”.

Mr. Speaker: The question is

“That the Bill to provide for
the withdrawal of certain sums
from and out of the Consolidated
Fund of India for the service of
a part of the financial year
1959-60, be taken into considera-
tion”.

The motion was adopted.

“That clause 2, clause 3, the
Schedule, clause 1, the Enacting
Formula and the Title stand part
of the Bill”.

The motion was adopted,

Clause 2, clause 3, the Scheduls,
clause 1, the Enacting Formula and
the Title were added to the Bill.

Shri Morarji Desai: 1 beg to move:
“That the Bill be passed”.
Mr, Speaker: The question is:

“That the Bill be passed”.
The motion was adopted,

16.36 hrs.

CHARTERED ACCOUNTANTS
(AMENDMENT) BILL

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
I beg to move:

‘“That the Bill further to amend
the Chartered Accountants Act,
1949, as passed by Rajya Sabha,
be taken into consideration”.

The Institute of Chartered Account-
ants of India was set up under the
Chartered Accountants Act, 1049.
The working of the Act during the
last nine years has revealed certain
deficiencies and defects which are
sought to be removed by this Bill
The Act was last amended in 1955.
During the debate on the Bill the
Government had given an assurance
that a more comprehensive amend-
ing Bill will be brought forward in
due course. The amendments pro-
poseqd in the Bill are meant to remove

*Published in the Gazette of India Extraordinary Part II—Section 2,

dated 12-3-1959.

tIntroduced with the recommendation of the President.
iMoved with the recommendation of the President.

394 (Ai) LSD—9
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deficiencies in the existing Act and
also to ensure better fulfilment of the
objectives underlying the Act. Since
the number of elected members of
the Council of the Institute i3 at
present determined on the basis of
one representative for every 130
members of the Institute, the
existing strength of 20 elected and
five nominated members is bound to
increase considerably with the in-
crease in the membership of the
Institute. It is proposed, therefore,
to limit the maximum membership
of the Council to 30 including six
members nominated by the Gov-
ernment, so that the Council may
not become too unwieldy. The in-
crease in the number of nominated
members from five to six is being
made in order to keep the proportion
of the nominated to elected members
in the same ratio as it is in the
present Act.

The present provisions in the Act
prescribe an elaborate procedure for
enquiries relating to complaints of
misconduct against the members of the
Institute. The findings of the Council
in a particular case are required to be
referred to the high court for final
orders. In order to ensure economy
and expeditious disposal of disciplin-
ary cases, it is now proposed to vest
the Council of the Institute with
limited powers to dispose of complaints

16.39 brs.
[MRr. DErPUTY-SPEAKER in the Chair]

against its members, without the need
for reference to high courts. The sche-
dule of the Act specifying misconduct
is, therefore, being split up into two
schedules on the basis of what con-
stitutes a major or minor misconduct,
and the Council is being empowered to
pass orders in respect of misconducts
of a minor nature. Even there, how-
ever, the aggrieved parties will have
the right of appeal to the high court
against the orders of the Council.

It may be mentioned here that of
the 87 cases so far disposed of by the
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high courts on references from the
Council of the Institute, the high
courts have upheld the findings of the
Council inasmany as 50 cases, and
only in seven cases the courts did not
agree with the Council that the mem-
ber concerned was guilty of miscon-
duct. These figures clearly indicate
that the judgment of the Council has
been exercised in a sound and justi-
flable manner and it would be proper
to give certain limited powers to the
Council. It has come to the knowledge
of the Government that some un-
recognised associations working in the
country profess to coach students, con-
duct examinations and issue certificates
and diplomas in accountancy and that
many. students resort to these institu-
tions on a mistaken notion that the
degrees and diplomas awarded are
equivalent to qualifications possessed
by chartered accountants and will
enable them to engage in flelds of
work which are statutorily confined to
chartered accountants.

Since it is the essence of the scheme
of the Chartered Accountants Act
that there should be only a single
agency to regulate the profession of
accountancy i this country and since
the Institute of Chartered Accountants
of India is the body established under
the Act for this purpose, holding of
examinations and training in account-
ancy by a multiplicity of bodies or
associations with similar aims and
objectives competing with the insti-
tute will defeat the underlying pur-
pose of the Act to regulate the profes-
sion and exercise disciplinary juris-
diction over the members of the pro-
fession. Confirment and issue of cer-
tificates of competency in accountancy
by unauthorised bodies is, therefore,
being prohibited.

Before I go to the next important
provision in the Bill vesting the Gov-
ernment with power to direct the
Council to make or amend any regu-
lations, it is necessary to give a bnief
review of the historical development
of this profession in the country. In
order to safeguard the interests of
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investors and joint-stock enterprises,
the first attempt to regulate the pro-
fession was made in 1914, when the
Companies Act provided that auditing
of company accounts ig to be done only
by an auditor holding a certificate of
competence from the local Govern~
ment. The Provincial Governments
accordingly framed their own rules
and regulations for the grant of such
certificates In 1930, the Centre re-
cognised the need for more positive
regulation and set up an Indian Ac-
countancy Board under the Auditors
Certificate Rules, promulgated under
wn amendment of the then Companies
Act. This Board was composed of
members nominated by Government
t1ll 1939, when the principle of elec-
tion of non-official members was first
mntroduced.

The rapid ndustmalisation of the
country during the war and pot-war
years and the consequent .ncrease
n and widening of the scope of func-
tions of accountants necessitated the
appointment of an Expert Committee
to go into the question of setting up
an autonomous body to regulate the
entry into the profession and to exer-
cise disciplinary jurnisdiction over 1its
members The Chartered Accountants
Act, 1949 was, therefore, enacted on
the basis of the recommendations of
the Expert Committee The institute
set up under the Act has on the whole
Justified the confirment of autonomy
on the profession. Its performance in
various fields such as coacaing of
students, finding avenues of employ-
ment for its members, undertaiking
research programmes, exercising vigi-
lance to ensure that 1ts members
adhere to well-established principies
of ethical conduct, have by and large
been satisfactory, considering 1its com-
parative infancy The imnstitute has
a general fund of about Rs. 10 lakhs
at present and is a self-supporting body
deriving its income from membership
and examination fees. The Govern-
ment have made certain non-recurnng
grants for building purposes and for
mmplementation of i1ts coaching scheme
and a further amount not exceeding
Rs, § lakhs to meet part of the expen-

diture on buildings at regional head-
quarters

While not detracting from whatever
has been done by the Institute so fsr,
misgivings have been expresced that
it has not taken sufficient steps to
safeguard the interests of new entrants
to the profession or to evolve an ade-
quate tramming scheme for the benefit
of the students, etc It has baen alleg-
ed that the powers of the Institute are
in the hands of a few entrenched in
the profession and that the Institute
1s being managed and its regulation-
meaking powers exercised in such a
manner as to protect vested interesis
rather than the interests of the pro-
fession as a whole The younger
members of the profession have com-
plained that they are not getting that
much of guidance or help from the
Institute as they have a rnght to expect.
Apart from whether these criticisms
are justified or not, 1n the context of
our present economuc development
when the State is trying by phased
economic programmes to imprcve the
lot of the common man, it 18 neces-
sary that the concept of autonomy of
such statutory bodies or corporations
should be tempered with the neces-
sary degree of state supervision to
ensure the exercise of that autonomy
In the public interest. For such effec-
tive supervision, it 13 necescary that
the State should have some reserve
power 1n the statutes setting up such
bodies It is, therefore, proposed in
the Bill that the Goverrment should
have the power to suggest regulations
to be made to the Council of the Insti-
tute m the public interest and on the
Council’s failure to do so to make the
regulations themselves in respect of
any of the matters specified in section
15 of the Act

I may mention here that the rela-
tions between the Government and the
Institute have on the whole been satis-
factory and cordial so far, and that
differences of opinion wherever they
have arisen have been settled ami-
cably after discussions in a spirit of
understanding and co-operahion by
both parties It will be perhaps not
quite correct to assume that the power
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now bemg vested in the Government
will be used without consultation with
the Council of the Institute or with-
out understanding the paint of view
of the Institute. The Government's
intention is that such power will be
used only when an understanding with
the mstitute cannot be reached and
the Government feel that publhic Inter-
est requures positive action by Govern-
ment Similar provisions exist 1n
statutes governing other professions
such as the medical profession

I may draw attention to the com-
plamnts of inadeguate theoretical and
practical training being imparted to
students, system of payment of pre-
smums, etc These are however
matters that do not affect the prowi-
sions of the Act and improvements
needed 1n this regard can be effected
through the regulations to be framed
under the Act In view of this, the
Minister for Commerce and Industry
indicated i1n the other House his inten-
tion to appoint a Committee composed
of the representatives of the profession
the Institute and also of a few mem-
bers of Parhament to look into these
matters When the report of the com-
mittee is received, the Government can
further consider these matters on the
basis of the recommendations of that
committee and take suitable action
The House wnll appreciate, however,
that 1f Government have to imple-
ment any recommendations of the
preposed committee, they must have
the necessary authority to do so,
which, incidentally, 1s a justification
for the regulation-making powers pro-
posed 1n the Bill

With reference to the grievance of
the new entrants that they are not
getting sufficient opportunities because
of the work being concentrated n a
few firms of senior chartered account-
ants and other complaints involving
matters of policy made in the other
House, the Minister of Commerce and
Industry 1s also proposing to convene
a meeting of the hon Members of the
two Houses who are interested in the
subject, the ofiicials of the Department
of Company Law Administration and
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the office besrers of the Council of the
Institute to suggest solutions of these
probletas I am sure the Members
of the House who may have misgivings
in respect of the exercise by the Coun-
cul of the Chartered Accountants Insti-
tute of its present powers and the
management of rts affairs would have
ample opportunities te make sugges-
tions as to how things can be
improved

A Bill to regulate the provisions of
the Cost and Works Accountants Bill
has also been sponsored by the Gov-
ernment and 1t was referred to a
Joint Committee of the two Houses
The Joint Committee, which was
agreed to by this House, has amend-
ed the Bill and it has been passed
by the Rajya Sabha It has to be con-
sidered by this House in due course

An mmportant change made by the
other House m the Bill 1s 1n respect of
the use of designation of “Chartered
Accountant” by members of the Inst-
tute, whether they are 1n practice or
not Under the existing Act, mem-
bers not 1n practice are not allowed to
use this designation The Council of
the Institute and the members of the
profession have, however, been per-
sistently asking for the removal of this
distinction on various grounds, includ-
ing the practice prevailing in other
countries Government are perswuaded
to give way to this sentiment of the
profession, and provision 1s being made
to allow the use of this designation by
all members of the Institute

The other amendments are of a
verbal and procedural nature Sir, I
beg to move

“That the Bill further to amend
the Chartered Accountants Act,
1949, as passed by Rajya Sabha,
be taken into consideration”

Mr. Deputy-Speaker: Motion mov-
ed

“That the Bill further to amend
the Chartered Accountants Act
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19049, as passed by Rajya Sabhs
be taken into consideration.”

amendment to which has now come
before the House. At that time I said
that some of the defects of this Bill
were also unfortunately being passed
on to the Cost and Works Accountants
Bill. There was & Select Committee
on this where we discussed this mat-
ter. In the course of the proceedings
of the Select Committee those who
were in the Select Committee, includ-
ing my humble self, came to know of
many details as to how this particular
Act was working. We had the benefit
of evidences from various eminent
chartered accountants, When we were
discussing the Cost and Works
Accountants Bill in the Joint Com-
mittee we were in a position to exam-
ine those witnesses and some of the
points, to which a reference has been
made just now, came up there also.
Iamaorrytouyt.hatthereislcer-
tain amount of controversy about
them.

1 do not like the extra power whuch
the present Bill secks to give to the
Government. In the existing Act
there is enough power for Government
to act. Long ago when the first Bill
was introduced,—that was when the
Constituent Assembly was function-
ing and it was actually introduced on
the last day--those who were inter-
ested in the profession of chartered
accountants were very eager that their
affair should be conducted under some
legislation. Therefore, they were very
anxious that somehow or other a law
should be passed. The Government
also were very sympathetic to the
approach then and they were very
helpful. But the subject was placed
on the agenda of the last day of the
Constituent Assembly. Nobody want-
ed 1o lose the opportunity and, there-

fore, somehow or other, the maeasure
went through to the satistaction af all
concerned. All these years it has been
working very well,

In the Statement of Objects and
Reasons to the Bill as it then came
before the Constituent Assembly it
was assured that slowly and steadily
the entire management will be handed
over to the professionals, the Govern-
ment’s control would gradually get
reduced and ultimately it will be
reduced to nothing. But now what I
find is that in this Bill Government is
seeking 10 have more powers. In my
opinion, in the present Act itself there
are adequate powers to enable the
Government to watch the situation and
control it. No decision of the Council
can become operative unless Govern-
ment previously sanctions it. That, :n
my opinion, is more than enough in
the case of a professional body which
has been functioning well and which,
as the hon. Minister has stated just
now, has not given any room for any
serious controversy. He bas said just
now that the relationship was on the
whole excellent. I do not remember
the exact word. Perhaps, he has used
the word “cordial”. Having said that,
now to seek power, so to say, silent-
ly—I would not use the word surrep-
titiously—for having fuller control
over the Institute is not fair to those
who have been engaging themselves in
this profession. The power now sought
to be given is to control, guide and
direct the Institute. That is not &
power that was there before. Previ-
ously, the old power was to the effect
that the decisions of the Council of
the Institute will become operative
only when Government sanctioned

1658 hrs,
[Mr. SpEAKER in the Chair]

them, Now they want to have more
power to direct them to do certain
things or not to do certain things. That
does not seem to be a healthy approach
to the whole matter. Government
should allow institutions of this
nature to function as they like and
be satisfied with what legitimate
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power Government have In my hum-
ble opinion, the scheme to have more
powers 1s not dong a good turn (o
the profession Within certain himits,
they must he allowed to err and pro-
ceed. Then only they will grow It
will not be fair on the part of the
Government to imagine that they have
superior wisdom m the case of manag-
ing certain technical professions -

During the working of the Act it
was found by those who were engaged
in the profession that the governmen-
tal representation in the Council was
a lttle more than what was necessary
Owing to the great influence which
Government officials have 1n certain
commuttees, to give them more repre-
sentation will not help such bodies to
function boldly and independently
There have been even complaints and
controversies about this

Mr, Speaker: The hon Member
may continue his speech later As 1t
is 5 o’clock we will now take up the
other business

17 hrs.

~“MOTION FOR ADJOURNMENT—
contd

~ Shri Tridib Kumar Chaudhuri: I
~beg to move

‘“That the House
adjourn”

do now

The mamn pomnt that I have sought
to emphasize 1n moving this adjourn-
ment motion 1s to focus attention on
the lack of security and protection for
the life and property of Indian nation-
als in that part of the country from
which 1 come, and which forms the

r border ares with Pakistan

This lack of secunty and protection
has been highlighted during the course
of the last few days by wviolation by
Pakistan: mulitary units of our fron-
tier with impunity, by kidnapping of
Indian nationals without any sort of
step being taken on our pert; and

then, the Pgkistani Mmilitary forces
have started heavy firing which was
continued till late midnight on Wed-
nesday, that 13 yesterday midnight.

The latest position as has been
reported in two days Calcutta papers,
1s that “in varying degrees of inten-
sity Pakistamis have kept up firing
throughout the day and mnight on
Tuesday They broke oft about 8 on
Wednesday morning, resuming their
hostile activities at about 1 pM with
renewed vigour” And as I have just
told you, the firing has continued till
midnight I do not know what the
latest position 1s this mornming

Two Indian nationals are 1 hospital
with mortal bullet wounds

Now, 1t might be asked how this
thing started The wvillage Rajnagar,
where the incident has taken place,
has always been under the occupation
of India since partition Pakistan, of
course, disputed thus ownership, but
according to the Bagge Award the
viliage has been permanently included
n India

It was only on January 15, last when
there was Indo-Pakistan boundary
adjustment 1n the Murshidabad area
under the tcrms of the Prime Minis-
ters' Agreement that pillars were
erected indicating that the wvillage lay
permanently withun India So, that 18
the position 1n Raj)nagar, but lest it
should be supposed that this is an
wolated ncident on the border aris-
ing out of the harvesting of crops
from disputed lands, I have to men-
tion certain facts

Just after the two Prime Ministers’
Agreement was signed, we found that
from the entire border area, the zec-
for of the West Bengal-East Pakistan
border which lies along the eastern
side of Murshidabad District along the
river Ganga, starting from a point at
Noorpur Kuthi or Char down to PS
Jalangi, a distance of about 80 miles,
the Pakistan Government, on their
side, withdraw their border forces and
border police, and these border police
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were replaced by one of the notorious
crack regiments of Pakistan, the East
Pakistan Rifies.

1
I had occeasion to draw the attention
of the Prime Minister by correspon-
dence to the fact that one spot called
Noorpur Char which was under our
occupation—our police forces were
there—had been sudderily occupied by
the units of the East Pakistan rifies
and our forces had evacuated. The
readjustment of borders or inter-
change of territories was to come on
15th January. This was on 18th Nov-
ember. On 18th November, even
‘before the implementation of the
Prime Ministers’ Agreement, Pakistani
military units occupied this Char

Noorpur

What is this Char Noorpur? This
controls the offtake of the river Bhagi-
rati-Hooghly, that is to say, it has a
very serious strategic importance.
They knew it, and because of that
they lost no time in sending their muli-
tary forces, and our forces evacuated

I made representations to the Prime
Minister, I wrote to the West Bengal
Government, and subsequently it
appeared that the Bagge line was
astride this Char Noorpur. The whole
of this Char Noorpur does not belong
to Pakistan, part of it belongs to us,
and subsequently, of course, again our
police forces were sent there.

From this place called Char Noor-
pur to P.S. Jalangi, a distance of 80 or
70 miles, Pakistan has posted its mili-
tary forces to man their side of the
border And what is the position on
our side?

On our side, you would be surprised
to learn, the defence and security of
these border areas are the responsi-
bility of the so-ca'led Defence Depart-
ment of the Ministry of Home Affairs
of the Government of West Bengal
This Defence Department is really an
extension of the Police Department,
and works in close collaboration with
ordinary police forces. In most cases,
however, the responsibility of defend-
ing the border lies with the ordinary
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police force of the local police stations*
and is under the charge-of District
Magistrates and District Superinten-
dents of Police.

While Pakistan was moving her
military forces what were our Govern-
ment doing? Our Prime Minister
mmformed us this morning that it is
under the charge of the Area Com-
mander, or under the Eastern Hcad-
quarters. Now, the actual headquarters
of the Eastern Command is in Lucke-
now, more than 600 miles away from
this place, and even with regard to
the Calcutta Area Command, we have
our own misgivings. *

1 want to ask the Prime Minister itV
it is not a fact that the present Area
Commander of Calcutta is a gentle~
man who has not still renounced his
British nationality. Would he also
enquire 1nto the further fact that a
blood relation of this officer who is
our Area Commander in Calcutta is
also a Brigadier and Area Commander
on the Pakistani side, and both are .
British nationals?

Now, we have our own misgivings. *
If necessary, I can give the names
also. I did not want to bring in the
names of our officers, but I have been
forced to it Because the Prime Minis-
ter said that the Eastern Command
and its officers were quite alive to the
situation.

1 come from this district and I can
te'l you that unless we have an invi-
sible army, no armed military unit is
anywhere near 100 miles of this 80-
mile long sector where Pakistan has
sent its military forces.

And what is the position in this
region of the district? You have to
remember the fact that I represent
the one single Muslim majority district
in the whole of the Indian Union.
Under the denominational partition,
Murshidabad was in Pakistan for
seven days. Of course, I do not
mpugn the loyalty of the average
Mussalman citizens there. The Mus-
lim compatriots of mine, and parti-
cularly from th's area, are as good
patriots as I or you are. But it has
been the systematic policy of the
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Pakustan Government to try to probe
the spot as a ¥ind of soft under-belly
where, 1f necessary, they can, if it
comes to that, start operations. I
would like to know what steps Gov-
ernment have been taking all these
months Formerly, there were ordi-
nary border troubles Naturally, in
rura]l areas, there would be trouble
over harvesting in disputed lands, and
the border was not demarcated pro-
perly But then comes the two Prime
Minijsters' agreement on 11ith Septem-
ber, and even before the ink on the
signatures on that agreement was dry,
Pakistan sent 1ts military forces along-
side this whole 80-mile border and
we still go on thinking that nothing
will happen

The Prime Minister made a surpris-
ing statement today, and he said that
it might be the policy of the Pakistan
forces to fry to probe at one pomnt,
make some incursions at one pomnt and
then do it at another point, so as to
keep our Armed Forces and the
morale of our Armed Forces and our
commanders and officers on tenter-
hooks, so that they may not coften-
trate at one point But may I ask
him Have we ever concentrated at
one point?® ’

Leaving aside even the question of
the Military defence of the border
what have we done with regard to
this ordinary civil defence?” Only the
other day, the Deputy Minister of
External Affairs mformed us during
the question hour as follows

“Between 14th and 18th Novem-
ber, 1958, Pakistam: military per-
sonnel trespassed into Indian ter-
ritorial waters m the river Padma
near Nurpur Kuth: under P S
Suti, District Murshidabad and
kidnapped 2@ Indwan nationals
along with three boats laden with
350 bales of jute belonging to an
Indian national”

I might addethat these jute bales were
being sent from a place called Dhulian
about 15 miles up from WNurpur
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Kuth1; and they were trying to go to
Nabadwip vwa the Hooghly, vis this
Nurpur Kuth: by the Bhagirathi. But
they were prevented Unfortunately,
from that period, that is roundabout
14th to 15th November, river traffic
from Nurpur Kuthi up to P S Jalangi
has been completely closed to Indian
nationals I want to ask the Prime
Minister what he has done about 1t,
and why 1t 1s that our boats cannot
ply on our territorial waters.

Then, there has been kidnapping.
Pandit D N Tiwary had made a
mustake the other day when this ques-
tion came up end he supposed that it
was our nationals who had trespassed
into Pakistan waters, then Shrimati
Lakshmi Menon corrected hm and
&2 d that 1t was the Pakistamx mulitary
personnel who had trespassed into
Indian waters Here on 18th Novem-
ber, we have an mncident, where they
violate our border, kidnap our nation-
als and as the Prime Minister inform-
ed us, they have sent those nationals
of ours to Pakistan jails on conviction
Then, again, on another spot, they
come and violate our border and take
away our men First, they chosed
some of the cultivators, and started
shooting, the cultivators ran pell-mell
Only one man was caught, and that
man was beaten with nifie-batons,
kicked and dragged a distance of about
two hundred to three hundred yards,

and God only knows what happened
to him

How long are we going to tolerate
this kind of thing?” It may not be a
question of the malitary defence of
the border, it may not be a by
military question But I want to ask
what provision Government has made,
what arrangements Government has
made to see that the life and property
of our citizens, who are as good Indian
citizens as you and 1 are or the
Prime Minister 1s are safe What
arrangement has been made for the
security and for the protection of their
life and property”

Not only that Look at the Assam
border They violate our border They
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a
come and criminally assault & preg-°
nant woman who is in hospital now.
How long ere we gong to tolerate

this kind of thing? Can I not demand, v

in order to voice the resentment that
is mounting up in the minds of owr
countrymen, of this Government:
either govern or get out? Why is it
that you are looking on helplessly? v

It may not be a big question to-
you and me. It may not be a big
international question. But it is a
question of the life and security of
every one of us. It the life and
security, if the honour of our women
cannot remain inviolate within our

own borders, I can only pray that God
help us. '

Mr. Speaker: I fix a time-limit of
ten minutes for hon. Members. I have
received intimation from a number of
Members that they would like to
speak, particularly from West
Bengal and Assam.

Shri A. C. Guha (Baraset): Mem-
bers from West Bengal on this side
also may be called

Mr Speaker: Yes

Raja Mahendra Pratap (Mathura):

I want to support Government, to
help Government

Mr. Speaker: Order, order. The hon.
Member will kindly resume his seat.

Raja Mahendra Pratap:

I have a
plan

Mr. Speaker: Yes. I shall call upon
one hon. Member from each Group.
First I will call upon Shri Hem
Barua, from the PSP. Likewise, I
will call Shri H, N, Mukerjee from
the Communist Group. Of course, I
will also allow one or two more
Members from West Bengal.

Shri Basumatari (Goalpara-Reserv-
cd-Sch. Tribes): Members from

Assam on this side may also be
called

Mr. Speaker: Yes.
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Shri P. K. Deo (Kalshandi): What,
about smaller groups?

Mr. Speaker: We shall see.

Shri Vajpayee (Balrampur): This

is an all-India question, not a ques-
tion of West Bengel alone,

Shri Hem Barua: It is a sorry -
spectacle to see that in spite of the
periodic professions of goodwill and
amity between the two countries, the-
Indo-Pak relationship is in a con-
tinuous process of deterioration, andi
the bitterness that led to a country-~
wide blood bath in which Pakistam.
was born still continues and trails
into widening circles as time passes. o

The crux of the problem now is..
this,

Are we gomng to allow this car-.
nage to continue, this blood bath to
continue or are we going to put a
stop to it? Everybody in the House
would agree if I say that we want
a cessation of hostilities to put an end
to the firing that has told heavily on
the life and property of Indians in,
the border lands affected by Pakistani
firing. Now, this is not an isolatedy
incident. This may be a minor irri-
tation, as the Prime Minister was
pleased to say, but 5o far as the people
living in the border areas are con-
cerned, this is not a minor isolated in-
cident at all. I want to study or re~
view this incident against the back-
ground of wider problems, problems
like the Kashmir dispute and the.-
canal waters dispute. These disputes
are hanging on for a long time and
in the face of it, US arms and ammuni-
tion are pouring into that country.
Then we are periodically subjected to
hostile statements made by Pakistant *
leaders. In January, General Ayub%
Khap wanted to put the entire blame
on our Commanders. He said that
the Indian Commanders were mis-
behaving. He did not try to find out
the fault with his people, ,with his
troops, with his Army personnel, but
shifted the entire burden on to our
side. These are dangerous statements.
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which have today a deeper signifi-
sance than what they appeer to have
on paper ‘This statement Dbetrays
hostile intentions as well BSir, my
mtention is not to create a sort of
danger-psychosis by making reference
to the strained Indo-Pakistan relations
We want cordial relations to exist bet-
ween these two neighbourning countries
and a peaceful solution of the entire
problem, be it border incidents, or
the XKashmur ssue or the canal waters
dispute We want a peaceful solu-
tion 1n the matter and we want the
people of both the countries, Pakis
tan and India, to co-operate and to
help to build an atmosphere of good-
will and good relationship between
‘these two countries

But then, Sir, we cannot close our
eyes or shut our eyes to the recent
happenings, the firings resorted to by
Pakistan: troops at the shightest pre-
text And, what happens? Laves on
the Indians side are lost. During 1957
there were as many as 36 mcidents
of heavy firing across Assam East
Pakistan border In 1858 the number
mounted up and i1t became 171 Thea
what happend? On the 23rd Decem-
ber, 1958, a cease fire agreement was
signed between the two countries,
Pakistan and India, and there was
only a temporary lull after the sign-
ing of the cease fire agreement On
the 45th day of the migning of this
cease fire agreement the storm agan
‘brokeout and Pakistam1 troops started
firing across our border in the eastern
frontier

#hat about firing on the Kanm-
gan) sector on the eastern frontier
which is teling heavily on the lfe
and property of our people? A Cus-
tams Liamson Officer at the Pakistan
border check-post in Seolamukh, 50
muiles from Sylhet was belaboured and
assaulted by Pakistan:i Riflesmen In
spite of his assertion that he will be
#ble to identify the man who assault-
od him if an identification parade was
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* held, the Pakistan authorittes are

mamtaining solid silence over this in-
spite of the protest made by the In-
dian officer at the check-post

Now, I do not want to recount the
mecidents of recent times They are
too well known and the House knows
fully about them Then there are
certain incidents of recent memory
This 1s a fact that Pakistan1 rifiesmen
entered into our territory and looted
money and property ol our citizens
There 1s no doubt about 1t It 18 also
a fact that an Indian named Munwar
Al was killed by Pakistani bullet It
1s also a fact that two women were
hit by Pakistan1 bullets, one m the
chest and the other in the wnst It
1s also a fact that two Indian women
were raped by Pakistani riflesmen and
they were sent to hospital for treat-
ment This is a shame I would ra-
ther say

What has happened 1s, they have
not only raped our women, but they
have raped our sovereign rights on
our ternitory—I would hke to put it
that way

Mr. Speaker. Order, order Hon
Members will confine themselves to
the subject matter of the motion Thig
relates to an incident that occurred,
or fining resorted to in the East Pakis-
tan border

Shri Hem Barus.
that

I will come to

Myr. Speaker: He must confine him-

self to this only

Shri Hem Barua: There are a series
of incidents that lead to this, i1t can-
not be isolated like that

Mr. Speaker: Now we l;'e on the
incident only This 1s what has given
- occagsion for my admitting the motion

</ Shri Hem Barua: We have been

giving notices of s0o many adjourn-
ment motions and this is the only
Jopportunity that we have got.
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1 aves, Sir, speaking about the rap-
ing of our severgign rights on our
territory. What about Tukegram?
Tukegram is in the continued occu-
petion of Pakistani troops, though
there iz not even a shadow of doubt
that Tukegram legitimately belongs to
our country. The Prime Minister has
already said so.

Now, the Nehru-Noon
was signed. When the Nehru-Noon
Agreement was signed, it was never
said by our Prime Minister that
Pakistani troops must vacate Tuke-
gram, Tukegram is not a disputed
territory. It was not brought before
Mr. Bagge or Mr. Radcliffe. Can you
point out a single instance in the his-
tory of modern times where a sover-
eign nation has allowed foreign troops
to be stationed in her territory? There</
is no single instance in the history of -
modern times of any foreign troops
being stationed in one’s territory and
that too by force. Tukegram is oc-
cupied by force. Pakistan is holding
Tukegram as a ransom for the solu-
tion of the Patharia forest dispute.
That dispute must be solved accord~
ing to the wishes and aspirations of
Pakistan and in favour of Pakistan!
If the dispute is not solved in favour
of Pakistan, according to the wishes
and aspirations of Pakistan, possibly
Tukegram will eontinue to be under
the illegal or illegitimate possession
of Pakistan. ’

Now, there is another startling in-
cident in Lakhimpur on the Tripura
border. This Lakhimpur on the Tri-
pura border was occupied by Pakistani
troops a few days before the Nehru-
Noon agreement was signed, and then
they had laid down in the agreement
that the status quo should be main-
tained. In the agreement it was rei-
terated, but it has not been main-
tained.

Now comes the firing in the Murshi-
dabad gector. It was only on the 15th
January that there was a transfer of
some of our territories to Pakistan
and Pakistan got some territories; but
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then our losses were more; the gain
was less. Then, Pekistan shifted the
venue of operations from the Assam-
Pakistan sector to the West Bengal's
Murshidabad sector. This is not an
isolated action. This is part of a well-
planned strategy. They opened fire
on a certain sector, created trouble
there and then signed a cease-fire
agreement. Then they shifted their
venue of operations to another scene.
They opened fire in the Patharia re-
serve forests, killed a few monkeys
in the forest because no man lives
there, and then they shifted the venue
of their operations from the Patharia
reserves to the Khasi-Jaintia hills and
killed a women there. Then they
signed a cease-fire agreement. Then
they shifted their venue of operations
to the Garo hills; opened fire and
showered a few bullets there and then
shifted their venue of operations to'!
the Karimganj sector on the Assam-
East Pakistan frontier. They have
signed a cease-fire agreement there.
I do not know how long they
are going to honour it. They are
now shifting their venue of opera-
tions from that sector to the West
Bengal sector of the border where,
according to the Nehru-Noon agree-
ment, there was a transfer of terri-
tory, and you have lost.

To my mind there can be no piece-
meal implementation of the Nehru-"
Noon agreement. There can be no
Caesarean operations. We do not be-
lieve in scissors and paste work. We
do not want to scissors out a patch
here and paste it on Pakistan here or

- there. This sort of scissors and paste--

work would not do. We want g solu- v
tion and an early implementation of
the Nehru-Noon agreement. Total
implementation or no implementation.
There cannot be any haphazard of
slipshod work like this. That is lead-
ing to a heavy toll of life, on our side.,

The cease-fire agreement that has
been signed is only to be violated by
Pakistan at the slightest opportunity.
There is now a wider problem. The
East Pakistan border with ours runs
alongside our eastern border of Assam,



6oxs

[Shn Hem Barua)

<and that 1s 808 miles long  Out of that
. only 188 miles have so far been de-
marcated The rest is still unde-
marcated, and 1t is quite natural that
there are troubles like those des-
cribed by me

Now, 1t is said that there 15 ambi-
guity in the Radcliffe and Bagge
awards. Under the cover of the am-
bigyity m the Bagge and Radcliffe
awards, Pakistan 18 challenging every
inch of our termtory on the eastern
frontier That 18 what they are doing

There are other things too In
future, judging from the utterances
of the Pakistan: leaders and the inter-
pretation that they are putting on the
United States-Pak pact that it can be
utilized agamnst any aggression from
#/hatever sources or whatever manner

it might come judging from those®

utterance and this interpretation that

the Palastam: leaders are putting on

the pact,—~I would rather like to say

that the future of our country 18 in
* the womb of uncertainty

< Now, Sir, I have a feeling that this

invasion of the Assam-—-East Pakistan

border mught ultimately be made to

serve as a second front on Kashmur if
J things come to such a pass there

There 1s another thing Assam
constitutes the nerve-centre of the
eastern frontier, and Assam is con-
nected with the rest of India by a
narrow corridor of barely forty to
forty-five miles, and 1t passes through
the one-time princely State of Cooch-
Behar If aggression comes from the
side of Pakistan, if only a bomb 35
dropped there by the enemy aircraft
on this Cooch-Behar corridor, which
18 just a little wider than the corndor
at Danzig, the whole of Assam will
get separated and 1solated from the
rest of India ‘That 18 what will hap-
pen These are the problems

Then I yant to make a reference
to the Defence Minister Recently he
made a statement, and he said that we
~an tolerpte some degree of foolish
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ness on the part of others This
not a question of toleration. This
statement of the Defence Mimster
sounds hke an epigram, it is ver
beautiful. At the same time we are
not here to tolerate foolishness on the
part of others so that they might ex-
plo:t thewr foolishness and our toler-
ance of 1t against our country There-
fore I say that some positive and cone
crete steps should be taken

There 1s the armed constabulary,
it 13 manned by the State Govemn-
ments I want the armed constabu-
lary of the Central Government to
reinforce the State armed constabul-
ary When the Pakistan nationals
creep mnto our country and open fire
across our frontier, our troops fire
back in reply But I want our troops,
when they creep into our country, to
pursue then and capture them. That

Jshould be done There should be a
well orgamised plan to defend our
frontier Unless and u=til it 18 de-
fended like that, recurrence of these
attacks on the life and property of
oui people will continue, and this is a

sad and sorry spectacle to see and
Jkeep up with.
Raja Mahendra Pratap: A very

mmportant point I have to present

Mr Speaker. Order, order The
hon Member will kindly wait for tus

turn, if he gests it Shm H N
Muker)ee
Shri H. N. Mukerjee (Calcutta:

Central) Mr Speaker, as I partici-
pate mn this discussion this evening, I
am sensible of this, ahove all that
nothmng should be said or done 1n this
House which will help the forces ot
war-mongering and communal reac-
tion exther in this country or in otaer«
I hope, Sir, that we all try to mamn-
tain an atmosphere m this House
which is 1n conformity with the
dignuty of our country

The situation in the eastern borders
where Pakistami depredations of var-
0us sorts have been having a clear
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doubd t0 very delicate and difficult
problems. But whatever the @ifi-
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<ulty, whatever the delicacy of the -

situstion, in the last analysis Govern-
ment cannot remain ind:fferent #he-
our people suffer und when apparent-

iy not a helping hand can be given .

to them.

Sir, we cannot talk or brchave lke v

the Pakistan Government has chosen
to do: we have certain standards and
ideals. I might even feel that even
now, in spite of the many petty nra-
vocations and pin-pricks which hav.
come from Pakistan, perhaps it is right
to turn the other cheek. But I fear
there are limits and the country has
come to realise that there are limits
and we should tell not only the
Pakistan Government but also their
patrons abroad thet our patierce must
not be tried too far.
that the present rulers of Pakiitan
somehow succeed in sheddirg the in-
sanity which seems to mark their atti-
tude towards our country. But I
know, and the Prime Minister knows
much better than 1, that on her own.
Pakistan would never dare behavr
the way which she has been doing to-
wards us without the aid, the assis-
tance, the money and the weapons and
the missile bases she is getting from
the United States of Avuerica whicl.
15 the leader of the pack of imperial
interests all over the world

Mr, Speaker: Order, order. When I
admitted the adjournment matior this
morning, the hon the Pr.me Minister
pointed this out Some reference was
made to some guns suppled, of
American origin, and so on Let us
confine ourselves to the one mmutter
raised. Only one matter can be ad-
mitted for discussion.
some other country being involved in
this is not the subject-matter of the
adjournment motion, and I would not
allow it to be brought in here It
involyes various matters of foreign
Policy, It there are raids perpetually,
what are the methods to

T wish to Gedwv

The 'ratter of,,

be
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suggested; what is the hard that is be- '
ing done, how to give safety and
security to those who are living there,
what s¢hall we do concretely: hon.
Members will confine themselves to
this. There are other opportunities on
other debates.

Shri B. N. Mukerjee: This morning
when we asked for your permission
to have a discussion on this subjeet,
1t was pointed out not only by me,
who might have certain pr>concep-
tions in this regard, but by other
speakers also that paper reports which
I am deliberately holding in my hand™
even now, make very speciic .pen-
tion of Calcutta Police hearquarters
giving the information to the press
that American ammunitions have been
used 1n heavy firing. I know also that
the Prime Minister the other day at
the Press Conference said to the press
representatives that even in these bor-
der raids American arms have beer
used and are being found by ns—I am
quoting from the report of the Press
Conference

Mr. Speaker: The hon. Member....

Shri H. N. Mukerjee: You will
please hear me This is a ' matte:
which relates to the safety and secu-
rity of our border areas. In the hor-
der areas certain events are happen-
ing where, according to reports which
we have no other alternative than to
credit, American ammunition is being
utilised

Mr. Speaker: The hon. Members will
hear me. '

Shri H. N. Mukerjee: Therefore 1t v
1s very necessary to understand the
security position, to have a refer- J
ence .

Mr. Speaker: I am allowing him\o
speak The hon. Member wil: kindly
hear me Under Rule 58 not more
than one such motion shall be made,
not more than one maiter shall Lo
discussed un the same motion. The
motion is that there have been border
raids. The kind of instruments and
other persons that are involved in it
or are assisting, is no® the matter. |
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The one matter to which 1 gove per-
mission was this. A number of things
might have been done I am not
chalienging the truth or otherwise of
any of these things We are not cnn-
cerned with them The one matter
18, there have been incessent rawds
this 13 a new face they have turned
towards the past, that 13, the West
Bengal side So far as thia 1s cohcern-
ed, what steps have to be taken so
far as the Government -t concerred,
what steps have been taken, tre they
adequate or not, what more steps have
to be taken, that 1s the simp'e pomnt
that arises for discussion

Shri H. N, Mukerjee:
gard to the stens

It 15 1n re-

Mr. Speaker: Don't bring m other
countries who may be sympathetic
(Interruptions)

Shri H N. Mukerjeer You wiil

please listen to me and Snd ot

Shri Nagi Reddy (Anantapur)
Their arms are used, some ac*ion musy
be taken

Mr Speaker: Arms may be used
Many thmmgs may be donc Under
this rule only one matter will be
allowed for discussion and that matter
15 raid by Pakistani troop here,
the disorder, the inequalibrium that
«3 established there, the insecurity
of life and property, how 1t 18 to
be met, how it has been met so far
This is all the subject matter of this
discussion Otherwizse, 1 would not
have allowed i1t Only one matier
alone may be discussed, other matters
may be relevant at other stages The
facts may be true, may not be ture

Shri H. N Mukerjee: I am not ask-
mg for pernussion to disciss the
whole question of American assistance
to Pakistan What I am asking for
your patience to consider is this, that
the whéle guestion of security 1s being
discussed and we are” asking the Gov-
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certain steps ang
those steps will certainly nclude a
¢ertain variety of actions to be takesn
in regard to certain foreign States.

Mr. Speaker: 1 disallow that.
Bhri H. N. Mukerjee Which are
being mentioned

Mr Speaker: No 1 disallow

Shri H N. Mukerjee: I shall only
suggest I have other things to say
algo You will please have the patience
to hear me I am not speaking too
often

Mr Speaker: Order, order that is
my ruling that under Rule 58, the
only one matter that can be discussed
on this adjournment motion 1s the fact
of raids on the eastern side Hitherto
1t was on the Assam side, that has
turned to this side, how 1t has to be
removed, how it has to be safeguard-
ed, what are the stepc etc That is
al] that arises The otker persons who
a8re involved, who are assisting etc
that 15 not our concern here That
May be relevant in other matters

v Shri H N Mukerjeer How  ar=

Suggestions to be made?

Mr Speaker. [ have given my rul-
Ing No suggestions ought to be made,
no reference ought to be made to

ther countries here

Shri S M Banerjee. The Prime
Minister has made reference

Mr. Speaker: The Prime Mister
Wag only answering that

Shri K., N. Mukerjee: You are com-
pelling me to do some lLght-rope
walking and I shall now experiment :
wWith 1t

I am sorry

Shri H. N Mukerjee: 1 shall find
.0ut what 1s what I do concede that

Mr. Speaker.

-
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sometimes border reports are exag-
gerated. But, in regard to this yro-
blem which we are discussing at this
moment, certain things are crystal
clear. The Prime Minister har told
us some time ago & number of times,
it hus very large, that India had pro-
tested to Pakistan for border viola-
tions, for insults on diplomatic and
quasi-diplomatic personnel, for attacks
on Indian nationals, for even nccupa-
tion of Indian soil as in Tukergram
and elsewhere. 1 take it that we do not
protest without good reasons, but
these protests are generally  disre-
garded. That is why a sense of ur-
gency has grown all over the country
in regard to that. The Government
hag to answer this sense of urgency,
and to represent it; the whole question
of security in this region is agitating
the minds of all of us. Maybe, many
of the Members here live too far avray
from the eastern border and they do
not realise the kind of feeling which
prevails in that part of the country.
But I beseech our colleagues here to
iry to understand the position and
have some sympathetic understanding
of the feeling in that part of the coun-
ry. It is exactly because I feel that our
owWn people are Living in those areas
In fear and trembling that Govern-
ment has to tighten its mearurcs of
security—civil defence or whatever
you call it—giving some kind of arms
{o the people under whatever cond:-
tions might be thought feasible. Those
are matters which have got to be
considered by the Government

But I feel at the same time that jt
1s necessary for us to point out that
while we are friends of Pakistan,
while when a Pakistani national from
East Bengal swims across the ¥ .glish
Channel we are very happy, whea the
Pakistani cricket team defeats the
West Indies team in the test match,
we are very happy, we are friends
and we shall always be friends but
8l the same time, there are certain
hmits, We are ready to go to th:
Utmost lengths for a real undesstand-
Ing with Pakistan, but we have to
tell ourselves and our perople tha: the

6022~

waters of friendship are being mud-
died, that the whole peosition is being"
bedevilled by the intervention of cer-
tain forces, which in your wiidomr
you have not allowed to meution. ..

Mr, Speaker: The hon. Member is
too clever for me.

An Hon. Member: How can he go-
on?

Mr. Speaker: If he cannot go on,
he should sit down.

Raja Mahendra Pratap: I have got
some points to say.

Mr. Speaker: What is this interrup-
tion from the hon. Member?

Shri Mahendra Pratap: I am sorry-
that when others are attacking us,
we are attacking the Governmen:. It
18 not the time to attack the Govern-
ment; it is the time to help the Gov-
ernment to overcome this difficulty.

Mr. Speaker: So far as that matter-
1s concerned, I have my¢ ruliag. We
can address ourselves only to one
matter; whether directly or ind:rect-
ly, that matter ought not to he
brought in here. Thera are other
occasions which he knows very well.
On those occasions, let him say any-
thing he likes. But this occasion is
confined to this matter regarding
Pakistan attacking us, what we
should do, how to safeguard, ete.
This is a small matter; *hat Is why ¥
said only 10 minutes will be giveu.

Shri H. N. Mukerjee: We are the .
Parliament of this country and wc say
that when the border areas are suffer.
ing from insecurity, the matter should
be taken up at other' levels; at the
U. N., for example, the Prime Minis-
ter should give a note and make a
protest to the U.S. Government-—can-
not we say that? We are the Parlia-
ment of this country and the symbol’
of. ....

Mr. Speaker: He has not said thet. ..
(Interruptions). Very well, he has
said that, Mr. Guha. ~

Shri A. C. Guha: Mr. Spdaker, it
isaverydeuntemtwrfordilcua-.
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-sion in this House, particularly for
Members belonging to this side. For-
“tunately for us, today we came to the
decision that this motion should not
sbe eonszidered as a motion for censure,
Mbut a motion for discussion.

It is a disquieting feature in our
relations with Pakistan that no agree-
mment has ever been considered by
them to be of any worth. No agree-
ment has any sanctity with them and
every agreement has been violated
repeatedly on many occasions. Only
just a few days ago, we had a cease-
fire agreement at Karimganj and that
was the eighth agreement signed
‘within recent months. And almost the
next day, we heard the news of this
firing on Murshidabad-Rajshahi bor-
der. The agreement between the two
Prime Ministers signed in September
last year contains one sentence-

“There should be no disturbance
to the status quo by force and
peaceful conditions must be main-
tained in the border regions.”

“Of course, the other partner in this
agreement is already off {from the
Scene and I do not know to whom our
JPrime Minister would ask whether this
portion of the agreement still holds
good with the Pakistan Government
Jf there are any border disputes, there
are methods for settlement. On the
present occasion it is about just an
island called Char within the Padma
river. On that the nver Padma
is very wide—about 3 or 4 miles. It
-i8 a very erratic river and also a very
violent river. ' A portion of Char, ac-
cording to the latest demarcation, be-
dongs to Pekistan and another portion
of it belonss to India. The demarca-
tion line between the two countries
lies not through the mid-stream of
the river Padma The other day it
-was mentioned in this House. . .

Shri Tridib Kumar Chaudhuri: If
Shri Guha will permit me, I may
dnformehim that so far as Char Raj-
magar is concerned, the border is along

the land and pillars have been posted
there. I have come across a line of
those pillars and there is no water in
between.

Shri A. C. Guha: A portion of the
Char is in Pakistan and ancther por-
tion is in India, and that is the border
line. But the other day it was men-
tioned that 21 boatmen were arrested
and dragged from Indian waters. I
can understand the difficulty for any
boatmen to just find out where the
Indian border ends and where the
Pakistan border begins. I hope the
Government will take up this matter
with the Pakistan Government that in
such cases when the line of demarca-
tion runs through some river, mid-
stream of the river, in such caseg,
cases of violation of borders may be
treated with some indulgence on bath
sides. Even in a moribund river it is
dificult to demarcate the line. But
Padma is a very violemt river In
many cases the boatmen will not be
able to row the boat in ifs proper
course. They may be drifting to the
other side. If every such violation
from this or that side is to be treated
as a violation of border by the respec-
tive Governments, then it would be
impossible for the people of those
areas to have any communication or
any means of livelihood. They have
to ply their boats through the Padma
river for their natural avocations,
apart from catching fish. So, eny such
violation of the border in the Padma
river should not be treated as viola-
tion of the territory by both the
countries

In border areas—I have my constitu-
ency there—I have seen houses part
of which belong to Pakistan and part
of which belong to India. The dormi-
tory may belong to Indian territory
and the kitchen may belong to Pakis-
tan territory. What nationality the
inhabitants of this area will have? In
most cases, father may be holding
Indian citizenship and son may be
holding Pakistan citizenship.  They
have been violating the borders bet-
ween the two countries in that ares
because there has not been any clear
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demarcation there, So these troubles
would naturally occur Every time
this violation of the termtory by indi-
vidual citizens is bound to occur,
because the boundaries have not been
demarcated at all The partibon of
the country was done 11 & most un-
natural way So, there has not been
any natural boundary and the land
or river boundary has not been bro-
perly demarcated So, what I would
hke to press 1s this In such cases,
the Government should see how to
protect the interests of the people
residing there

It 18 really a matter for sorrow and
also for shame to us that Tukergram
has been occupied by Pakistan army
for some months, and the Prime Min-
1ster has conceded that some mulitarvy
movement was necessary to liberate
Tukergram It 1s not as if some firing
will do 1t He has also said that at
18 a sort of military tactics by Palkis-
tan He said a few days ago “I would
say that it 1s pressure tactics to gam
to 1tself g territory about which there
18 @ dispute” But 1s there no end to
all such disputes? Radcliffe Award
was there Then came the Bagge
Tnbunal Award I think the Bagge
Award should be the last word on
border disputes Whatever we have
got under the Bagge Tribunal Award
and the Radcliffe Award should re-
main with us, and whefever they have
got, we should not cast any coveting
eye on those territories If we
have lost anything we should be
satisfled with it If they have lost
anything, they should be satisfled
with that The Bagge Tribunal award
should be the last word about border
disputes  After that, the Govein-
ment should not entertain any
border dispute After this border also,
I should say that the Radchffe Award
demarcated this boundary, where this
border trouble has recently been
taking place by saying*

“to the point where the boun-
dary between the two last men-
tioned thanas meets the boundary
between the districts of Mailda
and Murshidabad on the niver
Ganges ",
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and the award has also stated:

“The district boundaries and not
the actual course of the river
Ganges shall constitute the boun-
dary between East and West

Bengal ”

So, 1t 1s not the changing rivers that
will demarcate the boundaries, but
the district boundaries as settled before
Partition under the revenue depart-
ment, that would be the boundary
between East and West Bengal That
was the award of Sir Cyril Radcliffe
So, there should not be any difficulty
about settiing the boundary between
Murshidabad and Rajshahi on the
basis of the district boundaries of the
two districts Murshidabad 1s not a
partitioned district, nor is Rajshahi a
partitioned district The two districts
have been allotted to two States in
toto, not like Jessore or Jalpaiguri
which are partitioned districts; these
two districts have been transferred to
the two countries in toto According
to the Radcliffe Award, there should
not be any difficulty in deciding the
boundary between Rajshahi and
Murshidabad

It has been reported that Char
Rajanagar has been evacuated This
1s not the only time when the Indian
territories have been evacuated due
to Pakistan firing After evacualion,
what happens to the people?” They
must suffer tremendously What hap-
pens to their property? They may not
be very rich people, and most of them,
I know, are very poor people; and 1t
will mean a serious loss to them if
they are deprived of whatever little
property they have

Repeatedly, there have been oceca-
sions like this Indian territories have
been evacuated, and the people had
to leave theiwr home and hearth, leav-
ing behind also theiwr property, their
houses and their little belongings. So,
Government should take some care for
the protection of these people, and

1
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glso, after evacuation, they should
give them proper shelter and proper
help so that their sufferings may be
reduced to the miumum as far as
possible -

Then, for the protection of the bor-
der territories, may I suggest that
Government should form some border
militia on the lines of our auxiliary
forces? 1 do not think it possible that
they wall post regular Army all along
the border, but there should be some
rmulitary posts on the border areas, it
may not be all along the border, bux
there should be some defence forces
easily available in case of such trou
ble, they should be posted nearabout
same hacdar eraars Bayd snthoad naat-
mg mlitary forces, regular mmhtary
forces, all along the border, I think
Government can and should organise
some border mulitia forces as an auxi-
hary force to the Army and also to
the police That would give the peo-
ple a sort of mora] support, and that
would also give the people a sense
of security, they should be trained to
defend themselves in case there may
be any attack from the outside, from
the other country

Before concluding, I would say that
I can understand the difficulty of
Government Any decent Government
cannot imitate what the other Gove
ernment may do, violating the code
of conduct, and violating the interna-
tional convention If they do not play
the game, I can understand that India
cannot afford to play foul, India has
to maintain her dignity, but at the
same time, India has her obligations
also to her own citizens on the bor-
ders They must be protected, they
must be given a sense of security So,
I humbly suggest that proper steps
should be taken to give that sense of
security to the border people, and
repeated raids like this at any cost
must be prevented; for the time being,
the border mulitia forces may be
organised so that the people may be
tramed to defend themselves in ~ase
of any such irregular rmds on their
home and hearth, on their life and
property. It is rather a matter of
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S0ITQw that our women have bean
violated, that our territory has been
violaged, that our citizens have lost
their ;fe while engaged mn peaceful
avocations, and that even in the
kitchen, women have been shot at.

8o, these things have to be stopped
at ahy cost, and I hope the Govern-
ment wil} take necessary action in
this matter

V'Shyi § M. Banerjee: I am really
80ITy to raise a most delicate issue of
this yature on the floor of the House.
I am conscious that I am a citizen of
8 eoyntry whuch 1s wedded to Panch~
sheel and non-violence I never took
thesq pmpricks very seriously But
today when I found that the Pakis-
tam Rifles have started firing Ameri-
can byllets, I have really started
thinkmg more seriously

I do not want to repeat the same
th ngs that have been said by my hon
friengs The hon the Prime Mimister
said 5 the morning that we should
keep poth the things apart Unfor-
tunately, you have given a ruling
which, | have to obey, that we should
not qyscuss any other country But
1t 18 5 fact that ammunition was
founq which was not manufactured
or hroduced in Pakistan but 1n

€elca I al ot going to say any-
thing about u!:a? (laughter)

v An Hon. Member: He has already
said 3¢

v Mr Speaker: Whether it 1s thig or
that ammun tion, 1t has the same
spower

» Shr{ § M Banerjee: I am only say-
INg that Pakistani Rifles are finng
Amercan bullets

I hgye no 1ll-will against the toiling
milliong of Pakistan I am one of
those who sincerely believe that the
toiling mjllions of this country and
Palustan will work once more to
unite these two countries

With these words, I may tell the
hon House that i1t 1s hugh time that
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our Defence Minister visited those
areas immediately, His visit will not
only have the soothing effect, but will
give couragé and convict'on to those
who feel they are insecure. (Inter-
ruptions).

Shri Nath Pal (Rajapur): Why
should he visit when the firing 1Is
going on?

Shri 8. M. Banerjee: It will go on.
1 cannot discuss that with the present
Pact. My first suggestion is that the
Defence Minister of the country, who
can inspire the people and who has
always felt that we have to enhance
the morale of the people to defend our
country, should visit those parts, (An
Hon. Member: He cannot inspire).
Secondly, humble as we are will it be
too much if I request the Prime
Minister of this country to make
another request to the ‘after-Noon’
President of Pakistan.... (laughter)—
because Noon was the Prime Minister;
he came after Noon—for another
talk which may help in solving cer-
tain problems? (Prolonged laughter).
1 am sorry, Sir. I was very serious.
Unfortunately, he came after Mr.
Ncoon: that was why I referred to him
like that.

These are all my suggestions We
have to take the whole situation seri-
ouslv. Our border should be defend-
ed. I know it is defended Our Army
men who have defended so gallantly
the border of Kashmir against inva-
sion will. I am sure. guard the border
of this country. But the main thing
is that we are not to create a war
vsvchosis or rouse communal frenzy.
At the same time, we should give
rourage and conviction to the people.
T mav alco recuest some of the Mem-
bers of this House to tour those
affected areas and see what has hap-
vened . in those areas. We have to
ronsider thie countrv as a whole. If
Murchidabad distriet is suffering, it is
the gnffering of all our countrymen,
nnt of Murshidabad alone.

An Hon. Member:

Suffering of
Kanpur, .
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8hrl 8. M. Banerjee: These are all
my suggestions.

Snrimati Nia Palchoudhuri (Naba-
dWip):* We are constantly touring
thoge areas because we * belong to

Oye areas.

Shri 8. M. Banerjee: 8o kind of you.
Songratulate you. You will be,
Té-tlected.

As1 said, my first suggestion is that V'
€  Defence Minister should tour
thoge areas. Then this couhtry's
Priye Minister should make another
8PRea] to the President of Pakistan.
1 dossible, Sir,~I do mot know what
€ complications will be—raise this
Queégtion in the U.N.O. After this
Paci_1 do not want to say anything—
such things will happen. It is dan-
BeTys and unfortunate that today the
Pakigtani rifles have started firing
erican bullets.

18 s,

. My, Speaker: The hon. Prime Min-
istey

Shei Braj Raj Singh: 8ir, may 1
draly your attention to rule 62.

Mr. Speaker: Order, order. I am
entifled to call the Prime Minister.
Nobtogy can take exception to my
calling the Prime Minister or any hon.
Merper,

. Shri Braj Raj Singh: Is the discus-
Sion now considered as closed?

Mr. Speaker: There is no closing
do%Wn. I am not called upon to give
anY hypothetical answer. As and
When the matter arises, let us see.

Eaja Mahendra Pratap: Sir, T have
to Sgy a few words.

Mr. Speaker: Not now.

Rypja Mahendra Pratap: Sir, I rise
0 § point of order. I hmve to say a

:‘:‘:’ words. I say, when our people

Tese
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Mr. Spesker: I disallow the point of
order. Unless I call upon the hoa.
Member to speak, he ought not to
speak. That is the point of order.

Raja Mahendra Pratsap: Sir, I have
8 very important point. Why do you
not allow me, when you have allowed

~&ll those hon. Members? I only have

f0 say that when Government is
being attacked by others, we
should think how we can help
the Government. I, Sir, as the
‘President of the All India Jat
Mahasabha, can say that the Jats will
help. militarily. As the Aryan Peshwa
of the Al India Akhila Bharatiya
Kshatriya Mahasabha, I can say that
we will militarily help you. Don't be
afrdid. I can also help you diplo-
matically. Afghanistan and Iran are
my friends. I have friends in Pakis-
tan in very high positions. Do not be
afraid. We shall unite India and
Pakistan. We are going to hold a
meeting in Calcutta on 5th April.

Mr. Speaker: The hon. Prime Min-
fister.

Sarl Braj Raj Stagh: I would like
to know, Sir, whether the debate is
being closed.

Mr. Bpeaker: I am not going to
say.

Shri Braj Ra) Singh: I draw your
attention to rule No. 62.

Mr. Speaker: I am aware of the
rules.

Shri Braj Raj §ingh: Have the rules
been abrogated?

Mr. Speaker: Order, order. I am
entitled to call upon any Member of
this House in any order I 1like to
maintain the debate. The hon. Prime
Minister.

Shri Jawaharlal Nehru: M-,
Speaker, 8ir, you were pleased to
admit this motion this morning on a
specific issue, but it has tended to be
discussed on much broader lincs.
Even in regard to the bevder issues
reference has been mad2 to a large
number af past issues on the Assam
barder efe.o8nd some other border
.mcnnlidermom bave been brought in
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It is true, of course, that every
issue involves a background, involves
considerations that bring it about.
Obviously, a border issue bLetween
India and Pskistan involves the fact
that Pakistan was partitioned from
India and certain conseguences
followed, consequences which, in spite
of every effort, seem to pursue us still
and create not only insecurity on the
border regions but a great deal of
ill-will and bitterness,

You know, 8ir, and the House
knows, that we have tried our utmost,
keeping in view the security of India,
to deal with these matters so as to
put an end to thesc troubles, 1o solve
these problems as they arise, and not
to do anything which was likely to
create bitterness. I have often spoken
about this in this House. And
yet, it has been our misfortune to see
these big and small 1ssu«s going on
day to day and year after year I
must confess to a feeling, a sense of
great disappointment. I dn nct mean
the big issues now, for the big issues
could hardly be dealt with when the
two Prime Ministers met, and they
are in a different category. But we
thought, and I thought, that the
smaller border issues at any rate
could be tackled and if all of them
cannot be settled immediately we can
at least settle them one by one or in
certain groups. But I confcss to a
feeling of grievous disappointment
that it has not led to that peace in the

_ border which I hoped tor.

J1 can very well understand the
concern and the anxiety of all the
members in this house about this
continuous situation, This is not a
matter which can be considered from
a party point of view because we are
all concerned with the sufety of our
border and the security of our fellow

Jcitizens in that border.

Now, I can, in so far as this narrow
issue is concerned, read out a state-
ment of the facts which have been
supplied to me by the authoritien in
West Bengal, in fact by the Distriet
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Magistrate of Murshidabad who was
concerned with this and who was
enguiring into it I shall do so f
the House so wishes I gave some
broad idea about it thus mornming

There are two other matters
which I would like to refer, although
perhaps they are slightly outaide the
scope of the motion before the House
there has been some indite.l reference
to them There are many Merrbers VY
this House or some of them who"*
connect these border issues or border
troubles, finng, etc, in some way or
other with the recent mlitary aid
pact between the United States and
Pakistan and some other countries
Now, on the last occasion when I
spoke about this mattcr I said that
we would enquire furthe., mnto this
We have had some futhber enquiries
made In fact, we are still continuing
it By enquiries, ] mean explanations
I hope tomorrow morning i{o place a
paper before this Hou ¢ on  this
subject giving the teat of the assur-
ances and the other mattc»s connected
with that Perhaps eiven that may
have to be followzd up, because we
are pursuing this line of action So, 1
shall not say anything more sabour
that except to say that that paper will
be placed before tnc House which
will contain 1f I may say so nothing
very new but 1t will in a connected
form give the text of these pacts as
well as the other papers which may
help hon Member, to see tne whole
thing 1n the right p rspective

I can only say this now mn regard toV
it that on further enquirv from the
United States Government we have
been given categorical assur.nces that
the aid pact has absolutely nothing
to do with any dea of Pakistan
attacking India In fact, the assur-
ances 1n that respect are as cate-
rorical as they can be Of course, as
an hon Member pointed out the
assurances, though satisfactory to the
extent as they may bs, cannot be
wholly satisfactory, because the other
party concerned, instead of giving any
assurances, makes statements to the
contrary-~statements made by Pakis-/

-

to vV

for Adjournment 6034

tan repeatedly However, I shall not
deal with the matter any more. ’

Secondly, reference has been made
once by me m a general way and
subsequently by some other Members,
about the military equipment from
the United States which 18 said to
have been used by Pakistani forces

I thmk that I  should place the
exact facts, as we know them, before
the House, so as {0 prevent misappre-
hensions from arising I have nothing
to say about the item of news appear-
ing 1n the Statesmar newspaper,
which was quoted this morning 1
have no particular information But
when I previously said about this
equpment I was referring to certamn
types of equipment wnich came into
our possession on the Cease Fire line
in Jammu and Kashmir State and
which undoubtedly were of American
manufacture In fact they could not
have come from anywhere else «
Again, 1 cannot say, of course, that
they formed part of the Aid pro-
gramme or were bought in the open
market We have no evidence of
American arms being used in border
incidents m the East But some equip-
mient of American manufacture has
been found 1n eases of attempted
sabotage across the Cease-fire line
in Jammu and Kashmir The detailsv
are

Radiosonde transmitters rerovered
On the 6th of October 1958, one
apparatus marked “US Army Signal
Corps, Radiosonde Modulator, number

so~and-so, Johnson service Co”
full particulars
On the 9th October, another

apparatus marked “US Armv Signal
Corps Radiosonde transmitter and
Radiosonde Modulator” —I might add,
Sir, that I do not know what these
things are That 1s to say, I do not
know exactly what they are, 1
detail, I know broadly what they are

Then two plastic eaplosive charges
with American fuse, recovered from
the premuses of the Panchawat Ghar
in village Banwat, P 8 Poonch on
21st December, 1858
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" And, again, one U.S.A.-made wire-
less set recovered from a place about
9 1|2 miles south-west of Rajauri and
about § miles on our side of the
Cease-Fire line on the 16th February,
1059.

o Now, this American equipment
cannot necessarily be related to the
Defence Aid programme, as they
could have been easily bought by the
Pakistanis. A large number of such
recoveries, if made, of course, would
put a somewhat different complexion.
On an earlier occasion this matter had
been taken up with the United States
Ambassador as to the question of the
plastic bombs used by the Pakistani
saboteurs in Kashmir. The Ambassa-
dor had categorically denied that
they were of U.8 A. manufacture and
had suggested that the Pakistanis
must have bought them from the
United Kingdom. This was on the
7th June, 1958,

That is, Sir, in so far as U.S. equip-
ment is concerned.

¥ Then there is one small matter. An
hon. Member—I think it was Mr.
Barua, but I am not quite sure; no, I
think it was Mr. Chaudhuri—referred
to our Area Commander in that region
being a foreign national, a UK.
national. I am sorry he made that
reference, because he is a gallant and
'loyal officer, He is an  Englishman,
but he is not a UK. national. He
became an Indian national a long time
ago and as*such has been serving our

y for a long time. He served in
Delhi and various places. As a matter
of fact, quite apart from all these
recent happenings, in the normal
course, he is being transferred to
another area.

Shrt U. C. Patnaik (Ganjam): I
think, Sir, about a couple of months
ago, when he was given four years’
-extension, the question whether he
was an Indian national or not yet an
Indian nagional was talked about here
and I think he has not yet opted for
Indian nationality,

* Shri Jawahbarial Nehru: Sir, ths
Defence Minister tells me that he is
an Indian national.

Shri Tridib Kumay Chaudhuri: He
is an Anglo-Indian gentleman who
holds office in the Indiaun Army, but
he has not opted for Indian nationa-
lity. About that I am definite. If
the Government has any papers, then,

+ of course, I shall stand corrected.

- SBhri Jawaharlal Nehru: That is a
matter where if I am incarrect I shall
be glad to correct myself, But
normally speaking, every Anglo-Indian
is considered automatically an Indian
national unless he does something to

«opt out. His home is India; he has no

‘/other home,

v Another matter, The overall
ultimate responsibility for interna-
tional border protection lies with the
varmy. But, it depends how a parti-
. cular border is dealt with. If a border
situation is supposed to be potentially
a war situation, then, it is dealt with
more from the military point of view.
Otherwise, it is dealt with from the
police point of view, the military, of
course, being in the background
which could be summoned by the
civil authorities whenever needed, On
a great many occasions, mention has
been made in this House of border
troubles between East Pakistan &nd
India. The House wil remember that
a great majority of these incidents
took place on the Assem border.
Generally speaking, West Bengal-
Pakistan border was quieter. I say
generally speaking, not wholly, The
incidents there consisted chiefly of
cattle lifting and a little trouble in
char lands occasionally. Lately there
has been a change and there has been
much greater activity on the West
Bengal side. Because of the recur-
rence of many of thesc instances on
the Assam-East Pakistan border, it
was arranged to put the army more
Udeﬂnitely in charge of that area. That
was not so in the West Bengal-Pakis-
tan border although the army, was,
as¢ 1 said, in overall responsibility and
Jeould be summoned when necessary.
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But, actuslly, in the normal way it
was the armed police that dealt with
it. That has been tne Position. But,
certainly in view of these develop-
ments this matter has to be reviewed
and we are going to discuss this matter
with the West Bengal Government as
to how to take more effective mea-
sures to give security to our people
there \

The difficulty has been that, nor-»
mally, the army 1s not brought in in
petty cases of assault however bad
they may bé It may be distressing.
But, if there 15 a case of theft or
dacoity or kidnappmng, 1t 1s bad, we
should protect liim of course, but a
' whole army movement 18 normally not
indulged 1n on such occasions How-
ever, this matter is recuiring and the
incidents do requirc a reconsideration
of the manner i1 which we should
give much more effective protection,
m future

In regard to this particular incaident
about which this motion was origi-
nally moved, on the Gth March, at
about 1100 hrs one¢ Rati Kanta Mon-
dal along with four of his employees
(all Chaimandals) of Char Rajanagar
and adjoining areas under Raninagar
PS JL No 91, while harvesting
linseed from their ficld at Char
Rajanagar bordering Pakistan were
challenged by the EPR men of Dar
Khidirpur Pak BOP who fired two
rounds from their rifles from a dis-
tance of about 200 yards None was
mjured Three Pak nationals armed
with lathis followed by 4 Pak EPR
armed personnel came there and
claimed the plot of land 1n question to
be 1n Pakistan The Pak nationals
caught hold of one Makhan Mondal
of Char Rajanagar passing by that
way on a charge of harvesting linseed
from the Pak territory and took lum
away to Pak BOP at Diar Khidir-
bur and severely assaulted him on the
way Rat1 Kanta Mondal was also
assaulted by the EPR  personnel
who trespassed into the Indian ter-
ntory He sustmned swelling injury
on hig arm,
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Necessary  steps were taken to~
guerd the border and the police force
in the area was remnforced.

On %th March, our D.strict Magis-
trate at Murshidabad lodged a protest
with the Pakistan District Magstrate
of Rajshahi agamnst this trespass and
firmg into Indian territory. He sug-
gested a jomt enquiry on the spot by
the two District Magistrates and also
asked for stern action against the
Palastan border police and Pakistan
natjonals responsible for this incident
anq for mmmediate return of Shri
Makhan Mondal, who had been
kidnapped and for compensation for
assaulting Indian nationals,

On 10th March, heavy and incessant
firing by Pakistan: border forces con-
tinped and our border pnlice returned
the fire 1n self-defence Two Indian
nationals of Char Rajapur were injur-
ed by the Pakisian firing

Qur District Magistrate of Murshi-
dabad got into contact with the Pakis-
tan District Magistrate of Rajshahi on
the telephone and the latter agreed
to stop firing and to a meeting of the
two District Magistrates

Qur District Magisirate of Murshi-
dabad went to ithe plare fixed on the
border at 4 PM to meet the Pakistama
District Magistrate of Rajshahi. The
Ragshah: District Magistrate, however,
did not turn up at the appointed place
and the Pakistamis continued to fire
and even fired at the messenger sent
across to tell the Pakistan Distr.ct
Magistrate of Rajshah: that the
Digtrict Magistrate of Murshidabad
was waiting for him

On 11th March, Pakistanis stopped
firing at 0800 hours but resumed heavy
and intermattant firing on Char Raja-~
nagar later in the day. Adequate
measures have been taken to deal
with the situation

1 have nothing fuither toesay on"
this matter, except that we are very.
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- much concerned about these develop-
ments, not only the mcidents in them-
selves, but the whole background
behind them, and we certainly hope
to take effective measures

¢ Mr. Speaker: Should we pursue the
,matter further?

“ Shrl Braj Raj Singh: Under Rule
62, the question 1s whether you are
satisfied that there has been adequate
debate and every pomnt of view has
been allowed to be exgressd here

Mr Speaker: I would hke to know
the general sense of the House The
hon Prime Minister has suggested and
the hon Members who have spoken
from every party havi wanted to keep
good relations wich that country It
1s unfortunate that tius shoula have
happened and thercloie, all possible
steps should be taken to see that thesc
things do not occur, safety 1s secured
to all these people, etc Some sugges-
sions have been made The hon
Prime Minister is certainly taking
.some steps, and he has said that he
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« would take adequafe steps Strictly,
according to the letizr of the law, if
Mr Bra; Raj Singa wants this to be

— continued, 1t can be done But, iIn

«View of this, does hc want that we
shoulq continue the debate on this
matter? I suppose he does not want
it He will have many more oppor-

Jtunities 1n future

v/ 1 take 1t that Shri T K Chaudhurt
will withdraw his motion

Has the hon Mcember the leave of
the House to withdiaw L.s motion?

Several Hon. Members: Yes
JThe motion was oy lene, withdrawn

. Mr. Speaker. The House wiil now
stand adjourncd and ree! agamn at 11
AM tomorrow

18.25 hrs.

The Lok Sabha then adjourned tall
Eleven of the Cloca on I rday, March
13, 1959 Phalguna 22, 1880 (Saka)
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QUESTIONS . §774—5840 Report 78687
sQ. 1186 Tungabhadra High Lcvel
No, Canal 5787
1154 Subsidised  hostel  fu 1187.  Electnicity Boards 5787-88
g&gd"" at Secunder- s774 1188. “Shrimps’ and “Prawns” 5789
1159. Production f food- 1189. Strike by the Trances of
59 gﬂmsl .“ . md. 5775 Mahil lulaGnm Vldylplth
1163. Medicinal herbs . 5775 578990
1165. Damage due to snow- 1190. Mangalore Port . . 5790
fall and storms 5776
1166. Corruption 1n chrah
S L
1167. Rck:,r;nchmem of Hm— )
Dam Em-
ployees . iec? m 7717 1779. Railway accidents . §790~91
1168. Lady Hardi Medcal 1780. B.C.G. Team in
College =% sr77e78 Punjab . . 5791
1169. Office hours to case tra- 1781. Delli Transport Undo-
. fic-congestion in taking . 5791~92
Dethi . . 5778 1782. Pomoupxoducuon . 792
1170. Purchase of rice in 1783. Development of Agri- -4
Madhya Pradesh . 5778 culture in Bombay Stste $792

884 (A1) LSD—11
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WRITTEN ANSWERS TO WRITTEN ANSWERS TO
QUESTIONS—contd. QUESTIONS-—contd.
U.sSQ. Subject CoLumMNs US.Q. Subject
No. No.
1784. J» 1 Rauway Work- 1813. New Wa chm-‘ S
op . 5792-93 3 Nkonb . hop
1788, Igrigation and Power 1814. Bolpur  Tel honc Ex-
Projects in ]ammu and change Buildit.g
Kuhmir 579394 181s. Wagons . .
1786. facﬂmes in Gur&xpur 1816. ‘Thefts on Tramns
District 5794 1817. Dum Dum Arrport
1787. Letter Boxes in Gur- .
daspur District 5794-95 1818. Dc-_cen'trulmnon of For-
1788. Ajmer Railway Workshop §79s cign Tanffic work
1789. Special Trains $795-96 1819. Tripuraroads
1790. Railway Employces §796 1820. Price of rice mn Tripura
1791. Railway Protection Force 5796-97 1821. PFrut cultuvation in Hima-
1792. Family Plarning Ccmrcs al Pradesh
in Orissa 5797 8 T : )
1793. B.C.G. campagn n 1822 (’;.‘““go_: m"”s‘;
Orissa . 579798 partmes ¢ per
1794. Extension-cim-develop-
ment Poultrv Ccntrcs 1823 Decrecs agamnst N.E
in Orissa . 5798 Railway .
179s. Hotels 10 New Della 5798-99 1824 Housung factmes  for
1796. Fixation of .ent for hired Officers of Indian Air-
ggsdhowns in Andhra Pra- 8 Ines Corporation
.. 5799-<800
1797. Grain godowns in UP. 5800 1825. A¥:x:nnm xf“%“a:f
1798. Water supply at TIgat- poration
puri Station 5800-01 1826. Recruitment of Sche-
1799 Railway lines for back duled Tribes to Railway
ward greas . s8o1 Protection Force .
1800. FamilvPlanring 5801~-02 1827. Railway freights
1801 Residenual accommoda- 1828, Water supply 1n Tripura
tion for Railway Em- 1829. Time Tables
ployees . 5802 1830. Theft of Radway stores
180z. Minor irrigat on schumes §502 1831, Bridge on Bombay Kany-
1803. Kottur-Davanagere-Bhad- ‘k“'hw.““i National
dravathi Line 5802-03 . Nm'zml y Acad o
i
1804. Over-bridgc at Ambala 1932 l‘viedxcll sﬁ,,,g:‘ ¥
on G.T. Road 5803 1833. Cast ferry on D.V.C. Canel
1805. Sleeping accommodation 1834. Railway Service Com-
in Janta Trans 5803 mission, Calcutts
1806. Fair Price Shops 5804 1835. Indigenous systems of
1807. Joy-ride Tramn for chitd- medicine
dren in Dethi $804~05 1836. Theft of lead bars
1808, Bezwada-Gudur Ralway 1837. Chief Mnistres’ Con-
Section sB8os- 06 frence . .
1809. Flood control programme 1838. Uniforms and bags for
1 Dclhi 5806~07 P. & T. employees
1810. Gaushalas Development 1839 Co-operative Fishing
SC“Iclm. in unjab 5807 ® Socicties . .
1811. Land Uulization Board 1840. P. & T. Employees
in Orissa sg07-08 1841. Urban water supply
1812, Exploring Club 5808 schemes in Orissa .

L

CoLumus

5809

$809~10
5810
$810~11

5811

<811
5812
5813

s813-14

5814—16

581516
5816

§817-18

5818 |
581920
5820
5$820
5921
5821

§321-22
5822

5822-23

582324
$824~25

s8zs
5825~26

5826
5826
-

5837
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WHITTEN ANSWERS TO
QUESTIONS—contd,

USQ. Subject CoLuMNs

No.

t843. Swallowing of Naya

bz Paisas by chlldgn 5837

843. Facilities for keeping lug-

1543 Ege st Railway S“g—
ons . . « 5827-28

1844. Irrigation works in Punjab $828

1848. Drinking  wster  at

Purulia Junction . $828-29
1846. Development of man-

ugial resourcss 5829
1847. Railway Bridge . 5829-30

1848. Irrigation Schemes 1n
U. P . . 5830

1849. Central Dairy, Delhi . s830-31

1850. Central Irrigation
Doard

. . 5831
18s1. UNICEF aid for Indian
Children §831-32
18¢2. Thefts on Railways 5832—34
1853. Horticultural = develop-
ment in Punjab . 5834-35
1854. Minor Irrigation Schemes
in Punjab 5835

1855. Scheduled Castes and
Scheduled Tribes
working at Major Ports $835-36

1856. House rent . s8136
1857. Quarters at  Lajpat i
Nagsar 583
1858. Snowdon State Hospital,
Simis . . 5837

1859. Scheduled Caste and Sche-

duled Tribe Candidates 583738
1860. Rural electrification n

Madras State . S838
1861. Survey of business and

commercial sectors of

Delhi . 5838

1862. Drsinge system in Chi-
dambaram, Madras

State 5839
1863. Hindi Centres . 5%39
1864. Hindi Telegraphists $839—40
186s. Family Planning . 5§840

MOTION FOR AD]JOURN-
MENT 584153, 6003—40

TION FOR ADJOURN-
fomrr—um. y

dabad-—Raj Shahi border
recetit intrusions by i
trooPs-

On the House granting leave
the Speaker directed, with the
confurrence of the House, that the
motion be taken up at s p.M.

At s P.m. Shn Tridib Kumar

i Moved: “That the

House do now adjourn”. Dis-
cusgion on the motion continued
up to 6-25 P.M. The motion
was then withdrawn by leave of
the House.

ERS LAID ON THE
P#ABLE

T Rlowng pagrrs werc'oids
on the Table: —

(#) A copy of each of the fol-
lowing Reports, under sub-
section (1) of Section 639 of
the Companies Act, 1956:—

O e D Corpas

tern Shipping -

tion Limited for the year
1957-58

(%) Annual Report of the
Western Shippi Cotr-
poration (Private) Limited
for the year 1957-58

(#) A copy of each of the fol-
lowing Notifications under
sub-section (6) of section 3
of the Essential Commodi-
ties Act, 1955:

(3) G.S.R. No. 248 dated the
28th February, 1959, con-
taining the Madras Paddy
(Export Control) Order,
1959.

(8) G. S. R. No. 249 dated
the

28th February, 1959,
contasiming the Madras

Paddy (Transport Res'ric-
don ) Order, 1959.

(si5) G. S. R. No. 285 dated
the 4th Mazch, 1959,

() G6t!sl R. No. 288 dated
b ¢ ‘-

e e i S
ments to the Uttar Pradesh-

Movement) Order, x9s!m

$853~54



Bogy

GENERAL BUDGET—GEN
ERAL DISCUSSION

DEMANDS FOR GRANTS
ACCOUNT

Alltheg:mlndlfoannn
on Account for 1 1n res,
o ‘the Budget (General) were

BILL INTRODUCED

The
Account)

BILL PASSED

The Manister of Finance (Shn
Morarji Desai) moved for the
consideration of the A -
tion (Vote on Account) Bill, 1959

uon (Vote on

t bary Dscmsr }

CorLtans

- 5854—5963

5963—93

5993

599394

BILL PASSED~contd.

BILL UNDER CONSIDERA-
TION . 5994—06003

The Mf.nmerofCom
(Shri Satish

Chmdn) moved at the Chu;
Bm as paued by Rajya Sabha
be taken rnto consideration.
discussion was not concluded.

AGENDA FOR  FRIDAY,
MARCH m”M’HALGUNK

22, 1880 {
Statement by the Prime Minus-

Jreementfor Mibitary aid between
S.A. and Turkey, Iran and
Pakistan, discussion on the motion
to consider and passing of the
Chartered Accountants (Amend-

ment) Bill, as passed by Rajya
Sabha and also consideration of
the Private Members’ Resolutions



